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- (DAD) in the Central Government Health Scheme (C,G.P4S.), Kanpt

- 1 .-

wae dropped, The Pharmesists were convicted oy the Special

d

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL- LUCKNOW BENCH,  LOCKNOW'e
Osfle ndf;? 58 of 1990%
DEF F;B.DEsChaudhTY sescesesassssssccacsanssss Applicenty
Versus
The tnion of India & otheré;.“.f.'“-.‘:;.‘.j;‘;-..?;f.;'.f;ﬁz_ﬁ“.*;'. Respondents,
| o AND .
0.S, Hoe 59 of 1990%
DFy GySe G5llesesavasasessesacaasasesensecscee Applicants

Versua

i

The tnion of India & othersdiseceedeecscee oo s Rospopdents,

-

Hon'nle Mr; Justics U,C,Srivasteva= VoG .
Hpn'ble Pty G,y AR

fects stated in toth the above applicstions beirg some -~

whst similer end questionsbf lew raised therein being icentisal,

we are deciding both the coees by this common judgmenty

Ore PeBs Do Chaudhury was the General Duty Medicel

officer=I (G,D,M,0,~1) in the Orfiee of Ueputy Asstty Director

during the pariofd' 1972 = 75, Ore 3 G.8; Gill wse the Deputy
Agsistant Oirector at that time; There wae an allegation that
both these doctors in colluaion rciﬁh Ahm Sarva Sri V.S, Miera,
U ¢ Se. lipta eharmaoists; asrried out un-euthorissa/ fake pyscha
'medminéa teveulting in peouniary loss to the Goverament, Ut.
Chauchury is allegeu to have caused a loes of Rs, 426.5lfl Pe

whereas the smount of loss averreud againet ur, G,S5,Gill was

Rag 189435 P, MAn F IR, waa lodged, aut only V;S, misra and

VeSe Cdpt:a were prosecuted, whereas the ease againet the appl

byts on an appesl, wsre goquitted by the High Court, Ae the
High Court, in 1te’ judgment obeerved that there eppesres to ba
a'\rgéﬁe%’ of purchasing itadicines on tictitious préscriptions p
ant in the office of DyA.0,y the matter was raked-up oncs aga

by the department end on 18,685 charge memos were served up
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/e

the epplicaﬁte followed by separate departmental inquiriesy

Sri M, Neelakanthany C,D¢l, of the Gentral vigilance commission
was appointed aa the inquiry officery The applicents, therefore
sought permission to be defended bj‘:lagal Practitioner, Thie

;éqneet of those epplicants was however rejected;

At the: time of admnission of the applications, the Tribunal

pasged an interim order staying the disciplinary proceedingsy

The applicant assailed the disciplimary proteedings on
the groumnd that it yas un-just to re-ocpen the case which was
closed egainst them long time back, The allegations in the charge

" memos pertained to the pericd of 1974 = 75, Though the two

pharmaciats were prosewted; the case g0ainst the epplicants was

dropped for want of evidence, The applicents, therafofa contendg

that it woule be un~just and unfair to proceed against them after
a lapes of more than 10 yesare from the date of the alleged incident

in which the money involved was of a paltry sum of Rse 426,50 Pe
in regpeot of DOr; th;udtmry and Rey 189’.35 Pe in respect of Or, G,Smm

. G111, They further alleged that the respondents’ refussl to allow

them to’engaga legal piantitioners to defend them was alsc illegei™

‘and un~just;

The respondents while admitting the eessntiasl facte of the
case refuted the arguments advancea on 'aahalf. of the epplicentsy
Accoraing to the reaponnanté the cases ggainst the epplicante were
dropped initially aa therguee no evidence against them, but when
the High Court observed 'that:frédulent practice was teing folléwed
in the offics of the U;K;0, whereby fictitious transesctions of
purchéaa of medicines were being qonductaa causing Miﬂoas
to the Government, the respondents had to initiste modeparb-

mental disciplinary action ageinst the applicents,
Dr, Chaudhury hae retirea from the service on 30,487 and
Br, Gill aleo retired on 28,2,69,

In the oase of State of Madhye Pradesh Versus Bani Singh

.l



j Member ( ' vice Chaima‘_v”
Dtt Mey _1§ 19923 ' o

-

(1991) 16 K To0% 514, Hon'ble Supreme Court held that where a
delay of over 12 years wesa not satisfactorily explained, the -

disciplinary proceedings initiated after such a long lapse of tim

‘were liable to be quashed, In the inastent cace we find that

thera does not appear to be any justifigation for the respondents
to re-open the disciplinary casea against the applicants, which

the pespondents deliheratély closed long time back on the ground
y . 4
that theré:::a evidence, The observations made by the High Court

referred to a system of freud being practiced by the afaff in
the offics of 0,204 It did not neceeserily mean that any new
evidencs ar facts were throurfup ageingt the applicents or that
fheAapplicantg were the sctual perpetrators of the ppgud, The

respondents would have been justified in carrying out a genersl

Acministrative enquiry into the scandim with a visy to'w

. : _ M&M ¢
loop -holea in the systém of & purchese of medicres so that theﬂ'

practice was kexim put to an endg That % was the true purport ca(f:

the observations of the High Courty

Keoﬁing in view the totality of the sircumstances of

these two cases, we find tﬁat it would sx be not only ﬂn-_-justi"

N : : 5
byt grossly m—f‘afrg to let the aisciplinary proceedings against

the epplicants to continue, The respopdents acted arbitrarily

in dsnying the epplicants’ requeat for the sngagement of legal
practitioners to defend them;/ In thegesult the applicantions
' /

are allowed end the disciplimary preueéd.tﬁg initiated against
the applicants are quashed; As baoth the applicants have since

retired, the respondents are directec to releass the gratuity/

leave encashment aif smounts ana eych other amount, if any, due

. to the epplicent’m within a period of three mentha from the date

of cormunication of this order,

’

048; No, 58 or 1990 and Ogh¢ Nog 59 of 1990 are allover’
in the gbove tense; Partise shall beer their own costss -

(ops) [
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AFPLICATION UNDER SECTION 12 OF szmwm ATIVE
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Dr.G.S.Gill oeee ~APPLICANT

Versus
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Union of India & others ... RESPONDENTS

"INDEX
0 , i
Sl.No.§ Description of Documents i Page Nos,
"relied upon. §
. ﬁ o
R Application 1 to 21

2., Annexure NO,A=2

A photocopy of - impugned charge- 22 to 28
sheet dated 18.8,1986.

3. Annexure No,a-5

A photocopy of 1mpugned order 29
dated 4.2.1987.

4, Annexure No,A~6

A photocopy of impugned order
dated 4.3.1987 30

5. Annexure No,A-8
A photocopy of impugned order \
dated 27.6.1989 ) 31

Vakalatnama ) © 32

Other documents
7 Annexure NO,A-1

True copy of FIR dated 22.6,1986,
8e Annexure NoOo,A=3
A photccopy of letter dated
22.8,1986

9. 2Anneyure NoO, -4
A photocopy of letter
dated 1.12,1966.

i0. Anne/ure NOJA=7

. A photocopy of oﬁilcevmemorandum v “;
dated 27,5.1987 - 4
' 1.6 ' : T

Contd. .Page -2 3%




11, Annexure No,2A-9
A photocopy of Appeal to
President dated 19,.8.1289,

j 12. annexure No.a~10

1 A photocopy of application dated
_ 1©,8.198% to the Secretary.
|

i 13, Aannexure No,A=1l

A photocopy of Office Memorandum
dated 24.10,1989.

14, aAnnexure No,A-12

A photocopy of letter dated
| 17.1.1990 (proceeding)

L 15, annexure No, 2-13 -

A true copy of lettér dated
16,1.1920.
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In the Central Administrative Tribunal,

Lucknew Bench.
‘ ekk

origcinal ﬁpplication Noe 5’/‘? of 1990 &L?

Dre GeSe¢Gill, aged about 59 years,
son of Sri Natha Singh, resident of

' 4-4/33, Tilek Nagir, New Delhd and last

employed as Chief Medical officer, Central

' Government Health Scheme, Dispensary Noe26.

Tilak Nager, New Délhi,
I YY) | A\PPLIC‘ANT
Versus

l. Union of India, through the Secretary,
Ministry of Health and Family welfare,
New Delhi, o

24 Central vigilance Commission, Government
of India, Bikaner House, Near India Gate,
New Delhi,

3, Delhi Special Police Establishment,
Lucknow BranchjLucknowe

eeee RESPONDENTS
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DETAILS OF APPLICATION:

1e

20 Jurisdiction of the Tribunal.:

Particulars of the order against which
the application is mades

(a) Charge-gheet issued by the Deputy

S

of Health and Family welfare vide Office
Memorandum NoeCe 14011/6/85-V & EMR (1) dated

s 1@.80 1%60

(b) orders issued by the Deputy secretary to

the Government of India, Ministry of Defence
vide N0oCe14011/6/85~V & EMR(1i) dated 4,3,
1987, appointing Inquiring Authority in the
case, ‘as amended vide NoeC,14011/6/85~V &
EMR(1) dated 27,6.1889, and subseguent
inquiry proéeeéings.

(c) orders passed by the Government of India,

Minigtry of Health and Family wel fare for
withholding the payment of retirement gratuity
and encgshment of leave to the épplicant on
‘reti'reu’tent' from service w.e.fo 28421989
(afternoon). \

; /

The applicant_declares that subject matter

of the orders against which he wants redressal is
within the jurisdiction of the Tribunals

Contd.
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3, Limttationg

The applicant further declares that the applica=-
tion is within the limitation period prescribed in

Section 21-Qf the Administrative Tribunals Act, 1985,

4, Fgctg of the cases

(1) That the applicant was appointed as Medical
officer in Central Govemment Health Scheme (herein-
-gfter reierred to as the C,G,H,3.) weesfs 184141960,
Central Heéalth Service was formed on 1.1.1966 and
the C. G.HeS, was absorbed in the Central Health
Service on 99,1966 The applicaniz was absorbed in
the Central Health Service after promotion to General
puty Medical cfficei' Grade (hereinafter referred to

as the G,DyM,0,1, ) which post is now known as Senior
Medical officer, °

'(11) That the applicant was transferred to C,GeHeSs's ’
Kanpur as Deputy Assistant Director (hereinafter
referred to as thé D,A,Ds) to function as Head of
office in April 1972, The applicant worked in the
above capaéity upto feﬁruary 1976, when he was

transferred to C,G,H.Sey Delhi, The applicant was

promoted to the next higher grade of Civil Medical
officer (hereinafter referred to as the C.M,0.) on
19801983 and retired from service on attaining the

age of superanuation wee.fe 28.2,1989 (afternoon).

(i11) That the D,A«De was also Officer Incharge
and Controller of C.G,H.Ss Dispensaries situated



"‘_at R.K.Nagar. Juhi and Civil L:Ines. Kanpur. Nor- -
‘-mally. the medicines were supplied fmm the -
o v,c.c.e.s.. Dispensary. Kanpur. Haw*ever;'in case
- of non-availability of medicines p*rescribed by |
_ the specialists of L.L.R. and other associated ,

' hospitals 1ocated at'. Kanpur, the same were pu’r-’

; chased 1o<:a11y from the open market by preparing .
: iindent duly approved by the DsA.D. and the medi-

~cines used to. be supplisd to the patients concer- '
-ned. Applicant was the DQAQDOQ CoGoH.s.Kanpul‘

during the period from 1972 f.e 1975 and the Dr. .

P.B.De.m'xoudhury was a G.D.O.Grade I officer in

the office of D.dsDs During the absence of. appli=

cant, vthe 'n. £4Dvie the DEePsB, DeChoudhury used to

‘officiate as D.&D. The inden’ts for local purchase

of medicines were used to be prepared by Sri V.S.
Misra and Sri V.s.mpta, Pharmacists in t'.he Office

of DoAsDov voGoHoSQv Kanpur. WhiCh was then put

‘up to'the applicanty as DedeDs for approval;.

. I

{(iv) 'rhat all egedly some medidines were indent-
“ed’ and purchased during the period from. 1972 to
1975 on the basisof forged prescriptions by the -

- pharmacists Sri VeS.Misra and Sri V.S.Gupta and

collusion of the spplicant = was also alleged in
the racket, On the basisz of a source, Fa I;R. was
recorded under section 154 Cr.PeC, by the Delhi
Special Police Establishment, Lucknow Branch
("Résponden§ Noe3) .as8 Crime Noe25 of 1976 under o
section 420 IoPeC, and 5(2) read with 5(1)(d) of
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Prevention of Corruption Act, 1947 against the
applicant and 3 others on 224641976 & true copy
of. the. FeI, R is being annexed as Annexure NosA-1
to this applicaption, |
(v) That the matter was- investigated by the
Reépondenﬁ Noe 3 (Lucknow Bganch of Delhi $pecial
Police Establishment) and a prima facie case was
imade out against sri "VeSeMisra and sri V.S.Gupta
Pharmacists and charge sheets were-fil ed-under
section 120-B, 420, 468 and 471 I.P,C, and under
section.5(2) read with 5(1)(d) of the pPrevention
of Corruption Act,. 1947 in the Court of the Special
Judge, Anti Oormpt;on (Central), UsPee Lucknow on
2242.1977, which were registered as Criminal Cases
Nose 49 of 1977 and 50 of 1977,

(vi) That .the said Pharﬁiacists were put on
trial, and found guilty of the offences punishable
under section 120-B, 420, 468 and 471 I.P.Co and
under section 5(;)“read with section 5(1)(d) of  _
the Prevention of’ Corruption Act, 1947 and sentenced
to undergo R,I. for one year Vimder séction 5(2)

read with section 5(1)(d) of the Prevention of
Corruption Act and six months R.I, for the offences
punishable under section 120-B, 420, 468, and 471

of the I.P,C All seai:"ences w'ex:e to run concurrently,
It is learnt that some observations were made by the
learned Special Judge for the C.B,I. to probe into
the matter further = to bring others to bookse
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(vii) That it may be‘ stated Ahex:e' that the name
of the applicant gas already mentioned in the F.I,R.
and had the investigating agency found any evidence
of the complicity of the applicant in the alleged
racket, the charge sheet could have been filed by
the C,B,I, against the applicant as well. The
observations of the learned Special Judge, as
stated in bara ((vi) above, are wholly un justified,
uncalled for and have been made in viclation of

the principles ms of natural justice,

(viii) That both the Pharmacists filed Criminal
Appeal Nos, 206 of 1978 a.nd 598 of 1978 before the
Hon'ble High Court 6f Judicature at Allahabad,Lucknow
Bench,ZucCknow against the judgment and order pasged
by the learned Special Judge (Central) Anti Corrup=-
=tion, Lucknow, The appeals were aliohed— by the
Honfble’ High Court and the conviction was set aside.
The spplicant has 1 éarnt that some observations were
made by the Hohfble fiigl-'&':burt for taking steps for
checking the activities of those involved in the
alleged racket,

(1ix) That it is stated that after the judgment

by the learned Special Judge or after the judgment
passed by the Hon'ble High Courtk no proceedings

were initiated, or enquiry ordered against the ’
applicant by the Departmental authorities. As

already stated the €,B,I, had no'£ found eny evidence
of the spplicant's complicity in the alleged racket
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of loéal parcﬁase of medicines on the basis of
forged prescriptions. The gpplicant was p-rom?s:ed
to the post Of CyoMi0s9CeGeHeSe. Weee £y 19.8.1§83.
which ip-so-facto proves the innocence of the

applicant in the case__..

(x)y - That to B the utter surprisé of the
applicant, a chargéf sheet was igsued: to him by
the Deputy Secretary to -the Government of India‘;_; .
vide office Memorandum NoeC. 1491‘1/6/'35-'1 & EMR(1)

. dated 1B+¢3.1986, A perusal of the'h'ticle of charge

framed against the applicant, as contained in the
Annexure I to the charge sheet reveals that the
inputatiai ‘has been made against the applicgnt' for
exibiting serious lack of integrity and acting in
a ni’a.naer unhecbming' of a Government sergantin as
mach as he- entém&: into al»Iegédf? conspiracy wig:ti |
sri V.S,Mis::a- aiad Sri veS.Gupta, Pharmacists, for
rhisappi'opriatiqn' of money in the purchase of medj..
-cines on the bagis of false 'preser;iptionse and
forged indents, by abusing official position as
Government Servant. It is further imputed that

in parsuancé ‘of the objective of the said consi-
-pracy. the s& applicant is alleged to have
committed those acts of omission and commission

in collusion with the above sald two officials and
acquired p;ecun:iary galn for himself and consequent-
=1y put the Qovermnent to a pecuniary loss to the_'
tune of Rse 189,35 and thus the Aapplicant 1s alleged
to have vioclated the»provisions- of Rule 3.1s(1) and
(111) of the-@.eoS.(Condnct) Rules, 1964, The

- £
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statemeﬁts of the imputations of misconduct in
support of the Article of Charge are given in

| Amexﬁre 11 to the Charge-sheet, which cites .three

o incidents of alleged local purchase of medicines
on the basgis of forged prescriptions which were

| approved by the applicant as DeAeDeyCeGsHeS,Kanpure

\‘ A Photocopy of the Charge-sheet dated 18.8.1986 is

| being annexed as Annexure No.A=2 to this gpplication,

«x) | 3 | (xi)i That in réply to the:.charge .s'liaeet dated

184841986 (Annexure No,A-2) the applicant, vide

his letter dated 29.8,1986, requested for supply

of the copies of the statements of the witnesses

mentioned in Annexure IV to the charge sheet and

also Hr the photostat copies of the listed documents

as mentioned in Annexure III to the charge sheet

to enable him to appraise with the charges levelled

against him. A Photostat Copy of the letter dated

' 2948, 1986 is belng annexed as Ag exure A-3 to this
| application. | ‘

(xii)  That it was intimated by the Respondent

. . Noe.l'vide letter No,Cs14011/6/85-V & EMR dated 179,
1986 that in view of denial of charges by the
' applicant, an oral encquiry will he held in the
! matter. It was further intimated that the applicant
‘ will be provided with full cpportunity for the

inspection of documents, as provided under C;C.S,
| CoColo) Rules, 1965,
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(xi1i) That the applicant again submitted an
application on 23,49,1986 to6 the respondent no.l

for supply of the copies of the statements of the
listed witnesses alongwith the Pheto-c,@ies» of

the 1isted documents, The applicant had .st’ated

that under para 8 of,the Government of India, Mini-
-stry of Home Affairs O,M. NoiFs30/5/61-AVD dated -
2548,1961 he was entitled to get the copies of the
statements of the witnesses and Photo copies of
the-1isted documents. The gpplicant also cited

the judgment of the Hon'ble‘Supreme Court in Raghi
Nath Versus Union of India (1986 3 SCC 229) in this
regard . The documents were, however, not supplied
to the gpplicant, and it was initmated by the res-
-pon-dent no, 1 vide letter No,C,14011/6/85-V & EMR
dated 12,11,1986 that the request of the apz;‘lica’nt
for the ;nspection of the documents/cbpi‘es 'of state=-

ment of the witnesses cannot be acceded to at that
stage, .

(xiv)  That the gpplicant submitted his reply

vide his letter dated 142.1986 denying all the -

charges levelled against him and wished to be
hea.rd in person. A Photostat copy of the letter

dated 1412,1986 is being annexed as Annexure NoO,&-4
to this application, .

(xv)° - That vide order No,C~14011/6/85-V &EMR (1)
dated 4,3,1987, Sri Se.lahiri, C.D.Ies.Central Vigilance
Comnission was appointed as Inguiring authority to
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inquire into the alleged charges framed against
the applicant, and another order of same number
and date was, p?.sped appointing éri Nagendra Prasads
sab-Ingpector@ CeB, Io¢ Lucknow as the Presenting
offiéer. Photostat coplies of the both the orders
dated 4.351937 are being annexed—és Annexure NoSs
A=5 and Apé»yregpectively. to this applicgtionq.

+

' (xwi)  Thatit was intimated by sri S.lahiri,

27+5¢
1'0 60

1987 that the inquiry will be held on 19,6.1987

CoDe I, vide his letter No.57/SL/246 dated

at 10.30 hours in the office of the Inquiring

- Authority at ﬂew Delhi, A Photostat copy of

letter dated 27,5.1987 18 being annexed as
,1960

| Annezure'ﬁp7'to this gpplication, The respondent

Noe1l vide 0.M.NoeCs 14011/6/85=V & EMR dated 186,

1987 asked the gpplicant to attend the preliminary
hearing on 19.6.1987 at 10,30 hours in the office

of the Inqniring Authority, as intimated vide

letter dated 27,5,1987 ( Annexufe NoeAa=7)
1460

~ -

(xvii) That the applicant submitted an
éppliéatibn to the Presdent of India, through
the respendeht‘mb.1$ on 52.6.1987 to allow him
to eﬁgaéé a legal practitioner to defend him;
The applicant has requested for permission to
éngagenlegal practitioner for thefollowing

reasons s~
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(a) that the caseis being presented by a
trained prosecutor of the C,B,I,
(b) that the number of listed documbnts is

- very large.

(c) that the number of witnesses in the case
| is also-sizeablqb

The applicant also cited that decision of
Hon'ble Supreme Court in G,L,Subramanium Versus The

Gollector of Customs—(1973) 2 $CC 488 in which the

Hon'ble Supreme Cburt had struck down the order of
punishment for the sinple reasen that the discipli-
nary authority had not allowed the delinquent offie
~cizl to engage a legal practitioner to defend him
when the prosecution case being handied by a trakned
prosecutor of the- C.B. i The applicant sent a remine

-der on the subJect vide his letter dated 26,6, 1586,

(xviii) That the preliminary hearing of the
case was held on 1946, 1987 in the office of sri
S.Llehiri, CeDeI, Central vigilance Commission at
New Delhi and the applicant attended the same,
In the hearing, the applicant brought to the
notice of the Inquiring Authority that he had
appealed to the President for allowing him to
engage legal practitioner, to defend in the
in quiry and requested that till the disposal of
appeal, the proceedings be kept in abeyance. The
Presenting offiger informed that out of 33 documents
he was able to procure anly 10 documents, Keeping
in view, the hearing of the case was adjourned to

be taken up only after decision on the gppeal of
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the gpplicant. The Presenting officer was
directed to procure all the prosecution documents

in the meantime,

(xix) That vide ordér No.C,14011/6/85-V & EMR
(1) dated 304661989 Sri M. Neelankantan, CeDe I
was appointed as Inquiring Authority in place of
Sri S.Lehiri for the reasons not known to the
applicant. & Photosffat c°;;y ‘of the order dated
3006,1989 is being annexed as Annexure No.A-8 to

this gpplicaticn,

(xx) That in the meantime the applicant

retired from service on attaining the age of
superanuation weeef, 28.2,1989 (aftermoon). The
applicant, thereforej nloved an gpplication on
194841989 to the President of India, through the
respondent Noe.l, giving all the facts and cire
-cumst"anc'es of the cgse and prayed that in view

of his 29 years of -excellent service the proceedings
may be drcpped at such a belated stage. A Photostat
copy of the gpplication dated 19,8.1989 is being
annexed as Annexure NosA-9 to this gpplicatiocn,

on the same date, the applicant also submitted
another application to the respondent No.1l requeste
-ing for payment of leave encashment withéut further

delays It was also mentioned by the gpplicant that

" his DeCeRe gratuity amountong to about R.80,000/-

was already withheld, A Photostat copy of the
applicaticn dated 19,841989 is being annexed as
Amexure No,A=10 to this applicatione.

o



C.Bele'e Lucknow

~ =nary Authority has been given without applicati

b —13—
-V & BEMR (1)
4y  Thet vide order No«Ce 14011/6/85
o v 11eSU mspect.or,
dated 6/110 10D19890 sri S, Qamar N-i«,gSUb-

has been appointed &s presenting

earlier
otficer in place of sri Negendra Prasad

ed here that change of
enting officer

appointeds It may be stat
the Inquiring Juthority and the Pres
| ' ' 5 more

has further delayed the proceedings causing

harassment to the applicant.

v | | | |
(xxii) That vide order N0,C=14011/6/85=V & EMR(1

deted 24,1041989y. it was intimated that the Disci-
~plinary Authorityk has considered the gpplicant's
request f£or engagement of a legal practiticner
decided not to aceede to the same, The applicant
advised tLu state that the decision of the Discipl

of mind and without preper appreciation of pecul
facts and circumstances of the Case, arbitrarily
and in violation of Article 14 of the Constituti
4 Photostat copy of the office Memorandum dated

| 24, 1041989 1s being annexed as Annezzgre NOo Awll
to this gpplication,

s

(xxifl) That the ‘Inquiring Authority, who was

appointed on 27,6,1989 intimated vide letter Noe
59/C.De Io/MN/58-59 dated 26,12.1989 that the br
hearing of the case will he held in his office
170141990 at 10000 aym, It may be stated here t
decisibn of the pisciplinary Authority on the
was communicated vide O.M.datéd 24,10, 1989 (4nn
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A=11), but it took about 2 monthg for the Inquiring
duthority to send intimation for hegring on 17.1¢1990s

(jotiv) That hearing of the case was held on 17.1,
1990, as Scheduled, Howevery the Presenting officer
was not present. it was ordered by the Inquiring
Authority that thegpplicant should get in touch with
the Pregenting officer and inspect the listed docu=
-ments. 4 Photostat copy of the proceedings s 83@
of 174141990 is being annexed as Annexure A-12 to
this gpplication. }Qo next date has been fixed for
hearing in the Inquiry proce_edmgs. The gpplicant
vide his letber dated 18.1.1990 sent a photostat
copy of the proceedings to the Presenting officer
and requested to intimate when the listed documents
will be made availlable. 4 true cdpy- of the letter
dated 18411990 is being annexed as Annexure j=13
this applicaticn. It may, howevery be stated that

no intimaticn has been given by the Presenting officer

about inspection of the listed documents, as per

orders of the Inquiring Authority.

-

(xxv) That it is obvious that the charge sheet was

‘inordinately delayed and the Inguiry is not proceed-

~ing despite full co-cperaticn of the applicant. The
Presenting ofﬁcéi: Jis not available and the procéeding-
are lméeEMg on and the appl‘ica'nt is being unnecessa-
-ry haras‘sed for a highly belated trivial 1ssues.
Theré 1is no purpose =% or basis for holding the
Inquiry against the applicant,
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‘( xxvi) That after retirement, the gratuity of

the abplicant and encashment of earned leave to

his credit have been withheld arbitrarily and

malafideé; causing financial loss to theapplicant.

It may not be ou¢ of place to mention here that
had the amount of gratuity and encashment of leave
have been paid to the applicant, he would have
eamed interest from Bank at the rate of more than
12% per anmum on fix deposits,

‘(:ocvii) That under the circumstances, the charge-
sheet and the inquiry proceedings against the
applicant are lisble .to~ be quashed and he is entitled
to get the D,C, R gratuity and encashment of leave,
dué to him, “together' g:ith' interest at f¥® a minimum
rate of'lz% Peas ON t\he total amount,

'

5. Grounds for relief with legal provisionss

(&) Because the applicant is innocent and he
Tt had accorded the approval for local pure
o]
Chase of medicines in good faith,

(B) Because there is no g evidence of the

complicity of the applicant,

(¢ Because the C,B.I. itself had foundno
: evidence to charge the applicant in the case

w*



(D)

(B)

(F)

(G)

(8(H)

(1)

-16=

Because even the officials concérned against
whom the C,B,I, had made out a prima facie
case have been acquitted in appeal by the
Hon'ble High Court,

Because the charge-\ sheet was issued to the
applicant after more than 10 years of the
alleged‘ eccdrrence. Such a long delay viti-
ated the éroceedings institued by the
Department against the gpplicant,

Because in the meantime, the applicant was
promoted to the post of CeM,Oe ¢CeCGoH,8e and
on this grounds also the Departmental Inqui-
~ry cannot be sustained, \

Because the matter being more than 15 years
old nowe the gpplicant is not in a position
to recollect ke the facts and defend him-

 -self effectively,

Because, the appeal' of i:he applicant to
engage a local practiticner has been reject-
ed by the Disciplinary Authority arbitrarily
andv without gpplication of mind, which ig
violative of Articles 14 and 16 of tﬁe-
Cmstithtion.if - -

Because there is no co=operation from the
Presenting officer even at this belated
stage to finaslise the Inquiry Proceedings
expeditiouslys '
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\J (J) Because the D,Co Rogratuity and encashment
ﬂ o of leave have been wrongly and arbitrarily
| withheld and not paid to the applicant,

(K) Because the applicant is entitled to early
l ’ pé,yment of DeCeR.gratuity aﬁd éicashmaat of
leave togetter with interest at a minimum

rate of 12% peae

J) } - (L) Because the alleged misconduct is a trivial
one and no action can be taken for such an

alleged trivial act at such a belated stageo

Sagl 6o Details of the remedies exhausted:

The applicant has already retired from
service on 28,2,1989 (afternoon), as such no departe
~mental remedies have been avalled,

A | : Te . Matters, not previously £iled or pending ~

with any other Court,

The applicant further declares that he has
not previously filed a_ny applicaticn. writ petition
| or suit regarding the matter in respect of which

this application has been made, before any Court or
any othér authority or any other Bench o;‘. the Tribu~-

«nal nor any =R such gpplication, writ petition or
suit is pending before any of them,

| 8+  Reliefs sought:

in view of the' factg mentioned in para 6
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above the gpplicant prays for the following
feliefssy=

(a) charge sheet issued vide 0eM,NoeC, 14011/

6/85~V & EMR (1) dated 18,8,1986 (containe
-ed in Annexure A-2 to thisdpplication)
may please béi, quashed, |

(b) orders No,C, 14011/6/85-V &EMR (1) dated

4.3,1987, as modified subsequently (‘con-
=tained in Annexures 4=5,4=6 and 4-8 of
the gpplication) and subsequent inquiry

proceedings may please be quashed,

| (c) order or directions may please be issued
to the respondent no,1 for payment of
‘gratuity and encashment of leave to the
applicant, together with interest at a
minimam rate of 12% per annum or as deemed
appropriate by this Hon'ble Tribunal,

(4) any other relief as may be considered
o sppropriate by this Hon'ble Tribunal in
the circumstances of the case,

(e) allow the cost to the gpplicant,

e Interim order, if any prayed for:e

pending f£inal decision on the application,
the applicant seeks the following interim relief:
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The Inquiry proceedings before the Inquiring
Authority, Sri N.Neelankantam, C,D.I, in the office

of Respondent Nos2 may kindly be stayed during the
pendency of this gpplicatim,

10e In the event of application being sent by

registered post, it may be stated whether the gppli-
cant desire to have oral hearing at the admission
stage and if so, he shall attach a self addressed
post Case or Inland letter. at vhich intimation =
regarding the date of hearing could be gent to him.

Not applicable, The application is being

presented through counsel who will appear et the
admission stage,

11, particulars of Bank Draft/postal order fiied

in respect of the application fee:

Cowzk Linclom ow P°s+ Obﬁﬁue '
1P0. No. O2- l+0986:z Aalict Qoznqu «60,.1& $0. 60

124 Iist of documentss:

1l Annexure No,1A- A true copy of FoI.R, dated 2246,

-

19 76_0

- 2o Annexure Nos24= A Photocopy of Charge-sheet dated

1828.1986,

3, Annexure No.34= A Photocopy of the ietter dated
) 298+ 19864

4, Annexure No, A-4-A Photocopy of the letter dated
) 1,12,1986,

5o 4nnexure NosAS5- A Photostat copy of order dated

-

4,3,198 Te appointing sri s.bahiri;
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as Inquiring Authority,

6, Annexure A-6 A Photostat copy of ordér dated

4.3.1987; appointing Sri Nagendra

Prasad as the Presenting officer,

7. Annexure A=7 4 Photostat copy of letter dated
274541987, ’

1406

8. Annexure A8 A Photostat copy of letter dated
274641989

9y Annexure 4=9, A photostat copy of thé‘application
dated 19.8.1989%

10 Annexure A-10s A Photostat copy of the application

- dated 194851989,

1le Annexure No.

A=11, : A'Pbotostat copy of letter No.C.

14011/6/85-V & EMR dated 24,10 1989
12 Annexure' Nbo

A=12, A Photocqpyof letter dated 17.1.1990

13 Annexure No,
a4~13, A true copy of letter datéd i8¢ 1
| 19904 |

Lucknow Dateds:

Feb090%¢1990 , .. o W:%

—
Signature of the #pplicant.
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Verification.

I, Dre G¢3,Gill, s/o Sri Natha 3Singh, aged about 59
years, last emplbyed as Chief Medical officer, Central
Govt, Health Scheme, Dispensary Noe26, Tilak Nagar,

. New Delhl, resident of 4-A/33,’Tilak Nagar, New Delhi,
do hereby verify tﬁap the contents of paras 1.4 (i) to
(xxvii), 6, 7, 10, 11 and 12 are true to my personal
knowledge and contents oflthose of paras 2, 3, 5 8 and
9 are beligyed4bby me to be true on the basis of legal

advice and that I have not suppressed any material
fact, 2

Lucknow Dated:: 6245%1221

- Febe ote ;990' signature of ppplicant,

. To,

The Registrar,

Central Administrative Tribunal,
Lucknow,

at
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3. Fe ig inforred thet an 1n0L1ry vill held only in FOSpCCt of those ar= -

T - — = Py TP o ﬁis
. 7.

In the Central &¢ nistrative Tribunal ,Lucknow @

ench (@
original Application No. 0£1990
DreGeS.Gill ' 'Versus Union of India & others

Annexure No.d- 2

Ho. C.14011/6/85-7 & MLR(l)
. Governzent of India
Pﬁn:otry o? flealth & Tumily *slfare

New Delhi, Dnta;i 18-8.86
OFFICE MEMORLNLS UMY "

-
’ .

The Prealuono pgovoueo 1o E“Id“hn inqulry egeingt Qr G.5.Gill, under
Hule 14 of the Cemprcl Civil Zervices (C1a09121cau10n, Control and Lpnecl\
au;o~,146b. The gubgtonce of the impmtctions of mlaconuuct or mishehoviour
in rospect of which the iacuiry ig prcpoocd o be held is set out in tho
encloged stetemont of cridclos of chorge (AWMENURZ I). A Stotoment of tho
imputetions of cdaconduct or migbchevicur in support of ecch oriicle of
chergo is enclosod (AMNZUT I1). A ligt of documents by whichk, ond o list

of witnogges by wvhomy tho criicles of cherge cre proposed to bc gugtained
ere alzo oncloged ( AMNZIUEZ III & IV)

2. Dr.G.S.Gill i5 ciroctod to submit within 10 doys of tho roceipt of
thia I@cnranaun, o writien stotemeat of hig defencc ond also to sicte whe-
ther he cdeaircs to bo hoara in person.

ticlos of chorge as ore not cdmiticd. Ho should, therefore specifically
edmit or deny cach artlclo of cacrge.

4.  Dr.G.3.6ill ig fUrtLor 1nformcc thet if he doea not submit his writtien
stoboment of defence on or bhefore tho Gote specified in pore 2 ahove, or

coes not gppeor 1n~porson~chorQ e 1nqp1r1n~ auu“or1uy cr othorwigo feils

or rofugos to comply with the provisions of Rale 14 of tn&‘CCSfﬁcriﬁuicmy-u—,.~\
1965 or the ordorg/dircctions iasued in pursucnee of the seid imle, the
1nqg1ring o thority mey kold 'the idnguiry cguinct hlm cx-partc.

S, Lttenu1on of Tr.G.J.Gill ig invited to lLnle 20 of the Conurul Civil
uorvices(Con&uct)ﬂaloo,1964, under which no Governzent gorvent shell bring
or cttempt <o bring any polidiccl or outaido influence'do boar upon ony
sundiricr cutizorid 5y to furihor his imvoress in respoct of mcttorsg noricining
to Lig serviee under the uovoramohm. If coy vopresentetion in received on
ais boaclf from cmobher porson in, irespoect of cay motier declt witll in thego

,roceohlﬁgu iv will bo prosvmod tact Drl.G.l.CGil12 dis cwere of such o repro-
coentetion cnd %hot it hos been mede ot hic imotence end cetion will bo .
takon cogeingd hio for wvioloticn of Zule 20 of tke CCS {Conduct )Rnles,1964. ~

6. The roceipt of thig Iomorondum ghould be acknoylodged.
By ordor ond in tho ncmo of the Procicoent.

. ‘ “-\:i a«\ﬁ | | /
To { S.P;éoaéadi\\i—
: _ Sexty Seerotery to the Govi.of Incia
Dr, G,S.Gill, S — S PURa

. . o

Chiof Modicol 0fficer, C.G.H.S. Digponacry, Tilok N&gvr, Now~ Delhfﬁ‘*_~*"~’1-”“~
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SRATLIST CF f.miCL" 07 CHURGE I J.DD I.GLINL"‘ DR.G.O .GI"-" s TOL ““‘“LY TERTY

LESIDTLND : LACT C’;, CG;TQ' KNI .[.IT‘ :LJ"”‘H’*""f O""il SI87 MIDICAL

OFFICER, CGFC,DRIAL ~

IRTICLE I v That 't.ne codd Er G..,,.Gzll A C}DO Grece T ouicér of Centrel Hoclil
Service waila functioning cs Nepgnty 1 chent Director, Contrcl Govi. Healbi
Seheme, Mo

npur oxhibi%ed gerious. lock of imdegrity ond actcd in ¢ oomaer un=-
tac.co"mnb of o Govt.servant in g ek og Mo enbor ol into o conspirccy with
ohriV.0.dlohro ond Shri J.u.-@'ﬁ)o(‘s, both officicls of the CGu..,, Kenpar, for
mompropm bion of money im dthe murchose of medicipmes on the basis of folso
pI‘OuCl’lpulOI'lu cac.- farged. inctonto by a.busing ubeznofuclul ooc.ltlon ag Gowd.-
Servents. In purs uo.:;co of the ObJQCQIVC‘u of the seid conspn*o.cy, Dr. C...,.Glll
comzitiod i¥se aets of ommicgion ond commiscion in collugion with cbeve scid
obher two oificicls ond wecnired pecunicry goin for himsolf caod comscguently

b the Covie to o pecunu.a,, logo Yo the tunc of & 189-—30 only. Lr.G.0.Gill
Noa tlhug violated the provxs*onu of ‘Zule 3.1.{i) ond (iii) oi‘ CGE(Conducw
les,1934 { : :

4}\ LNITIAR-TT

STLOEIENT Cr IL.'FJ'Z‘I».TION CF LISCONDUCT Chb MICBERUVICUR IN SUPRCRT OF T

FRTICLIT CF CTURCE FLAMED LGLITET TR.G.CL.GILL,IIE0ID, 005, WNAUR IR P?SS AN
LY CHTIR I'ATICLL OmCJr,, CGHS ,PEIHI,

ANICIE~T

Thet Dr.G.0.Gill wee functioning os Leﬁuhy lgoistent Diroctor, CGEC, Konpur
c‘ur:.nc the poriod 1970~76. In adklition, Dr,Gill cloo functioned on Ofi‘:.cm:
In cherge and Controller of CGHC Dianensaries csteblished ot R.K.Parco, Jubi
ead Civil Idimpes ot Ionpur. Norcelly oIO =mecicines were gunplicd to the poticnd
from the Biupennc.ry.. Howowor, in tha avont of non~ovailobility of :::ec.icinea
preseribod by -the Speciclinto of ‘LIB-ond~other -Losoctuted Hoopital locoted "in™
Konmur, the sume were mrchosed from the onen morket by propering cn indent..
wiich woe o be wpproved by LD for gupply to concerned petients.

—

Cn 26.8.04, one Chri L.K.Mara{Token Ho.gssa) vas od tb in GIVH He- -
Gicel College ond hspocictod Hocpitel, Kenmr. L forged prescrintion wos mode
by Card V.O.idcre, fhoroccist, CGH3, &.nmr in the nooe o

Shri uu-.l\‘\l Yo in
\* waich dhe recuiremend of cix pieces each of Cypsone bondoge and plain bendoge

(6" size) were shown co preseribed by . Dr.f..mCmptu. hem items were velued
ot [5,68,35. This forged proscription wes approved by Ir.G.C.Gill end cccor-

Gingly on catboritly 011") wos prepored by ..»nr:o. V.3.Miore cod thece items were
arocured Ty hin, :

.

A pimiler forged progeription deoted 80,8,74 in the nome of some poticnd
ohri D.LMigre wes agein. propc,rod by Shri V.C. Rore, parported to hove been

. progcribed by Ir.l.C.Gour, This wep ogein cpproved by Dr.G.0.Gill for pur-.
ckoco of mediciner i.e. Glucose ond Bicozyme Injoction costing [3.73.50/-.

Fho inden% wog prepored b;/ wird V.0, idaro ond tae :Joc';i'cinoa were recoived by
hin,

L prescrlpulon wes iscued in the nomo of- Shr:. Vijoy Shonker Gapbo, “hc‘r".,..w..
b maciot by Drii.Shukle-of LIR Fo.,ni‘tol, Kongar, Inthin pregeriniion gertcis
odd 1t10n.,/c.1ucratlom wero mede to imsort four more medicinen uy Shri V.G,
Cunta in connivence with hr1 Golml Proged, o Thoroceist of LIR fogpiteal, wLo .
Lelon(r,m %0 bis villege. Lr.G.D.Gill epproved for loccl purchosge oi‘ vhoge medl-

l &JY}Z conb. - Do 2/"

a0\
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cincs. The indents were received in the normal course in the CGHS R
ond mecdicines were accordingly parchcsed including ones which were s
edded subsoguently. The medicimes hove beem received by Shri V,.5.Gupta
> which were volued ot F5,47.50/- |

Y

Tius Dr.G.3.Gill became. o port of the comgpiracy with Shri V.3.Mara,
Shri V.3.Gupta ond others and thereby facilitoted the parchase of medi -
cines on the false/forged prescriptions which were miscppro victed im a
systematic ond orgonised menner. The rocket so ecrected was operatipg in
the dispensaries under Dr.G.S.Gill ot Kenpar, '

By those above acts, Dr.G.3.Gill disployed lack of integrity and
octed in o monner unbecoming of o Government servent contraveningy
thereby the provicions of fule 3.1{(i) amd (iii) of-the CCS{Conduct}).
Rules, 1964, : ’
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ASNEXUSE 1T

List of docmwnts on tae basls of w.xich artJ.cle of L,ha.r'fe .
frained against Dr. C.S. Gill c...uo. are pr0posed to be
sustained.

. - -

1. FIR of RC Ho. 25/76-Luc<now dt. 22, 6 76

. 2, Prescription dated 2.9.7% in respect of Sh. D.- L+ Mishra.

3. Authority slin dt, 3 9,74 issucd DJ DAD, CGHS :(a,m)ur to
Bombay lMedlcal Stores,

L0».-.Au’cl"mority slip dt. 31.8. 7 -issued by- DADTCG hS"Kanpur
for patient D.X, iMishra, '

5. Prescription dated 31.8,7% for patied* Sh. Ko iishra.

6. Authority slip dated 19.5.75 issued by D.A.D. CGds
~ Kanpur -to Medical Stores, Kanpur.

7. Authority Slip dated 22,5.75 issued by DAD CGHS Kanpur
- to Bombay ¥edical Stores. .

8. Preccription in respect of ohl‘i. 7. S. uUpta dated 2) 1174

9. i:rescrlptmu dt. 28.3.7% in regpect of token No.»?h-
\J’oDo Jerma

10, Prescription dated 26.8. 75 for patient sh. V.3, iishra.

11. Local purchase Issue degister of "tls Dispensary R.K.

J% r for periad 19,11.7% to 25, contining eatries
r 12,74 in respect of anri. xi..:. . . Gupta.

'12. (A=1 to A=5) leave Ap licatloas of Sari. V 8. lishra,

guagﬂaﬁist dt. 28 2. 7 , 19 3 711-, 27 3 7, 5 7% and

‘‘‘‘‘‘‘ - S g AT AR St o

13. leave anplicatlons A-6 to 4=10) of VJ.Jai Shanzar ”unta
Phamagist dated 1.8.7+, 19,10, 71+, 5e3e7%, 23.2.74 and
19.3.7

., Leave anplications of Shri G.D. Verma, Pnamacic

(h=11 to 4-15) dt. 12.1. 72, 24+.1.73, 8. 3, 73, 17.2.73

19, Specimen writiri gs of ohv‘i Vimal Swarup Mishra S-1 to
S5-21,

16, gpgcimen writings of Sari Vijaya Shankar uupta 522 to

17. Speciman wiritings of shri 3.D, Verma 5-28 +0 S=34.

18. " " Gulculnd S=35 to 8-38,.
19. " " . 8.4, lishra S-39 to s-40,
200 " . " ROKQ Kal:kar S-lf"] tO S-I‘P)‘F.

21. Cojion of CS Caleutta Ho.DIC-254/76 dt.30,11.76.
22, Seizure Memo dt.1.6,76 for obtaining documents from

Sh. Ram Badan, UDC—cum—Cas.lier, /o DLALD. CCHS Paudu
Nagar, &anpur. :

/Lfv*z/
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23, “Seizure lemo dt. 31.7.76 for OJt&Lﬂlﬂ’ documents
from Sari'Vimal Swaroop Mishra, Piarmacist, Q/o DAD, .
CGils 117/617 Pandu-Hagar, Kanpur,-
o, - Indent dt."31.8.74+ of R.K. Nazar Disnensary
contaiaing entries of mediclaes lndeatgu for Shie GeDo Vérma.
25, .  Indent da‘ed 5.5.75 of caiis Dispensary, R.5. Hagar,
Kanpur, coatainiag eatrizs od medicines for local purchase
abaxnst the name of Shri D.D. Srivastva toxen 1247967 .
26, Indeat dated 22 5.75 of C:HS Dispansary, R.K. Fagar,

Kanpur fa respect of pauient Shanti-Devi toien {0.7793.

27, deat dated 1. of Civil Lincs Disvensary
zulo Kagnggoco %E?qiar gn%%Wes 1a respect of Sashida Khatoon
oken Jo ~

283. Indent dated 1. 5 75 of R.%e uagar Dispensary,

Kanpur containing entries in res pect of S“vo b.&. Das Gupta,
token No. 7799." - : P :

29. Indeat dated 3.9. 7% of Ct db DISpens ryJaAl, Kanpur
contaiaing eantries in respect of iediclues ‘Tidented for
Shiri D.K. Mishra token Ho, 9302.

30, - Indent dated 3.12,7% of R.K. Hazar DiSpensary, _
Kanpur coatalnln: eatries ia respect oi V3 ~ypta Patlent

t0kcn N0,5619, for the local 3urcnage of medicines, .

1. Seizure’ Memo dat~d 31.0.7o for ootaluino docuuents
roi Dr. P.5. Dey Cloudaary, DAD(qu) CGH3, Kanuur.

" Index Cards of CGHS Kanpur of followiqv NeIrSONs -

) ATINEEL f,iv:;wwﬁvmgmh OF LR SQUT. BIPLOTES
1920 o . Syed Aboas llussain
7967 - sari XX.Nigam
557 -~ . . 8ari G.D. Verwa
5619 B o 8ari V.8, Gupta
7799 - Shri 3.Das Gu-ta
9362 . : Shri D.X. Mishra
7793 o shri surya hatu Mishra -

'33. Conaected bills of BombaJ Vedical Storcs 58/60

uiraaqa Road Kanpur.

.
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9
\



’ . ) QQ?V : @
: ;
— o .
: “ ; ATIEXURR TV
e 1ist of witnesses by which tie article ol charrze fraired
soalnst Dr. G.8. G111, CMO, CCdS, Delal arc propozed o be
sustedned, e ~
1. . Dr, A.Z, Rastoszl, Ortiopacdies, Post Sraduaie Hostel
deondo.12, Lodical Collese, Wanpur, o '
2, Dr. AL Gupta,‘(RQtd}_r/o_1ﬂ7/Ly3 Fandu lagar Kanour.
3. Dr. 3.4, 8imha, Je3.V.n. iedicol Colleze, Zadpum. r/o
7/ %5k Suaroop Najgar, Kavpur. :
L. Dr, A, Shukla,.r/o Kusum Kunj, Banglow No.1%/G0 Civil
Lines Xanpur., o L _ '
5, sard Syed 4bbgs iussain s/o Syed Azuz llussala r/o 88/412
Humaun Zaszhy, Chaszaa Ganj, Kanpur, wortinz as clerk in
the liead Post Ofilce, Kanpur, Y
6. Sl K.<. Hisam s/o Shri Gasesh Pd. Nizan r/o .Qr,io.A-11
P & T Colony, Kampur-l (cantt), workini as dead Clerx in
L. Ofllce of Sr. Suodt. of Post Uflices, Saapur,
}\ 7. Sirl Yeshay Prasad Tripatai s/o 3ri J.R. frivathl r/o
villa:e Audrapur, P.0, hojal, Disit.. Goraxipur worzinj
a&s LOC La tae ofiice of Chief lMedical Officer, CGI3,
Pandunagzr, Kanpur, ' : o
8. 3hri fanm Dadan s/o Sarl Pattar fhar r/o willaze Kandhrapur -
P.0. Kl Sagar, Dilstt., Azangarl working as UDZ-cuie
sl

Cesliicr in tie office of tae Caief Medical Offlcer, CHIS

Pandunazar, Kanpur, :
Sari rari Lal, LOC worklinz in tine office of ClMO, CIIS
Kanpur. . ' v _ o

Dr, 5. Banerjeey iodieal Officer Inchar;ie, CGaS Dispensary,
deKe darar, Kanpur, A ' '

Sari an Sajeewan, PBaarumacist, C445 Dispensar; R.K. Nazar,
Kanpur, S - '

8ari Surya Nata lishra, Chauxidar, feglonal Lzbour Institute,
covt, of India, Sarvodya Nazar, anpur, r/o Village lauki

- Misir, P.8. 3aidilra Zazar, P.0. fusru Kburd Distt o Basti,

Sari Dlnesh Kumar Mishra, Peon in the office of CHO,
culls, Kaapur, _ : o ’ _ ‘
. . .o LYY o TV ' NS R n n
Siuri W.U, isbahi s/o Hafiz Taayat Jllah, r/o 99/27 Decon -
Gani Kaﬁpur worﬁia; as Poaruac s% 1.1 8@&5 Dispéasary -

Ciyil Lines, Kanpur, '

54, Diwakar Prasad, lisra s/9o Jamuna Prasad Misra r/o
Villaze Kulha PS Sigaapur Distl, Unaao workiag as sorter

1n R¥S (Administeative Officer) Kanpur,

: -C'%@’JJ' | | |

|~
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16, Sarl S.K, Gupta, TDC of the office of Iron and Steel. S
- Caatreller, 234 Azharye Jagdish Bose Road Caleulta-20 )
17 ._;‘1“1‘. Dt‘adc(‘p Chand Si: na, Fedieal OIIJ.C°I‘, Lake Dispensary,
CGls, b ‘9, Soutuern avenue, Cdlcu*ta‘-“}
18. Sari 3. M {hergee Inspector, CB]‘,/.:P“‘ ualcutta 13-
Ll- isay 51 Jrex.b Calcu‘rto.-wo
194 shs. DeDl.Goel, Asstt. Govt. Dmminer of guestio.1°d .
Toeunents Cc%“ 1 Forensic Institules, (Ministry of
Yoo ATfairs) Govt,of Lndl.a, 30~ Gorachand Roed,
C’*iL.LL.,a«'l)r. ' o
20, sh. R, P,uimn aovernr'ent Rxamiser of ‘Questioned -
Docunente pcn’cr

al Forensle Institutes, Ministry of Home
Affalrs, .GOJt.of _India,. 30 Gorachand Rozd Calcutta= -

'
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In the Central Admini strative Tribunal ,Lucknow
n . .

A | Bench | )
i | Nos of1990"
riginal Application .
‘ ' Zil(i | Versus union of Indie & others
DreGeSe | . |

Annexu re No. A= 5

Y
"No. G 14011/6/89 ~VeR m(i) A

;- Goverament’ 31 Indin
Minlstrj of Heultn % F zﬂlly wle re o

. - ’
* , §r

New De]lu, 'Datefl!.'_vl' MAR bv-

O RDER 54w 98T

WHRRRAS an inquiry under rule 14 lof the Central Civil
Services(Class ‘fication' Control & hppeal)Rules,1965, i's being
' held agamst Dr.G.S.Gill, Chief Medical Officer, CGHS Dl,:pcn-u--_/«
| sary, Tilak. I\ang‘ Hew Del_u

RY ,
A
‘ nND WHE?EAS the President considers . that an Inqulrlﬂﬁ
_Authorlty should be app01ntnd to 1nqu1re into the c*xﬂ 708
framed agalnst hlm,
- | » ‘NON,THEREFORE, the President, in ex.rcise of the powers ’
~ conferred by sub-rule (2) of the said rule, hereby appoints
Shri S.lahiri, CDI, Central Vigilance Commission as’ Inqﬁiring -
Authority to 1nqu1re into the chargus framed agalnst the said.
Dr G.S. Glll |
By order 2nd in. thL name of tae Pre 51dent

l?kv

( P.Goswami =% o .
‘ " Deputy Secre tary to the uovt of India
Copy to:- ' NJIJ\,

/':
o A Dr.G.S.Gill, . ‘ b{
W AD Chicf Medical Officer,
" _ C.G.H.S. Dispensary No.26,
Tilak Nagar, New Delhi,

2. . Shri S. Lahlri : - ' . T < ,
Commissioncr f;)r Departmental Inqulr:l.es, , : R
- Central Vigilance Commission, ‘ ' /('CLD(
Rlock 10, :T'ill."l gar House Hutments, - ‘ '
New Delh : : ' fo

22 272
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1In the Central administrative Tribunal,lucknow  (3¢)

Bench W

original Application No, = 0£1990
Dr.G.5.Gill Versus Union of India & others

Annexure No.A=&

‘ No,- C 1#011/0/85~V&hd3@p)
. . - Govéernment of Indin S
N Mlnlstry of Hudlth & rzmlly WQlfarc

: fNew Delhi“r HMped9sl

9 R'D' E R
WHEREAS 2N 1nqu1ry under Rule 1% of the -Central Civil
Serv1ces(Class1ficatlon Control & Appeal)Rules,1965 is bulna'
held against Dr.G.S.Gill, Chief Medical Officer, C.G. H 6.,
Dl»pensary, Tllak Nagar New Delhi, A :
AND WHRRREAS the PrL51dent can31ders that Pr@svltlnh
Officer should be app01nted to present on behalf of tn; Pre-

sident the case.ln support»of;the artlcles of,charg;,

NON, T}BBEFOHE the PI‘es:Ldent :Ln exercise of the powers'

 conferred by sub- rule 5(0) of Rule 1y of the said rules ,here-

by appoints Shri Nagendra Prasad, Sub-IhSpector CBI Lucknow
‘as the Presgntlng Oofficer,

Ey'ordéruand’in the name of_thé”Presidént,
e
=¥ “\
N

: ( u.P Goswaml Y
iD puty Secretwry to the Govt.of. Indla_

 copy tor- - ., "w/
P shri Nagendra Prasad N\
‘Sub- Inspector, o
- Central Bureau of Investigation,
- Nawal Kishore Road,
"LUCKDNO w.
. Dr.G. S. Gill , :
Chief NEdiCal Officer,
‘CGHS Dispensary No 26 - g
Tilak Nagar, , ' ; 1~ <

New Delhi.,

3;  Shri S.lahiri, ' /L( Zp
‘ Cormnissi ner for Drpdrtmentai Inqulrles,
Central Vigilance Commission, .
Elock No.”O J qnagar House Hutmznts,

nkkar Aaad 0 Dalhi..



_ 1n the Cen\:ral Adm

0£1990 .

cknow .
tive Tribunal Lu 3/
im stra o O

| cmmm——

Ae o 2a e

CONFIDENITAL

e

No. C. 1»011/6/8’5-\1&131@(1) |
-+ Government of India-
_ Minjstry of Health & Famly Welfare

\ﬁ
§
New Dend , Dated X

o PR (<

| L
ORDER

WHEREAS an inquiry under Rule 1 of the Central
 Civil Services(Classificati on, Control & Appeal) Rulgs,
| 1965 1is being held ageinst Dr.G.S.Gill, Ghief Medical
Ofllcor G‘n. T)rspensary T.Llak Nanar, New Delhl

AND WHEREAS, Shri S Lah:Lrl -CDI, Central V:Lgllance
" Comrssion/as Inquiring Authority to look into the / was

charges levelled against Dr.Gill by the President by appointed
o an order of even number dated the kth March ,1987;

LD WIBRELS thoe President considers that some 6ther

officer should be appointed as Inquiring Authority in
th"s case in place of Shri Lahiri,

Now TIIER'EIFOBE the President in exerc:Lse of the
powers conferred by rule 14 of the Central Civil
Services (Classification, Control & ippeal,) Rules,
, 1965 hereby appoints Shri M.Neelakantan, DI S
‘ . Central Vigilance Commission’ag Ing_uirlncr Au%hority T

in place of Shri Lahiri to inquire jnto the charges -
framed ‘agalnst Dr.Gill.

T By order and in the name of the President.
’\&w 'b'/
( Veena Maitra )
\ Director
. Copy to:- ‘
ER AL Dr.C.S Glll
AL ‘ Chief Medlcal Officer, :
Wpe C.G.H.S., Digpensary No.26,
‘ " ...Tilak Nagar,
New Delhi,

2. Shri S.Lahiri:
5 Commissioner f‘or Departmental Inqulries, i
Central Vigilance Commission,
 Block 10,Jamnagar House, '

| Akbar Raad New Delhi. N o e |
3, Shri M.Neelakantan, o /QC '(7/%0
* Commlssioner for Deptt Inquiries, . _‘ oo
Central Vigilance Commission, ; : 2520
Block 10, Jamnagar House, R L

hkbar Road New Delhi
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In the Central Administrative Tribunal, Lucknow

Bench,

Original Application No;,§;%7 of 1990

Dre G‘S. Gill XY ¥4 | Applicant

Versus

Union of India & others . Opposite-parties, .

@

¥

-

-Annexure Noe 4d-1

Delhi Special Police Egtablishment,ucknow Branch:
) ~ "First infogmatioh Report.
( Recorded U/S. 154 cro«?b.¢5)

Crime No.25 date and Tkme of- :

Report-z . - 22,6076 at 19,25 hrs,
Place of occurrence with Kanpure U Pe .
State:A o ‘

' Name of Complainant or

informent with address:

offencess - U/Ss 120-B,420 I+P.C, and
U/S. 5(2) r/w 5(3)(d) of
P.C. Act II of 1947

Name & address of the

accused; © (i) G.S.Gill. ,DADs :
(11) P, B.De,Choudhury.,DADe
(1ii) VeSwarup Misra,Pharmacist.
( div) Vbs.éupta.Pharmacist.

'ReC, registered |

fnvestigating officer; Shri R.A.Trivedi,

" DY/SePe/CsBele/SP/Telucknowe

Information: |
ésB;N647176 wa.s reéistered'against DreGeSeGille

\Dr.PaB.De,Choudhéry‘and other on 18¢2.1976 on the

- -T-C.
/QE'LWQW"

' 2olL
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. -2~
basis of a source information that they in collusion with
other members of stéff and chemist should (showed) purchzse
of inadmigsible items of medicines on the basis of forged
prescription etc. and thus pockeﬁted the amount should
(showed) apent on the purchase of medicine. From ke the
enquiry the following facts have come to light;

Dre GeS. Gill,Dy.Asstt, Director,Dr,PeB:Des,Choudhry.
W.Asstt.birec’:tor;. Vimal Swaroop Misra and Vijay Shanker )
Gupta, Pharmacists during the period 1970-75 entered into
criminal Conspiracy to cheat the department by abusing
their official position as much public servantg and in

‘purchase of (pursuance) of common object of the said

congpiracy theyAcommitted thé fo?lowing‘?qu'of omission
DreGeSe Gill during 1972 purchased inadmissibleitems,
mainly food product amount to Rse525,32 ‘in* the name* of *
favourable persons, These»items did not under formalary of
CGHS and vere detected.by Audit,
~Dr. GeSe Gill purchased locally inadmissible items of
Gypsond add plain bandage in the name of Dinesh Kumar
Mishra who was a pefon of his office on the 5asis Bffax
forged and false presctiption‘pu:portédvto haveﬁbéén
issued by Dr.A.X.Gupta or his house sﬁrQEOn. The connected
entries in thé indent were made by Sri Vimal Swaroop Misra,
Pharmacist vide indent dated 14,5,75 of CGHS Dispensary,
Kanpur. Some medicines were indented by the Medical officer
Incharge the Dispensary Sri gimal Swaroop gisraaadded
certain items of medicines in the said indent in the name
of shri 8.X.Gas Gupta, Token No,7799 for the purchase of
medicines, Shri S.B.Das Qupta was at Culcutta from 1065,75
to 29.5.75 and did not receive any treatment at Kanpure )
~In the indent dated 22,5.75 of the CGHS Dispensary

Tc

fe-o2k,,

20]3/
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R.X,Nagar, Kanpur some additions were made by Sri VeSe
Misra subsequently in the said indent against thename
of Shanti Devi token 7785 Smt.Shanti Devi was in District
Basti and did not obtain any ‘treatment during the period
of treatment shown in the prescription etc,

= In the indent dated 14.5.75 of Civil Lines Dispensary

KNP some additions were made by sri VeN.Misra in respect

"of Rashida Khaéoono a fictitlous name and not the member

of the family of token holder $ri Syed Abbassx,Clérk ,
He Pe Co Kanpur,
-4ll the entries of these three instances were signed by

Dr,Pe B, DeoChoudhary asDAD for purchasing medicine and

the addéd medicine were purchased.

-Inéent dated 56575 R.XoNagar DispyeXKanpur certain
entries inserted afterwards for éurchase of medicines in
respect of fictitious name of as»D.P.srivastava token nos
7967 made by sri V.S.Misra'w‘faich bear the sign of Dr,
GeS.Gill.

-Sfi V,S.Cupta, Pharmacist obtains costly medicines
against a forged prescriptkon bye.s....then purchased
vide indent dated 3.,12,74 of R.K.Nggar,CGHs DispyeDre

GeSeGill ordered to purchase medince,

_-The above x fact constitues offences, punishable U/S.

120-B8,420 I.P.C. and u/s 5(2) r/w 5(2) of PC Act (Act
II> of 1977) 'andi regular case is therefore, registered
and Sri R, A.Trivedi, DSp/CBI,Xampur is deputed to
investigation, ’ -



In the Central Administrative Tribunal LuCKhow

. : y W(‘)
- ‘Bench ¢

original Application No. 0£1990

Dr.G.8.6G1i11 ~ Versus Union of India & others

Annexure Nood=d

. v o C . . ' ' ’ S o ’ ~
' TD ) oo o LT e o ) :
D ¢

‘Shxi 5,P, Goswami, - S
Deputy Sacretery to the Govi, of India,

Minietry of Health & Family welrare,
. 'NPLJ Dﬁlhi. »

S

Sdpjectzqf Charge sheet under Rule 14 of tha CCS(CCA)
;. Rg}ggt~1965 - case of lr. G,5, Gill,

- gy W g B - ganun - -c-..- o....--“

Sir, -

I am in ‘rateipt of your Office Memarandum N\
" No, C=14011/6/85«°V & EMR(1) dated the 18th August, .
1986 received hy me on Zist August, 1986 and to eay
\ ' that before I submit my statement of defenca, I may "
- ' kindly be supplied copies of statements of witnesses . -
' mentioned in Annexurg-4 to the above scid Office
#Meamorandum recarded in tha course of preliminary
inquiry conducted’ in the cese, I would also request -
that photo capies of the listed documents, as mentioned
in Annexure - 3 to the above said Office Memorandum, may

4 also be furnished tc enabls me to appraisa tha chargus
e ' levelled againﬁt "o

-

N

Thanking you,

. Yourse faithfully,

(D:. 6.5, m?" L S
Chie? Medical Of ficer .AJ*\
v C.G.H,S5, Uispensary, ' '
S . Tilsk Nagar, New Delhi
ST —— : .
/ T ———
S T T h“"‘**-~\\“«v\

FIETRE NOT 'I/E}vp,RED I N J
ARIER DRI T

SH{F 3 88
o 3888
Amount of Stamps affixed & Eo g i I\

@ Waedr,,, r.;g‘ . %Q
; , Recewed 8 Recmere& ..... VAT ﬁ m, w afg g
. ‘ | ‘ aq qIF BT AR < o

..... : .""".ﬁnnfﬁfpgww?“Wﬁ“mp'

Addressed {to...... / 1:;;: ' 1,\/
- /L m\‘,‘h....- é{ .,
[ S Gy
G T{jﬁwﬁ ¥ graras
ignagure of Receiving Officer
/ C.-




In the Central Administrative Tribunal ,LucCknow o

y , Bench
- | original Application No. - 0f1990
Dr.G.S8.Gill | Versus Union of Indie & others
\vﬂ"

Annexure No.d=4

10,

- Shri §.P. Goswami, '
©. Dy, Secretary to the Govt, of .Lndla,

Vinistry of Health & Femily welfare,
New Delhl. _'

Sub; Lhargesht. et under hule 14 of the CC3(LCA) uules,
, 1065« Case of Dr, G, 5.Gille Statement of Defence,

-

- Sir,

I am in receipt of your office Mmorandum N0, ¢y 14011/
p/é;,b.w H'R dated 15,112,196 ( Gecieved on 22,11, 1386) and

to slale that I deny the charges levelled against me and
thal I wish to be heard in person.

Thenking you,

Youwrs Iaithiully

- e
| - IR G'ﬁ,bl/LL)'—
E < . ’ Ce ks Qs
wared: 1,112,838, '
’ " ‘ (v (Jo lubo DlspenSch .L\O d:)’
o, : vilak hager,
New Delhi,

e N e A s e e o NN
F T DI A ERSEE T -

N

XY T'M"ﬂwfl ’ S h" : . C (
Shri’ s.e. Gosuami, L e - |

. Dy. Secretary t the Govt | of lndlu, |
¥inistry of" Health o B‘ Ve 9.0 L

lui!‘ma'(l Bha\‘&n’ . c ‘.‘ ) PRI
New Delhl. S T

. ‘ . !
.
s vl . —




| In the Central Administrative Tribunal Lucknow .

¢ , : Bench | | &&f?(
‘ ‘ original Application No. 0f1990
| Dr.GeS.Gill ©  Versus Union of Indie & others
N\ ‘.\' C . ‘ -
o | . Annexure NOo A=/
57/.51:/246 ,

O

Government of Indla .

Central Vigilance Comm18510n
“Block No, 10 Gali ¥o.8,

: -Jamnagar Fouqe &0 N

> ' New Dt.]l 1.-110011 _

0“." OB, MEMORANDUM L |

TV st it I

‘Subject - Departmenta1 dncuir agalnwt Shrl G, S. Glll ghlef Hedical
. - Officer, CGHS.

Y

o | (1)
% Ref'nce:- Orcler No. V.1 4011/6/85—V&EMR/dt. 4. 3.8'1.,

The undersigned shall ’hold the prelimina'ry hearing in
- the above mentioned departmcntal inquiry on_ [9- 6.89 :
at WXy _hours- in his offlce at New Delhi. The charged
officer is herehy requ1red to attend the hearlng alongwlth his -
_ -~ defence assistant, if 2ny. The presenting officer is also ot
‘ required to attend the hearings W1thout fail. He must bring
' all the listed documents with him-and the statements of all

listed witnesses, in case the same have been reforded during
investigetion oz thc case,

2. It may be noted thaf'no wlfnéssés'W1ll be examlhed '
on the sz2id date.,  The hearing will proceed  ex-parte in case
cither of the party falls to attend

| - (8. Lahiri)
Commlssioner for Departmental Ian1rics
To
Kerd Shri G. S. Glll, Chief Hedlcal Offlccr, CGHS Dlsnendary, Tllak
MBS Wagar, Mew Delhi. -

Shri lagendra Prasad, Sub—Inspector Central Burean of Investigatx-
. Repd. = on, T~Nawel Kishore Road, Lucknow. He-is x eouested to bring .

with him all the listed dovuments for inspecﬁlon by the CO. ..

' COpy to:~ Shri S.P. Goswaml, Dy. Secy.to thd Govt. of Indla,lllnlbtry
of Health & Family Welfare, Nirman Bhavarh, New Delhi. He is

requested to direct the CO and tbe P0 1o "tend the hearlng
as above.

‘.‘*"“

’.

Gomm1331oaer for Denartmental Inquiries
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.In the Central Administrative Tribunal, LuCknow

Bench v |
emsso RO
- original Application No. 0£1990 :
Dre.G.S.Gill : Versus Union of India & others

Annexure No.d-9

The President of India,

Proper Cﬁannel : "The Secrgiary, Ministry of Health and Ebmily Welfare, New
‘ Delhi. : ,

ifubjedt : Departmental inquiry against Dr. G.S. Gill, C.M.0., (now retired).

Sir,-

Kindly refer to Letter No. 89/CDI/MN/58-59, dated 7th August, 1989 from Shri
M. Neelakantan, C.D.I., C.V.C., New Delhi addressed to Ms. Veena Maitra,
Director in- the Ministry of Health and Family Welfare (copy to me). In this
connection I have to make the following submissions for your kind consideration

‘and favourable action.

* 2. In the abovesaid departmental inquiry, the charge sheet was issued to me,
about three years back, on 18-8-1986., In the statement of allegations, it is

mentioned that subject-matter of these allegations relates to the period
1970-75. Thus, though the subject-matter of the allegations is now more than
fifteen years old, the charge sheet itself is pending for the last three years.
In the meanwhile I retired from service on superannuation on 28-2-198S.

‘3. It will be seen from the records that the responsibility for the delay in

handling this case is wholly and completely on the Government, as will be clear
from the fbllowing facts. , :

(i) More than twelve years were taken in the investigation and issue of charge
sheet;

(i1) Even after 1issue of charge sheet, I applied for permission to engage a
legal practitioner on sound and legal grounds on 22-6-1987 but though more
than two years have elapsed no decision has been taken on my request
despite reminders from me and the proceedings have been kept pending;

(111) Though it was in full notice of the Government that I was due to retire on

28-2-1989 no action whatever was taken to -expedite and finali<e the
proceedings before that date.

4., My request dated 22-6-1987 for permission to engage a legal practitioner is
based on valld grounds, sound loglc and legal provisions. It is a casé which the
CBI took a lot of time to investigate and the subject-matter has been in the
courts of law twice - once with the Trial Magistrate and thereafter in appeal
before the High Court of Judicature at Allahabad. The judgements of these Courts

form important documents of the case. The legal complications involved and the
background in which the case was tried by both the -abovesaid Courts can be

"\properly appreciated only by a legal practitioner. Besides the case 1s belng

presented by a trained Prosecutor of the C.B.I. and is supported by a large
number of listed documents and Government witnesses. The case is thus eminently

fit in which permission to engage a legal practitioner should have been granted. -

5. Now, with my retirement w.e.f, 28-2-1989 the whole complexion of the case
changes. Under Rule 9 of the C.C.S. (Pension) Rules, 1972, dction can be
continued in only those cases where grave misconduct is involved. In the
allegations against me the three prescriptions listed. amount to Rs.68.35, 73.50

~and 47,50 only. In fact, the matter has already been judiclally scrutinised by

/C : L/{I ‘g'/,‘—\/
{"Lz/
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the High Court, Lucknow Bench, who, in thelr judgement dated the 4th October,
1980 (Criminal Appeal No0.598/1978 Vimal Swaroop Misra v. State) have held while
acquitting- the said official of the CGHS dispensary against whor-the C.B.I. had
launched the prosecution that there was neither any conspiracy nor any
mis-appropriation of medicines and that the medicines indented reached the
indenting dispensaries. These allegations cannot be said to be 'grave' by any

- stretch of imagination, Thus, the allegations deserve to be dropped on my

retirement and their continuance will be contrary to the provisions of Rule 9 of
the Pension Rules, much more so when the matter relates to fifteen years back
and, the charge sheet issued in August, 1986 was not processed expeditiously by
the Government itself for which delay no blame lies on me at all,

6. Your excellancy, I have served the Government with full devotion for i‘%_ years
in various capacities as a Medical Officer and retired as Chief Medical Officer.
I have every hope that the Government shall look into the whole matter in its
correct prespective and drop these unnecessary proceedings at this stage.

However, in_case -my_request for dropping-the-proceedings_1s not_granted,.I may
kindty-be—ailawed permission—to_engage-a-legal- practitioner .in-the proceedings.

Yours faithfully, .
A f
(At
| O~ —714.8.9%
(Dr.) G.S. G 110 M.0. CGHS (Retd.)

'44/33, Tilak Nagar,
N New Delhi~110018.
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Annexure No.d- [0

The Secretary,
Ministry of Health and Family Welfare,
QZ\aNew Delhi.

SubJect Leave Encashment Payment.

ﬁ? B

retired from service as Chief hedical Officer on
: é -*2 989, Although now it is more than five months, I am
_ ‘2'1 AUG\Q t awaiting the payment of Leave Encashment due to me.
:;‘ ) It é;s neither been paid to me nor the reasohs for the .
‘ % . &e.la’y have been communicated. I find that under Rule 39(3)
" Nevw f the C.C.S. (Leave) Rules, 1972 that the payment of
“"Leave Encashment has to be made in ordinary course. except

where ' there 1is a possibility of some money becoming

recoverable from the retired officer on conclusion of -the

-proceedings against him. In this connection I submit that
— ‘ the allegations against me do not involve any recovery
o ‘ from pay nor is there any such charge. In fact, the matter
involved has already been judicially scrutinised by High
Court, Lucknow Bench, who, in their judgment dated 4th
October, 1980 (Criminal Appeal No.598/1978 - Vimal Swaroop
Misra v. State) have held while acquitting the said
official of the CGHS dispenary against whom the C.B.I. had
_launched. prosecution that- there was neither any.conspiracy
nor any mis-gppropriation of medicines and the medicines
indented duly reached the indenting dispensaries. Even
otherwise, the amount involved in the three allegations
_ against me 1is Rs.68.35, 73,50 and 47.50 only, (total
{ ' : ' Rs.189.35). Apparently the big amount of Leave Encashment
due to me cannot be with~held or delayed on this ground. I

‘may mention that my D.C.R. Gratulty amounting to about
Rs.80,000/- 1s already with=-held.

2, I, therefore, request that the Leave Encashment due to

me on retirement may please be paid to me without further
'delay.

- = \ " Yours faithfully
fé 27 [@46&
” - ¢ M $ Y

~ (Dr.) G.5. Gill

C.M.0., CGHS (Retd.)],

4A/33, Tilak Nagar,
New Delhi-110018.
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‘CONFIDRNTTAT,
!
No.C~14011/6/85-V& MR (1)
- Government of India
Ministry of Health & Family Welfare
' New Delhi, Dated
* L 19 %
OFFICE MEMORANDUM
_ Subject: Departmental inquiry against Dr.G S. Gill - Reaueqt
for engagement of a leqgal practitioner.

L ‘ ** **** ded R kYW

‘With reference to communication dated the 19th Auosut,
1989 from Dr.G, S.Gill on the above subject, the undersimmer
is directed to say that the Disciplinary Authority has
considered Dr.Gill's request for encacement of a lecal
practitioner and decided not to arccede to the same.

/;W | | o o | fzg*‘ﬂ~;J’b\§\\

(Veena Maitra)

Director
vTo
/' Dr.G.5.6i11
4 A/33, Tilak Nacar
NEW DELHY = 110018.‘
) — <. |
. ' ‘@C’{. .\ '.



In the Central admini strative Tribunal ,Lucknow
Bench

original Application No. 0£1990 N&\gﬂ,
Dr.G.S5.Gill Versus Union of India & others

Annexure No.d- (2

. New %},ht Proccate Kk .M'. GeBaGi11, CoNal
‘e [ D¥e PeDeDay C‘Q"O“&m\ Cre2

’ S 3 « A’ Z/‘: q’?/\ '
¥Re PO ﬂ\dﬂgﬁnﬁ@lﬁl&le not
proseat. Howver I received & lotter
yestexday issued by the sv/CBI,
Lucknow o 151490 stating that
- the r0 18 not able to attend the
» hearing fixcd for today as he is busgy
, in e training programae, I weuld haeve
B espected the CBX to atleast give nme
wdvance intimatien before the
date £ixed for preliminary heering
o that intimation could have been
dlven to the Cofg regarding any -
possitle adjoumnent of the hearing,
In fuguso the CRI would keep i view
this.

2¢  Tho briref hoaoring 4o held teday, The Co0d hag
haxgt submitted that he vill be glving the particulare
of the dofeuce sssistant pince the Ministry has not .

- agreed to hig request fer engagement of @ logal
prastitioners He has bsan refucaeted to 8o thig in the
next 10 8« Meanghile the inspection of listed docue

ments myy taken vp a8 per mutually cenvenieant
arrangonents betvai the Cefe and the Pt ma C.0M,
may get in touch with the P immedistely in thig
regarde Ia any case this formolity may bo completed

by end of thic month and complience be silmitted by
1ot Pebe 1990,

4. - Bubgequently, the C.0edhould sulmit list of
addl,decunents, 4£ any, indiceting the relovance ss
vell as dofence witnosses by Tth rek, 1990 with & copy
to the PeCe The rMefMe will ba given a direction to
ghow the permitted 8d6ldocuments el co to C.0 for
ingpectione As far s possible, the F.0s may give
photogtat coplos of the 1ioted as well as sddl .docunents
to the C.0s flor thelr roference, This fomality may
olso bo canplotod by the and of Febe 1990 se that
rogular {in the case chould be held 1o March,1990,

This belng an old cece, both sides sre rofuosted ¢o
coopeveate fully in ﬁoliowing the & about time-schedulae

Se Copy gk for C.~ 18 applied to him @éd crpy
meant £or P.fs 18 st to him by poste '

| : “‘l \ t‘\/
(/(, ‘ (M, Neelakontan)
Coﬁo’. AL CeDels
Col el g( M,L.V
.-—--'4_ < - )
=2/
1A%t

%),V{‘fo
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'In the Central Administrative Tribunal,lucknow Bench,

¥ % % % %
original Applicatlon Noe 0£1990
Dre Ge Se G111 soe dpplicant
Vversus

Unionof India & others ese Oppe.Parties,

Annexure Noe.A=13

FroMge DreGeSeGill CoM.0.(Retd),

TO_o
-Shri 8.Qamar Ali, Presenting officer,
Sub-Inspector,
Central Bureau of Investigation,
7, Nawal Kishore Road, Lucknows
' Sir Py

The brief hearing in the case was held on 17.1.
1990 wnder Shri M,Neelakantam, C.D,I. Central Vigilance
Commission a copy of which has been sent to you also.

As desired by the C.D.I,, yYyou may kindly infrom
the convenient date on which you'can handover the
photocopies of liéted documents as well as have the

and
documents examined by me XR my defence assistant

while £fixing the date kindly iwx give sufficient notice
keeping in m view the difficulty in getting train-

reservation for jéurney.
" Thanking you. ‘ ,
Yours faithfully

53/-mlxx GeS.Gill
New Delhi, (DreGeS.Gill)
dated 184141990
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04 Neo. _59 of 1990,

Dr‘ GOSQ Gill @ 00 00 080 80090000y 000 000y, 00 Applicant

-

Vs .

- Union of Indiz & O0thers ¢ecvesacessce.soe Respondents,

Counter Affidavit on behalf of Respondent: No. 3

I, Naresh Prasad Tivarl aged about L8 years

. Son of late Sri K.P. Mwari R/0 L VI/22, Aligenj,

Lucknow, herein-after described as the deponent, do

v
hereby solemnly a:‘yn and state as under:- g/ ~:
Dyose m) &«M a&mﬁtu m@*‘zé
‘1. That the deponent isl ok -

‘of" Supdt. of Police, CBI/SPE, Lucknow and
ag such he is competent to affim this affidavit

on behalf of Respondent No. 3 Delhi Special 3

Police Establishment, LucknewHrench, Lucknow. /
' That the deponent has read and under-stood £

the contents of the claim application and he

is well conversant with the facts of the case '

deposed hereinafter. |

That before gz.ving parawise replies, the f*ellewinfr

facts are being stated by way of brief backgm_und

to the casei- R

CoNteenmmana2/a
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- want of conclusive evidence. However, the

\\‘\
. ~

S
(2) S

That a case No.‘RC.*a‘j/?é vas registered against
Dr, G.S. Gill, Dr. P.B. Dey Cheudhury, Vimal Swareep
Mishra and Vijay&xankerv Gupta, both Phamaclsts
for offences U/s 120B/420 IPC and Sec. 5¢2) v/

- 5{1)(d) of Prevention of Corruption Act.,1947

(Act No.IX of 1547),

That one chargesheet was filed -agairist Sri V.S.
Mishra U/s 120B r/uw 420 IPC and Sec. 5(2) r/w 5(1)
(4) of PoC. Act, 1947, whereas the other chargesheet
was filed against S/Sri V.S. Gupte and Gokul Prasad
U/s 1208 r/u 420 IPC. and Secs. 468, 471 IPC end
Secs. 5(2) r/w 5(1)(d) of P.C.Act, 1947,in the
court of Special Judge (Central),Anti-Corruptien
U.P., Lucknows " o

That by the above Special Judge Sri V.S. Mighra

and Sri V.S. Gupta were convicted whereas Sri

Gokul Prasaci‘ was acquitted.

Thet Dr. G.Sf Gill and Dr. P«B. Dey éhoudhuxy
thipugh mamed as accused No.1 & 2 respectively

in the FIR, yet t?hey‘were not pmsecubéd for

Special Judge while cenvicting Sri V.S. Gupta

and Sri V.S. Mishra observed that "The circums-
tances of the case undeub‘tedly indicate that
there was some recket in the concemed dispensaries -~
and DAD_(Deputy Addl.Directer) office for getting
medicines on fictitious prescriptions."

That S/Sri V.S. Mishra and V.S. Gupta went in
appeal befere the Hon'ble High Court and they
were 8lse acquitted. :

That departmental sctieon was initiested against
Dr. G.S» Gill & Dr. P.B. Dey Choudbury. Beth the
officers\denied the charges. The charged officers

Contewren = "3/"‘
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(3) A

also mede a representation te the President of Indie
with the reqguest for pemigssien to engege 2 legal
prectitioner fer their defence. The representation
was duly censidered by the disciplinary autherity
and it was Wltimately rejected mainly en the greunds

 that the Presenting Officer from CBI was nelther

a lawyer nor a Progecuting Officer,

Thet Dr. C.S. Gill and Dr. P.B. Dey Cheudhury retired
en 28.2.89(AN) and 30.4.87(AN) respectively, but
disciplinary preceedings are still pending sgainst
them. | |

That fhe centents of the Pexz/'as 1 te 4 of the claim
applicatien need no reply.

That the contents of sub-pares (i) te (iii) of
Para & of the claim applicatien need no reply from
the answering respondent. The contents of these

sub-paras méy be ascertained frem Respendent Ne.1,

That in reply to the contents of sub-para{(iv) ef
para & of the cleim application, it 1s submitted
tha t a case was zegistefed as RC. 25/76 with CBI/SPE
Branch Lucknow sgeinst the petiticner, Dr. G.S. Gill,
Dr.F+B. Dey Choudhury, Vimal Swareop Mishra ang Vijay
shanker Gupta fo-r offences u/s 120B/420 IPC and
Sec. 5(2) r/v 5(17(3) of Prevention of Corruption
hct.1947 on 22.6.1976 in the matter of purchase of
medicines frem the market on the basis of forged

and fictitious prescriptions. & true copy of the

FIR hags already been filed by the Applicant as
Annexure No. A-1 to the application. Subsequently

on the basis of investigation the name of Sri Gekul

Prased vwas slsp added to the list o~f the accused.

Cont, ______ L/
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(2)
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(k)

That the contents of sub-paras (v) to (viii)
of pare 4 of the clsim application, being the
matter of recerd, are not denied. However 1t
is submitted:~
That the significant observetiens from the
judgement deted 25.7,1978 of the Special Judge
(Central) Anti-Corruption, U.P. Lucknow ere
reproduced as unders- ' '

Ly Bef@re parting with the case I would

- —

like to observe that at Kenpur in the department

of Central Gevernment Health Scheme & vicieus

circle was formed of the docters, the phamacists

“¥ME and some other empleyees, whose functions were

to cheat the Cential Gove rament by taking out
medicines on forged prescriptiéns in the name of the
token-holders of the scheme, and it seems for a leng
time this recket flourished until 1t wss expleded
by the person whe lodged the report in this respect
with the CBI. ;hepe the investigating agency

will probe further to find eut more culprits
involved in this matter so that they may alse

be brought te book like the accused."

Thet seme important relevant observations from

the judgement dated 4.9.1980 passed by the Hon8ble
High Court in Cr.Appeels No. 206/1978 zna 598

of 1578 are alse reproduced as underie

mﬁi’he circunstances of the c2se undeubtedly
indicate that there was scme recket in the
concerned dispensaries and Dy.Additional Director
Office for getting medicines on fictitious
prescriptions ___2~—The matter definitely
requires departmentzsl probe by the authorities

so that some steps are takén for checking the
5/~

Cont. e e



' (5)
(. activities of these involved in the aforesaid

I‘aCket. [ " ’

S ST TG ST

8. That the contents of Sub-Paraiix)l of Para-k as stated
are no-t admitted and it is submitted that no conclu-
sive evidence about the involvement of the petitioner
in the crime was fownd during fhe investigation by the
- CBI, But it wes stillopen%tége-up deparimental
pmceedings. The observetions made by the trisl court

as well as Hon'ble High Court were never challenged

by the petitmrier. Moreover, the departmental procee-
dings were Iin itiated agains-t the petitioner by

serving memorendum dated %8.8‘.’86. Whereas S/Sri V.S.
Mishra and V.S. Gupta were the suberdinates of the
peﬁitioner and as such it might be presumeéd that the
‘petitioner will be well _acc;uainted" with the handwritings
of Sri V.S. Mishre and V.S. Gupta respectively,

9e Thaf; ih réply to contents of SubePare(x) of Paraslt

of the claim application, it is submitted that a
chargesheet wes issued to the petitioner by Dy.Secretary
Govt. of Indla vide Office Memorendum No .C-14011/6/
85/V & DAR(II) dated 18.8.86 alongwith the articles

of charges as Annexure-I end Sta&ament #-f Imputation
of misconduct as Annexure-IIv and List of documents as

Annexure-III and List of Witnesses as Annexure-IV

‘alongwith the aferesaid memo, A True copy of the
aforesaid memo alengwith the four Annexures is filed

herewith as cembini’d/knnexure No «0-1,

10, That the contents of Sub-Para(zxi) to (xiv) of Para-k
\ ﬂ need ne reply as the same are expected to be replied
W by Respondent Nos1. -

6/

SRR Sy MR L SR

Cont.



, (6) | |
S 11. That the contents of Sub-Para{xv) te @_v\ii)pf Par,a-h
relate 1o Respondents Ness. 1 & 2 and as such they
need no reply from the answering Respondent.
12, That the contents of Sub~Pares(xviii) and (xi:x)of
Para-l of the claim Application need'no‘ reply. |
13 That the contents of Sub-Para(xx) of ?ara-l& of the
application relate to HRespondent No.1 and as such

they need no reply fmm the answering Respondent.

14,  That the contention &s reised in Sub-Pare(xxi) of
Para-k 1s denied and it is submitted that the
applicaft Dr. G.S. Gi11 has himself ipfm'rned the
Enguiry Officer on 19.6.87 that he hadﬁmade 8
petitien to the Pr_esid}ent of India for,pemitting _
him to engage a legal Practitioner for defending

~ him in the departmental enquiry and as such he
A | - requested the Engulry Officer "Io keequthe proceedings
| in abeyance till his appeal is'dismséé of "

Accardingly the Enquiry Officer ordered to keep
the procesdings in abegyance and to resume the

same after the decision on the petition is commu-

. nicated to him. This pesition has been very wvell

" 7 19.6.87 of the Bqulry Officer ig filed herewlith

as Annexure No. C=2.-

15, That the contentiens raised in Sub-?ara;(xxii)
of Para-% of the application are emphaficélly
denlied and the deponent has been advised to state
W that the decisien of the Disciplinary Authority on
: the question of permitting the charged officer to
engage legal practitioner is perfectly legel, just

Gonte____F/-
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T and proper and it is mot in any manner arbitrary and
in violatlon of article 14 of the constitution of Indie
or any other provisién of the Constitutien and the

relevant low,

16. That in reply to the contents of Sub-para (xxiii) and
(xxiv) of Para.l of the claim appliéation it is submitted
that the Presenting Officer could net attend the hearing
on 17.1.90 because heﬁ had been pre-occupied with his
Computer training and an intimation to this effect
had also been sent to the Enguiry Officer.

17. That the position as stated in Sub-para(xxv) of Para-lk
| of the clainm applicat_;ion ang thé contentions raised
therein are emphatically denied. In this regard, it
is submitted that there has been no deliberate delay
- on the part of the department, the Enqtiiry Officer and
the Presenting Officer. In facl the charged officer
- himself has been adopting dellit@ry tactics during the
enquiry proceedings. H-e was not sumitting his reply
in time and not asking for inspection of deocuments
; Y, before.12.,1.90 on which date it was directed by the
A1} Enquiry Gfficer that the petitioner will get in touch
with P.0. for inspection of decuments. However,

efforts were made in this regard, but the petitioner

“delayed the Enquiry pmceédings on one pretext or tha
other, H_owever,' it was directed by the Enguiry Officer
that the inspection of the decuments by the petitioner
should be completed by the end of Feb.90 for which

‘ the erder dated 17.1.,90 itself speaks. But in order
\’\D\Af‘{& to further delay the ~Enquizy proceedings the petitiener
has not contacted with the Presenting Officer, and
made no effort. o gﬁi inspect the documents and filed

Cont 8¢ /-
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18.

19,

22

LB

(g)
this petition before this Hon'ble Court on 19.2.90.

‘That is prier to the ead of Feb.90. The petitioner

has also not submitted any list of additional
decuments fer which he vas pressing durlng the
inguiry preceedings, This act shews thet petitioner
wes not at all ce-pperetive tacenc)lude the inquiry
preceedings et the earliest. On the contrery, he was
trying to delay the enguiry preceedings on one

pretext or the ether.

That the centents of Sub-paras(xzvi) & (xxvii) of
para 4 of the clfim applicetion relate to the gepert-
ment under Lespondent No.71 and as such they need no

reply frem the answering HRespendent.

Thet the greunds as taken in paxa/ei“ the application
are emphatically denied snd it is submitted that
these grounds are factualiy incorrect and they are
not sustalnable under the relevent lew and the

constitution of Indir, There is ne vieclation of

2\ articles 14 @nd 16 and any other provisien of the
i Constitution,

That with regard te ‘the contents of pare 6 of the
cleim application it is submitted that the applicant
hes retired from ‘service on 8.2.89(AN), but the
disciplinary preceedings are still pending sgainst
him and it was .st}ill open te him to aveil of depart-
mentzl remedies for ‘_che redreézsal of his grievances

befere approaching this Hon'ble Tribunzl.

That the contents ef pare 7 of the applicatien

being the matier of record, need no reply.

Thet with regard to centents of pars 8 of claim
application, it is submitted that during the pendency

C@ﬂ to 19« /""

I
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A of disciplinzry proceedings egsinst the applicent,
he is not entitled te any Il'elief preyed for in the
present.claim application, The disciplmazy‘ preceedings
have to be resumed and to be concluded in accordance
with law, |

23. That with reference to the contents of péra 9 ef
the cleim application it ié Submitted that in view of
the correct position stated ab&ve in this counter-
affigavit ﬁhe applicant,‘the charged officer is not
entitled to any interim order by vay of interim
‘relief and as such, the interim erders dated 22.2.90

and deted 6.3.1990 end subsequent interim orders are lizble .

tosbe vaecated and consequently the disciplinary
preceedings deserve te be resﬁmed and cencluded in

accerdance vi th law,

That the contents of Paras 10 to 12 of the claim
application need no reply.

That the deponent has been advised to state that
in view of the factual and legel position stated in

this counter-affidavit, the applicant is not entitled
Yo any reliefs sought in this claim appiicatten, vhich
is devolid of any merit and is lisble teo beAdismissed
with costs,

Lucknow o o N I'\W’;f}_’li"i@”""

DEPONENT
'/’ .

Dated /7-9- 1990,

Gon | /-
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VERIFICA.TION

e M W el NG SR GEt AT ME et awt e ag

I, the above named depenent do hershy verify
thet the contents of paras 1 and 2 of this affidavit
~are e to my kn@wledge, ‘ﬂle contents ofv pera 3 to

91:)?;:1'@ true to my knowleége derived from the
offici&recem and the contents of pares &5" %’
t6 / s - are believed by me to be true on the basis
of legal advice. No part of this affidevit is false
-and noting materisl has been concedled. So help me God. |

Y

- Lucknow | ' ~ DEPONENT

—
Dated  May I'7/ 1990 -

I identify the deponent who is personally known

QAL pua™

ADWCATE = >~

to me and has signed before me.

/ Sglemnly affimied beg‘ore me on’}q"‘gv%t Z(F / (]
KI7PM by ShriNaresh Presad Tiwari, the deponent who is

identified by g’\r\‘% Q. Q\uﬂhc‘a&wm High C@urt,

lucknowe

 Ihave satisfied myself by exsmining the deponent
that he understands the contents of this affidavit which

have been read out and explained to him by me.

]
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Jam ot ing o Gov;ix E.,-;ent of Ifm:f""
: fAnistry of Health & Family Talfare :
3 New Delhi, Doted. 38.8,86
OFFICE MINORLNLUM "
The President proposes to hold en inguiry sgeinst Br.G.J.Gill, under
Bule 14 of %hke Cenbrel Civil Services {Classification, Control end Lppeel)
fnies,1965. The substance of the imputetions of migconduct or misbekaviour
in rdopect of which the incuiry is proposed ¢ be held is gel out in the
enclosed stobemont of erticles of cherge (ANNEIURS I). 4 Stetement of the
imputctions of misconmduct or migbehovicur in support of each crdicle of
N\~ cierge is enclogsod (ANNIZUZE II), 4 lict of documents by which, and o ligt
¢l of witnegges by whomy the articles of charge cre proposed to be sugteined
T are olso eaclosed ( AMMIVUER IXI 2 IV) .

2. Dr.G.5.Gi1) dic dirccted to submit within 10 deys of the receipt of

A this lemoreondum, ¢ written stotement of his defence ond also to steote whe-
b - 3 , -

. 00\ ther he cegires bo be heerd in person.

3. Ee ig informed thed on inguiry will held only in respect of those ar-
ticles of cherge ws cro not admitied. He ghould, therefore specifically
edamit or deny coch article of ckorge.

o 4o - Dr.G.3.Gill ig furtber informed thet if he does mob submit his writtem
\ statement of defence om or before the dote gpecified in parc 2 above, or
ﬁﬁ; © Coes not cppeor in percon before i inguiring cuthority cr otherwise feils
‘AA\\ or refugses to comply with the provisions of Rale 14 of tike €CS(CCA)Rules,.

- 1985 or the ordera/gircczioadnissued in pursucnce of the scid Rule, the
9 inquiring catboerity moy. old the inguiry cgeinst bim cx-parte.
8¢ Attention of Tr.G.5.Gill ic dinvited to Hule 20 of the Centrcl Civil,
- Berwices (Conduct )Arlos, 1984, under whick no Governzent servent shell bring
29U o bring ooy voliticel or outgide influence’to boor upen ooy

Q
"

]
o
]
(O]

%
apericr cathority to furtier hic imterest im respect of motiers 'perteining
to hic service under the Gowerazenb. If any reprecentetion is received on
2is bekhedf from cmodber npersem in respect of cmy metter declt with ip these
procecaings it will bo progused thed Dr.G.85.Gi11 is cwere of such o répro-
sentotion ond thot it koo been mode ob kig iastonce ok cetion will be
,)Ak token 5% hin fo tic Znle 20 of the CC3{Conduct)Rales,1964.
L3 ‘ 6.

a chould be ccknovledged.
e Zrogident.

Y )
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haa TS SR ’:'
{ 5.7.Goovect ﬁ*; N
ety Secretery bo the CGovi.of Incio -
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JRTICLE I : Thot the soid Dr.G.3.Gi11, A GGO Grede I officor of Céntrel Heolil
Service while functi ioning o8 Deputy kscistond Directory Cemirol Govi. Healilh
uCPC:C, "ﬁnpur oxhibited acrious lock of indtegrity ond acted in & Dopmer un-
Beceoming of o Govi.servamt in oo meh oo he embered inbo o-conspiracy with
.ShriV. JQisghro oend Shri V.O.Gapbo, bovh officicls of tie CGHC, Kenpur, for

=] paroPrlguzon ‘of money im She purchese of medicimes on-the basis of folse
3reucr10u10ns oot forged indents hy obusing their offici G

cick position ez o
Gervents. In purgucnce of the objectives of the seid cons pzrucy, Dr G.C.G1
committed 3h¥se achs of ommission and cozmissior im collusion with above scid
ovher twe officials ond cecuired pecuniary gein for himself cnd comseguendi;

v the Govi, to o pecunicry loss bo the tune of [5.189-85 only. Dr.G.0.Gil
hos 4img v101wtog the provigions of inle 3.1.(i) ond (111) of C0C{Conduct)
tules,1964

LINTITTRE =TT
SLLTZLZN“ c® IﬁTU”LTION C ISCONSYCT OR INCHBEALVIOUR IV SUPPCET OF THOS
ARTICZES CT CRLrCG3 TaLMED LGLIEST D2, .J.GILL;“Z¢iu, ij,IJJTTfZJJ PRETI-
LY CHIRPR LZ:ICLL 0FFiCoe, CGHJ,DELHI,

Iy

Thet Dr.G.0.Gill wves functioning as Depudy fssistent Director, CGIED, IHonpur
during the period 1970-75. In cddition, Or,Gill clso functiomed ag Officer
In chorge ond Controller of CCHC Dispensories estebliisghed ot R.K.Purem, Jubi

_aond Civil Lines ob Honpur. Nermelly the medicines were supplicd to the potiend

from the Bispcnsary.eﬁoweve*, in the event of non-evailobility of mediclnes

" oreseribed by the Specinligts of LIE ond other Agssocicted Hoapital locoted in
K

Kanaug, the game were mrchosed frox the open morked by prepering on indent
which wes o be approved by L3 for supply to concerned potients.

{n 28.8.84, one Jhri I.X.Misrc(Token Mo.8362) was camitied in G”VN fre~-
¢icel Colliege ond hssocicted Hospitel, Kenmur, £ forged prescripiion wos pode
by Shri V.S.Msro, Fheroocist, OGS, Xonpar in the nowe of Shri D..G Plﬂrc in

which the recuircment of six pieces cech of Gypsone bondege and pluin barndoge
(6" size} were shown os prescribed by Ir. A.u.Guptv. Thege items were velued
oo &.68.30. Thig forged preﬂcrlptlon weg approved by Nr.G.0.Gill ond cccor-
Gingly on cutbority clip wos prepored Ly Shri V.3.lHsro and tacge items were
procared by hin,

k pimilor forged presceription deted 30,8.74 in the mame of some pobient
Sbri D..Misre wes agodn ﬁ*epuroa oy Shri V.Z.MEore, parporded to have beem
prescribed by Dr.C.C.Gour. This wes cgein opproved by Dr.G.0.Gill for par-
ciagse of medicimes i.e. Glucose ond Blcoujfe Ingecb’on cogting m.73.50/—¢
The inden’ wos prepered by Chri V.0.idsrs ond the medieimes were received by

e

t 2 nome of Shri Vijey Chenlwer Guple,
it S proscription cerici

-
-
praps

Qor-—-

i
cl, Konmr, In thi
ade 10 1nrcru four more medicines by Chri fouc
Goiml ?"u'ac, o Thoroceist of IR Hospitel, wio
1.3.6i11 opproved for locel purchose of ioese mediss
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‘List of docuawnts on the’ basis of wiiich article of charge
“®_ fraimed against Dr. C. S. Gill, Cduﬁ. are proposed to be
: sustained.

1. FIR of RC HNo. 25/76-Lucmow dt. 22, 6 76 :
\/{, prescrlotmn dated 2. 9.7% in rospect of Sn. D. K. Hishra,

“Authority slip dt. 3. 9 7l issued oy DAD CGHS :(anpur to
Bombay I\cdical Stores.

Authority. sl.p Adt. 31.8.74 1ssued bj DAD COTIS ’{anpur
for patient D.X. Mishra,

2
:? Prescription dated 31.8 74 - for panie*x sh, DXK. uishra.

Autﬂoritj slip dated 19.5. 73 issved by D.A.B. CGAS
Kanpur to Medical Stores, Kanpur.

o Authority Slip dated 22.5.75 issued by DAD CGHS Kanpur
to Bombay Medical Stores. : N

'8, Prescription ia res sect of shri, V.5. Gupta dated 25.11.74

%R %rescrlpth’l dt. 28. 6.7l+ in respect of token No.5574%
GeD. Verma).

~4/. Prescription dated 26 8 ?5 for pauient sh. V.S. lHishra.

11, Local purchase Issue Register of CHIS Dispensary R.K.
ay% a{ for Ecrlod 19. 11.7% to 2 10-.7 cortining 2ntrics
12.7% in respect of shri. V.S.. . . Gupta..

\'_1/2. (A=1 to A-9) Ieave Applications ol Sari. V.S. ¥ishra.
P g‘magnaﬁist dt. 28.2.7%, 19.3.7%, 27.3.7%, 4%.5,.7% and

13. leave applications A=6 to A=10) of VlJal Shantar Cupta
Pharmagist dated 1, 87y 19.10.7%, 5.3.7%, 23.2,7% and
19.3.75.

\/1’+. Ieave applications of Sari G.D. Verma Pnamacist
(A=11 to 4-15) dt. 12.1.72, 24,1,73, 8 2. 73, 1? 2.73

/ and 7.6.73.
19+ Specimen writings of Dh“i Vimal Swarup Ih.skra S-1 to
S=21.
16, gpggimen writings of Sqri VJ.Jaya Shankar uupta S-22 to

\/1 . Spec:iman wiritings of Shri u.D. Verna S-28 to 8-34,.

18, " " - CGukulnd  8-35 to S-38.
)9. " " 8.4, kishra 8-39 to s-%0.
20. " " R.K. Kaitkar S-4%1 to S-l,

1, Gojion of CIlIS Calcutta Ho.DA3-25%/76 dt.30.11.76.

/2 . Seizure iemo dt.1.6.76 for ob‘cain ng docuxents fron
Sh. Ram Badan, UDC—cum-(‘ashier, Vo D.A.D. CGHAS Pandu
Nagar, x{anpur.
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b N ' © o _ANNEXURE IV
The .1ist .of. w1tﬂ0 sses bj whica tie artic e of ciharze fraimed
_against Dr, C.3. Gill, CIO J&:S Deliri ‘are’ pi 0posed to be
uqtazaex > o . oo

L.
- <3

e Dr; A. &; %a5u0~1 OruJOpaeaLcs, Poat uraduaue Jostel
' ROOJ Yo.12, ucdlcal Cﬂlleie Ka qur. w-« B

2. Dr, 4.8, Gudta, (%,ui) ﬁ/o 117/L/3 vandu magar &annur..

3o Dr.:S.i. Sima, 343.Vos. Hedical uolle'e Kanpuno r/o
7/ 154 Swaroop Nagar, Kanpur._ .

..«',‘

I-

- o AR

%, Dry-A. Shukla, r/o Kusua Kunj, Ean¢low No 1&/00 Clvil
L¢aes_nanour9 ‘

5, Shri Syed Aobas Hussain §/0 Syed Azuz Hussaii, /0 88/%12
Husaun - Zaze, Chaman Ganj, Kanpur, WOleﬁ as clerx. 1n
tne’nead Post Off'ice, Kanpur. P
6. Shril K.X. Higanm s/o Shri Ganesi Pd. Nizan n/o Qr.no.A-11
PeaT polozy, Kanpur-% (canit), workinZz as dead Clerk in
the Oflice of Sr. ouodu. of Post Jl1¢p€S, &aﬂnuro

7« Shri Keshay Prasad frlpatﬂl s/o qu u.R..frlnanhl /0
villaze Rudrapur, P.0. Khojai, Disti. Goraknpur wor{1n~

as LDu in tae office of Chief ledical Olflcwr, CGH
Pandunazzr, Kanpur, . - .o

- -

8. Shri Ram Dadan s/o Sari Pattar Dar n/o will ze Kandhrapur
P. 0. Kanal Sagar, Distt, Agzamgarn workiag as UDu—cun-
& __ Cashier in tae offlce of tae Cﬂlei'obdical Officer, CuJS

‘Pandunazar, Kanpur, S -
9. Sari Hari Lal, IOC working in tne office of_CMO, CGis
Kanpur. : “

10, Dr. 5, Banerjee, fedical (ficer Incharjze, CGiS Dispensary,
ReKe Hazar, Kanpur,

11, Shri -Ram Sajeewan, Poarmacist, CGIS Dispensary R.K. Nagar,
Kanpur,

12, Sari Surya Nata ifish ira., CAauxldar, Rezional Labour mﬂooltULe,
Govt. of India, oardeya Nazar, &dﬂpur r/o Village lauXki
Mlsir, P.S. 3axiiira fazar, P.D. Kusru Kiurd Distt « Basii.

13, Suri Dinesh Kumar Kishra, Peon in the offlce of C“O,
' uHS Kanpur,

4, gnri WU, Misbahi s/o Hafiz Jnayat Jll éo 99/87 Becon
Ganj, Kaapur worgin; as Pnariaclist Uus ispeasary v

Clgli Lines, Kaapur.

15. 5. Diwakxar Prasad liseZEgreeouna Prasad, Misra r/o
Villaze Kulha P5S S1ZgaDRF SALZ% n1ao working as sorter

1n R¥S (Adminis tea Pye AT i WL pUr,

ol
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0.4, NO.59 of 1990,
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v
Dr.G,5,Gill, v
' «e s Bpplicant -

versue

Uhion of India and others.,

.« «Respondents.,

- REJOISDER AF}IDAVIT TO THE COUNTER AFFIDAVIT OF
AESPOWDENT NO, 1 _

I,Dr;G.S.Gill;aged about 59

years son of Sri Nauha $ingh, “*‘
~resident of.4¢A/33,Tilak Nagar,
New Delhi end last employed as
Chief Mecical Officer,Central
Government Health $cheme, /,

JQ;%?D? serv_NO,26,Tilak Nagar,

Tt o0 TEL o e
T ey h o

New Delhi,the deponent do hereby
solemnly affirm and state on

oath as under:-

1. - That the deponent is the applicsnt in
the above descriped G,A, and ws such he is fully
conversent with the facts and circumstances of

the case.
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2. That the deponent has recad and
unéerstood the contents of the coun%gr affidavit
filed on béh§l$ 5f Rgséoﬁdent No.1,

3. Thaé the contents of para 1 of the
counter affidsvit need no re?ly.

4, - That%the contents of para 2 of the
counter %ffidav;t gappearing on page 1) are g=%
unnecessary; Thesé facts are already enumerated
in the application. It is stated that the QQI

éid not find evidence against the applicant worth

"even filing of charge sheet before the special

¢

judge Anti Corruption(Central)U.P.Lucknow and

therefore is wholly wrong,baseless, malicious to
i

level allegations against the applicant regarding

acts of omission and commission causing pecuniary

I
t

loss to the Government;to the tune of Rs.189,39P

|
as alleged. i‘ .
Se That the contents of para 2 of the
counter affidavit(appearing on page 2) have been
stated only to high light that the applicant is
responsible for the delay which is.unfounded and

primafzcie incorrect,

6. That the contents of para 3 of the
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counter affidavit are not disputed.
7 That the contents of para 4 of the
counter affidavit are not admitted as stated.
No reasons have been assigned for changing the

Inquiry Officer and the Presenting Officer which

has further delayed and vitiated the proceedings.

»

Be - That the contents of Para 5 0f the

counter affidavit are denied as wrong and mis-

=

. 1,‘ o conceived. ‘Thé_éiséiplinary proceedings are
vitiatéd_due{to inordinate delayhand the impugned -
éharge sheeﬁ:dated 13;8.86'15 iiable to be quashedt
and during £hé @endency of'thé present application
the ad-interim order dateé 22.2.1990 passed by
this Honfble Tribunél is liable to be coﬁfirmed.‘

9. That the contents of para 3 of the

counter affidavit need no reply.

10, That  the contents of para 4 of the
counter afitidavit are not admitted as stated.
It is added that the applicant being the Head

of Office cannot be expected by any strech of

imagination to be acquainted with every one's

handwriting and the indents for local purchase
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were signed by him in good faith.

-

1. That the contents of para 5 cf the

counter affidavit need no reply.

12. That the coﬁtents of para 6 of the
counter affidavit are not a@mitted as stated.
The apclicant was prbmoted to the post of C.M.O;
Wwee,£,19,8.1983 on which date the alleged misconduct
sbserV@tiéns made by the Special Judge, Anti~

¥ v . . '
Corruption(Central)U.P.Lucknow and Honfble High
Céurt of Jﬁdicature at Allahabad,bucknéw Bench
Lucknow were within the knowledge of disciplinary
éuthérity and therefér; there was no occasion for
issue of charge}sﬁeet'on 18.8.86. MOreover the
Respéndent ﬁas not sfated the reasons for the

inordinate delay 4in initiating the disciplinary

proceedings and issue of charge sheet.

13, That the contents of para 7 of the

) [ .
: TR - counter affidavit are denied as baseless. The
dungel ‘Xf . inordinate delay has vitiated the disciplinary

Y
» ( } 3
\ok\ LHLZS // /;5/0 / . . ,
a‘» /f// proceedings, =nd as such the disciplinary
. '\\Jrigr%h s‘gi:w(;;::“g ?01‘-‘2/

ST

proceedings cannot be allowed to continue,

14, . That the contents of para 8 of the

counter affidavit need no reply.
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15, That the contents of para 9 of the
counter affidavit are denied as wrong and mis-
cbnceived and those of para 4(xiii)of the applica-
tion are reiﬁerated as true. The disciplinary
proceedings are vitiated due to inordinate delay.
The matter being very old, it is not possible for
the applican£ to admit or éeny the charges in thé

sbsence of the documents, as demanded,

16,- + + That the contents of para 10 of the

s’

counter affidavit need no reply.

17, That the contents of para 11 df the

counter affidavit are denied as wrong and those
of para 4(xvii) of the applicétion are reiterated
as true. IIﬁ ié specifically'denied that there
were no good and sufficient circumstances for
the disciplinary 2uthority to exércise his

discretion in favour of the applicant, as alleged.

18, - That the contents of para 12 of the

counter affidavit need no reply.

19, : That the contents Of para 13 of the
counter affidavit are denied being vague. The
answering respondent has not stated aé to what
@ere the administrative reasons‘ﬁhich compelled

them to change the Inguiry Authority. Moreover,

PRS-
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no counter affidavit has been filed by the

Respondent No.2, which could have stated the

alleged administrative reasons.

20, | That the ;ohtemts of para 14 of the
counter affidavit need no reply. However, it
may be added thﬁt-the applicant has retired
Wee,f.28,2,1989 and more than one and half'fear
has alreaay}elépsed; but the amounts due to the
a?plicant are not yet released. It is not
understood as to how long the matter will remain
under consideration., The applicant is-facing

financial hardship.

21. That the contents of para 15 of the

counter affidavit are denied and those of para

4(xxi)of the épplicatidm are reiterated as true.

i£ is specifically denied that the delay in the
enguiry is caused due to insistance of the
applicant’to engage é a legal practioner, The
respondent issuéd the chamge sheét £o the applicant
on 18.8.86 for the alleged misconduct committed
during 1972-75,i.é.after more than 11 years, which
remains to be explained. The respondént has not

explained the delay but are trying to shift the

burden/responsibility without any basis.
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22, That the contents of para 16 of the
counter affiaavit need no other reply,excép£
reiteration of the contents of para 4(xxii)of
the‘application and the averments made in the

preceding paragraphse.

23. That the contents of para 47 of the

counter affidavit ipsofacto reveals that the

Inauirying Authority and the Disciplinary Authority:

are not interested in early finalisation of,the

proceedings and expect that the applicant should

- remind them at each and every stage.

24, That the contents of para 18 of the

counter affidavit need no reply.

25, That the contents of para 19 of the .
counter affidavit are denied as wrong and baseless.
The charge sheetlwas issued to the gpplicant
on 18.8.86 for an alleged misconduct committed in
1972-75, which is inordinate délay by any stretch
of imagimation. .It is specifically denied that
the inguiry proceedings are not‘proéeeding bacause
of any fault of the applicant. As evident from
para 4(xxiv)of the application, even no intimation
has beén coﬁmunicated tc the applicant regarding

inspection of listed documents. t may also be

f
¥
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stated here fhat the applicant is residing at

New Delhi and his freguent visits to Lucknow fbr

cohtacﬁing the.Presehting dfficef and inspecting

the documents causes unnecessary financial burden
on the applicant. The charge sheet dated 18.8.86
and the disciplinary procdedings are Qitia#ed dud
tc ;nordinate delay and therefcre the ad-interim

order datgd 22.2,1990 passed by this Hon'ble

Tribunal is'liable to be confirmed.

26, That in reply to the contents of para

20 of the counter affidavit, it is stated that

there is no reason/justification for withholding

the encashment of leave and D.C.R.G. and the
applicant is being harassed unnecessarily. It
is specifically denied that the applicant is not

co-cperating in the enguiry, but it is added

ha ' .
- that there was justification for isgue of charge
TN

shect after more than 11 years,more so when the

judgment was pronounced by thé learned Special
Judge,énti Qorruption'(?entral}U;P.Lucknow on
3.391978 in case No.49.of 1977-(State Vs Vijai
Shankar Guptaland.anqther),convicting one of the
two accused aﬁd on 25.,7.78 in Qase‘No.SO of 1977
(State Vs.,Vimal Swarup Mishra) and the HOnfble
High Court of Judicature at Allahabad,Lucknéw

Bench, Lucknow had alsc cdelivered the judgmentsg
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in Criminal Appeal No.206 of 1978 (Vijai Shanker

Gupta Vs.State) on 26.7.79 and in criminal Appeai
N0,598 of 1978 (vimal Swarup Misra Vs.State) on
4,9.1980, It is not explained as to what is the
reason for the delay of 6 years in issuing the
éhgrge sheet eveﬁ after the judgments by the
Honfble High Court., Here it may also be stated

that the applicant‘ was promoted as C.M.O. On

- 19,8,1983,i.e.,during the intervening period of

verdicts of Hon'ble High Court and the issue of
charge sheet on 18,8.86, and as such the alleged
misconduct would be deemed to have been condcned

by the Government.

27. That the contents of para 21 of the

counter affidavit are denied as wrong and mis-
conceived and the contents of paré 4(xxvii) of
the applicétionvafe reite;ated as true. The

ad-interim order dated 22.2.1990 passea by this

Hon'ble Tribunal is liable to be confirmed.

28, | That the contents of éara 22 of the-
cpﬁnter affidavit are denied as wrong and mis-
coﬁceived and the ground raised in para 5 of the
application are reiterated as true. It is
Specificaliy stated that the applicant was the
Head of Office and he cannot be expected to

deliver the medicines to the patients and verify
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the siénaﬁures. The;applicant‘haﬁ acted in good
faith., It may &also be étated that when fhe
individuals against}Whom the C.B.I;Uig alleged to
ﬁavevfoynd cbnc:etevévidénce were‘acquitﬁed; it
is not understood as to how prima¥fééie;dase against

: _ 4 S oo .
the applicant is now found. It 1§ reiterated
that the applicant is not responsikle for the
delay'in the ;Qquiry proceedings and it is the
answering respondenf,'who is solely responsible'

for the inorainate'delay in the issuing of charge

+ sheet., - In ady'viewiof>the matter, the alleged

B }
t

misconduct is of a very minor nature and initiation

of disciplinary proceedings after such an inordinate

delay is nothing, but an abuse ¢f the process.

29.  That the contents of ﬁa_ra 23 of the
counter afiidavit are.denied.v'As the applicant
has been issded the chérge shget dp behalf of

the President of India and his application for
engagement of a legal'praétioner for defence has
been rejéc;ed by the Piesident. of India, no other
@epartmental remedy is.availaple Fo him, Moreover,
the applicant has already retired w.e.f.28,2,1989
(A..) and as such the present application is the

only alternative to seek redressal of his grievances.

3C. That the contents of para 24 of the i
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ik‘ | ~of the counter affidavit are denied as wrong

and misconceived. In view of the averments made
- ' in the application and the rejoinder afiidavit,
the relifs prayed for in para 8 of the application

are admissible and the application is liable to

bg: allowed with costés. The ad-interim order
dated 22.2,1990 passed by this Hon “vble Tribunal
.‘;  is liable to be confirmed and application for
its vacation moved ‘by the Respondent No.l is

Ve,

| _
! Lucknows : Deponent,
1

ligble to be rejected.

] vr ’ V
- N
Datedsiovember 257, 1990,

| . VERIF ICATION
| TN I,Dr.G.S.Gill, s/o Sri Natha Singh,
A% = f ) ‘f; R .
e 2<./ .y jaJi aged about 59 years;last employed as Chief
_‘\\(_t ’ ///> ‘(ﬂr/O / ‘
N N S\ o P
\ \”‘,‘;Sgugg‘ (W Medical Officer,Central Govt.Health Scheme,
| . Dispensary 1\70.26, Tilak Nagar,New Delhi, resident
| . - '
7 of 4-3/33,Tilak L\ag@r,New Delhi, do hereby ve rlfy
that the contents of paras I+ 7, qQzdeta] 14, 16 2
| 4o 26, 28 cwtﬂ7 S 29
o 3 ;28 ey | =
} are true toc my perscnal knowledge and contents
|
\‘I'L( l H 0of these O‘f paras 8, l3/%”37/ =2 Sq.)o/rﬂg)/
L T e . QA 3o — 3
I o2 fixf. " B0 40 Oing | '
3 “D:,Sr P .:‘S" :.‘Ma\
Py a0 CSocd e are believed by me to be true on the basis of legal
’ QC‘ S i )
A‘Q\\WC&R@ advice and that I have not suppressed any material
Aol of 1) fat. . _
‘lﬂlﬁmed b\ T S . - %“/j

Luckncws R : Deponent

ik
SO Datfu.dovamum QS . 1990,

IDENTIFICAT ION

.|

- I identify the I"é:”lt wno has

signed before me, 'CJ;ZXCW
“avoCate,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
'CIRCUIT BENCH, LUCKNOW,
Y g i " ‘304‘«‘Ag NOQ59 Of 1990.
\5
Dr.G.S.Gill, ,
«eoApplicant
Versus
Union of India and others.
e s sRESPONdents.
REJOINDER AFFIDAVIT
% '
- I, Dr.G.S.Gill, aged about 59 years
" SOnfof Sri Natha Singh, resident
\,Q/ f of 4-3A/33,Tilak Nagar,New Delhi
9&7L : ' and.last employed as Chief

Medical Officer,Central Government
Health Scheme,Dispeﬁsery,No.Zé,
.Tilsk Nggar,New Delhi, the deponent
do hereby solémnly affirm and

state on oath as under:-

1. That the deponent is the applicant
in the above described O,A, and as such he is
fully acquainted with the facts and circumstances

of the case,

2, That the deponent has read and

understood the contents of the counter affidavit
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filed on behalf of respongent No,3 and its

rejoinder is being filed hereunder,

3. " That the contents of Paras 1 and 2

of the counter affidavit need no reply.,

4, " That the contents of para'B(i)of

the éounter affidavit are not disputed, It

mgy be added here that the accusation against
the deponeht was baseless and ill founded as

is evident from the fact that no charge sheet
was filed against the deponent by the respondent
No,3 as is evident from the averments made in

para (ii) of the counter affidavit.

5e That the contents of para 3(ii)and

3(iii)of the counter affidavit need no reply.

6o That the contents of para 3(iv)6f
the counter affidavit are not disputed. However
it is stated that the alleged observation of
the learned special judge no. where mentions

the name of the aep§nent involved in the

alleged racket,

7 That the contents of para 3(v)of

the counter affidavit need no reply,

8, That the contents of Para 3(vi)

of the counter affidavit are not admitted as
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stated. Sri V.S.Gupta was acquitted of the
charges'by the an'ble High Court of Judicature
at Allahabad, Lucknow Bench,Lucknow vide
juagment and ofder dated 26,7.1979 passed in
Criminal Appeal No,206 of 1978 and Sri V.S,
MiShra~was also acquitted by the Hon'ble High
Court of Judicature at Allahabad, Lucknow
Bench,Luckhow vide judgment dated 4.9.1980
passed in Criminal Appeal No,598 of 1978,
As evident from Annexure A-~2 to the O,A.the
impugned charge sheet has been missued against
the deponent on 18.8.1981 i.e,after 6 yeara |

of the last judgment pronounced by Hon'ble

‘High Court of Judicature at Allahabad,Lucknow

Bench for which no explanation ha§ been offered.
The inordinate delay in issuing the charge
sheet has vitiated the broceedings. As regards
permission to engage a legal practioner for
defence of the deponent,it is specifically
siated that the request/representation was
rejected by the disciplinary authority wrongly -
and without considering‘ihe verdict of the
Hon'ble Supreme Court in the case of G.L.
Subramani am Vs.£he Collector of Customs(1973)
cd

2 SCJ 488 which was duly mentioned by thd

deponent in his representation,

9. That the contents of para 3(vii)of

~the counter affidavit are not disputed. However,

the fact remains that the deponent was promoted
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to the next higher grade of Chief Medical
Officer(hereinafter referred to as the C.M.0.)
on 19,.8,1983, It may be pertinent to mention
that the departmental authorities had full
knowledge of the alleged F.I.R. and the

observations made by the learned Special Judge

and the Hon'ble High Court on the date of
promotion of the deponent which ipsofacto
washes away the effect if any of the alleged

F.I.R., and observations of the Hon'ble Courts,

10, That the contents of Paras 4 and 5

f of the counter affidavit need no reply.

11~ That in reply to the contents of

- para 6 of the counter affidavit it is added

that mere lodging of ¥,I,R., against a person
cannot make him an accused. The innocence

of the deponent is established from the fact

that the C.B.I., had found nothing against the
! deponent during the investigation and therefore
no charge sheet was filed against the deponent,
12, That the contents of Para 7 of the

counter affidavit are not disputed, The alleged

observations were made by the learned Specialv
| _ Judge(éentral)Anti Corruption, U;P.Lucknow

* and the Hon'ble High Court z;mﬁmmﬁaa in the
cases in which the deponent was not a party.

| The name of deponent has not been mentioned by

Ji%2q the Hon'ble Courts in their observations,
- _
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13, That the contents of paré 8 of the

counter affidavit are denied and those of para

4(ix) of the O.A. are reiterated as correct,

The judgment was pronounced‘by.thetﬂon'ble

High Court on 4.9.1980 in Criminal Ai)péal
No.598 of 1978 and it is not understood as to
what prevented the departmental authorities
from proceeding against the deponent départmen—
taliy'for 6 years. It may also be stated that '~
the deponent was proﬁoted to the post of C.M.0,
during.this period. The observations made‘by
the trial court as well as Hon'blewﬁiéh Court
wége not challenged as fhe depénent was neither
a party to tase nor any observations were made

against him specifically. The fact remains

‘that there is an inordinate delay in issuing

the charge sheet against the deponent.

14, That the contents of para 9 of the
counter~affidavit need no reply and contents

of para 4{x)of the 0.A. may kindly be pefused.

15, That the contents of para 10 of the
C.A, need no reply as the answering responden£

has.not replied the contents of para 4 sub-paras
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XI to XIV of the O,A. and has expected the

resbondent No.1l to reply,

16. That the contents of Paras 11,12 and

13 of the coﬁnter affidavit need no reply.

17. That the contents of para 14 of

the counter affidavit are denied and those of
Para 4 (XXI) of the 0,2. are reiterated. It

is stated as a fec% that the inquiring authority
and the presenting officer were rot cﬂanged at.
the request of the‘depenent and the respondent

No.1l had changed them suomotu which has further

‘delayed the proceedings. It is specifically

denied that the deponent had in any way
contributed towards the delay in the disciplinary
proceedings., The depoﬁent had legal right to
be represented by legal practioner for defending
him in the inguiry and in the fairness of the
circumstances he haé requested to keep the

proceedings in abeyance,

8. . That the contents of Para 15 of the
counter affidavit are denied as wrong and
misconceived and those of Para 4(XXII) of the

O.A, are reiterated as true, It is not clear
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as to how answering respondent has replied

the contents of Para 4(XII) of the O.A. and

on the basis of which record the answering

respondent has verified the contents of para

15 of the counter affidavit. It is specifically

.stated that the disciplinary authority has not

applied his mind to the request of the deponent
to engage a legal practioner to defend the
deponent in ﬁhe inquiry and rejected the request
iilegally,arbitrarily and in violation of

Article 14 of the Constitution.

19,, That the contents of Para 16 of the
counter‘affidaviﬁ are not disputed but the fact
remains that fhe presenting officer had failed
to give advance intimation of his inability to
attend the pgoceedings to the inqﬁiring authority
which could have saved the charged ofiicers
(including the deponent) from the haréssment.

The fact has been clearly brouéht oﬁt by the
inguiring authority in the record of procegdings
dated 17.1.90(annexed as Annexure No.A—lz to the

"‘OQAQ ) .

20, That the contents of para 17 of the

counter affidavit are denied .as wrong and those



o

|
-w
:l
]
\
!
I
|
|

@&?o

-8 -
of‘Para 4(XxV) of the D;A. are reiterated as
correct. It is specificaily stated that there
is an inordinate delay on the part of the
Department firstly in issuing the charge
sheet and secondly.by changing the inquiring
authority and the presenting officer at their
sweet will., It is specifically denied that
the deponent has been adopting diiatory tactics.
The deponent has requested for supply of the
copies of the statement of witnesses vide his
letter dated 29.8.86(Annexure No,A-3 to the
O;A;) which Speaks of his promptness. It is
incorrect to say that the deponent has not
asked for documents prior to 17,1,20, Further
it‘is also inéorrect to say that the deponent
has not.made‘any effort to contact the Presenting
Officer for inspection of the documents. In
factthe'deponent_who is residing at Delhi had
requested the Presenting Officer at Lucknow vide
his letter‘déted 18,1.,90 for allowing the
inspection of the documents. Photostat copy
of the letter dated 18.1.20 is being annexed

as Annexure No.,S-1 to this affidavit, However,

no reply whatsoever has been received from the

Presenting Officer, It is denied that the
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deponent is not cooperating in the inquiry.
The fact remains that despite full cooperation
‘ by the deponent the Department could not

- finalise the proceedings during 15 years of the

_ alleged incident,
b

21, That the contents of Para 18 of

' the counter affidavit need no reply..
|

\ 22, That the contents of para 19 of the

counter affidavit are denied as wrong and
misconceived and those of Para 5 of the Q.A,
are reiterated as true., It is specifically

stated that inordinate delay in issuing the

charge sheet itself has vitiated the whole
proceedings besides they are also violative

of Articles 14 and 16 of the Constitution,

‘ 23, That the contents of Para 20 of the

! 4 counter affidavit are denied and those of Para
' 6 of the:olA; a;evreitérated as true, It may
be pertinent to mention here that the disciplinary
\
authority in the case of the deponent is the
i | President of India, ﬁherefore the question of

departmental remedies does not arise,
A |
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24, That the contents of Para 21 of

the counter affidavit need no reply.

25, That the contenté of para 22 of
the counter affidavit are deniéd as wrong

and misconceived and those of Para 8 of the
O:A; are reiterated as true. It is pertinent
to mention that no counter affidavit has
been filed on behalf ofAreSpondent'No.l
gniscip;inary Authority) and respondent No,.3

has no concern whatsoever with the resumption

of disciplinary proceedings.

26, | That the contents of Para 23 of
the counter affidavit are denied as wrong and
misconceived and those of Para 9 of.theﬁo;A;
are reiterated as true, This Hon'ble Tribunal
has granted the interim nfder datéd 22.,2,90
after perusing the records made available by
the deponent which haVe‘not‘been cpnéroverted
by the answering respondent, The interim
order dated 22,2.90 whiéh has been extended

from time to time is liable to be confirmed

"more so in view of the fact that no counter

affidavit has been filed on behalf of

respondent No,1 so far,
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‘ 27, That the contents of Para 24 of the

: counter affidavit need no reply.

28, That the contents of Para 25 of the
counter affidavit are denied as wrong and

misconceived, The 0.A, 0f the deponent is

} . ‘ , lisble to be allowed on merits with cost,

-Lucknewi : é;&ga;h%

Dateds May &) ],1990, '
_ Deponent,
. VERIFICATION
,L/ . : ' I,Dr.G.S.Gill,s/OSri Natha Sin@')‘ aged about 59

- i ' : years, last employed as Chief Medical Officer,
| Central Govt.Health Scheme,Dispensary No,26,
* Tilak Nagar,New Delhi,resident of 4-3/33,Tilak
‘ Nagar,New Delhi, 1gd0-hereby verify that the 2
- contents Of para§/fo/7 /8lpatly) 19 Fo2) 2dpallyne 237028
| are true to my pggggnal knowledge:;nd contents
of those of parad7afa s, ) salpar 22’#) are believed
: by me to be true on the ba51s of legal advice
f and that I have not suppressed any material

1 fact, . :
K é@ g | %
: :wm y r T A ,B‘tné‘ﬁ? (%:]QQ/ Lucknows ) -

t,\,..n.__._. . |
ers e ] R : W Dated:May ), 1990, Bepcnent,
P o .

; M’“Ut IDENTIFICATION

I identify the deponent who has

T‘ xCIl Boa B

sxplaineg 3-8 fee cha o g s 1 IRl ]
\—/l( gned before me,
LN “'J-7 S( ya 9»7/(
Q2.0 Advocate}

f & Lourts Lk
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(2)
Details of Application

1—Particulars of the Applicant :

%?) Name of Applicant ~ RAJZIDRY FOTIAY SRIVASZATA
(i) Name of Father/Pibme S8 Teivcadse Runer J¥dvootovn
> (iii) Age of Applicant 45 yoars

(iv) Designation & Particulars of Office Ax YD S%enp V\,JdOap &.?CCJEI‘Q Polo
where employed or was last employed

(v) Office Address 1783 v | - |
(vi) Address for service ot Notice V8320730 Bexhatdap D002 80l

2—Particulars of the Respondents :

(i) Name &jJor Designation {3) £ DeoQontes Avo g0y PedoDed
(ii) Official Address {2) 530 %o Dogho Petrmdad

 (iii) Address for service of all(ﬁ%hdéj?ﬂ InCacw
‘ (3 m}&.ﬂ ce m(.ﬂi}, Cisard Caomolenyy
Lindotepy €2 C—adontiae, Ly chﬁol

3-—Part1culars of the order against which application is made :

,
£

Yii) Order Nogingjc:;dza ECoe [28./D0 %3/3/05—25 |
(i) Date  3a32.35C7 | 150003
(iii) Passed by 8Ll Ayoshyo ' 820 £3pa%e Peste Pedocbed
liv)- Subject in brief ~ P&radsgnd 2200 £oxvACH

4— Jurisdiction of the Tribunal :

The applicant declares that the subject matter of the order against which he wants |
redressal is within the Jurisdiction of this Tribunal.

! 5 —Limitation :

| The applicant further declares that the application is within the limitation
prescribed in Section 21 of the Administrative Tribunal Act, 1985.

| —
i 6—Facts of the case :

The facts of the case are given below.

Q~\"
T
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(1) The applicent wes an Extra Cepartmentél Stamp Vandor
’vat Ayodhya P.0O.1n Falzabad Postal Division, Ha_antared tha
Bspabt Dapartment on 19.2.1978. He was an active worker of
. Extra Departmental Employeez Union. There was n'demdnstration
| of'E.D. fmploysas on 8.11.83 bafdre Snfl S.P,0fha, tha then
Do P.S.Lucknow when he visited Faizabed to showifnalr reaantmanb
égainst wrong revisionvof 3.D, 48 allowancas;, Tné applicant
> | ... was the leadar of that demmstratsm'and he, thuerefore, becauws
o =z sora of aye to tna laarned Sr.Suparlntendent, Bosts, Fglzuabad
(Rasp.No.2) end shortly aftarwarda tha applicant wvas put off
duty on 14%,12,83 in a febricatad case. '

o 4(41) After baing kapb'under pdt‘off duty thevgpplicade
was served with = Memo of chavges by tha learnad Sub Postmaster
_Ayodhya (Haap°Nc.1) viae his No.A/HaJendra Kumar Srivastava/DP
dated 31.12. 87.. The Mamo of chargos have baen raproducest,
varbatim in the Punlsnmant ordar as wall asktha Bnquiry Raport.
The appltcant deniad tha cherges a&nd hanca an dnguiry under
? ‘i; rule 8.0f ke D L. (C&«S) Rules 2was hald end the Inquiry Officer
> c 7y (1/01n brief hareafter) submittad his report on 3.12,1987
| o vids copy §£ Annsxure A~3 on pages Yy to 27 jne
; C I{O. hald thé‘chgrgas provad7éhd:thé'léarned Reépondent No.1
~ awerded the applicent ths punishment of removal ffom Service
:  vids his Mawo NoiA/Rejendrs Kuiar Srivesteva /DP datad
31.12,1987 at Annexurs A=1 on Pages [/ and l;‘L .

} . 4+(111) The epplicent praferred an sppeal to‘the'ér.Subdt;

' | Posts, Felzabad (Respondent No.2) on 15.6.88. Notwithstanding
tha fact thet a condonation of delayhin tha'aubmléégon‘of |
appaal wes sought for 6n medlcal grounds the learned Respomndant
No.2 did not condone delay end regjected tna appeal as time«

barred vide sppellate order at Annexura A-a oh pags 1~5
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4(1v) The applicant then preferrsd & raviev pPetition before.

thu laavned D PS5, Lucknow (Raspondunt No.D) on . 2%.9.88 vidg
copy at Annexure A-S on pagos gbéo o 2L / * This
roviaw pwh!h!nn wig nubmitted to D.P.8. Lucknow in aocordanca

;Tbh rule 117 of P & T Manual Vol 11, As tha sale ramalnged
unsttendad this applicafion is submitted bafore the Hon'ble

Tribunal,

A v

L(v) Ths facts of the case ara}that ona Smt;Knnahalya Devi
resident of Barl Cnhabnl Ayodhye had opéned as yeaf Time
'lrjaposvw hocount No.15537 on 3. 7.,80 with en initisl Daposit
of Rs.4%,000/-. She was wall known to the applicant s the
latter had been rasiding closa to Bari Chhaonl Ayodhya. The

- lady was illlterqte end tharefore har thumb 1mpression on

.tha Index Card and the Pay-innslip was scribad by the
applicant. Thﬁ*Spacimen Sigﬂﬁ”ﬁna~by~$he~qppt1can§5 The
apeoimun slgna*ure Ragistar also haars the Thumb Impression

CYv &caw¢7 .
of Smt.Kaughalsys duly acribad by the ract,  Shrl Ganpatl

7~Lal the than 8.P.M.Ayodhye appearing as a D.w has confirmad

‘{
I e B S S A B ek gk e B3 b Aot giome &\'Cj %
L‘I \\/\/\)MC\#”\/
! ' ‘

gﬁase facts bafore the Inquiry Officar..

(vt) That the said St Kaushyalaya Dabig H/o Bart Chnaonl
Pddv.
Ayodhya Submitted en epplication on 2,1, 198k Bo Haup.No.“rcr

1ssuing her a duplicate Pess Book’ or HQF”T;D;A/c No.15537

es the ovlginél one was stated to have fallén somé-whara.

- Bven. on«this applicatlon the thumb Impression of Smt Kaushalaya

Davi R/o Bari Chhaon1 Ayodhys was scribed by the applicant.

The applicatlon was forwarded ‘hy Resp.No.1 bo Postmaster
Fal,abad. who aftar helding necessary enquiriss ordsread

for tha 1ssua of a duplicate'Pasé Book. _Tha said Smt.Kaushalya
_D@vi authorised ona_Shri Ram Kumar L.S.G. Postal Assistant | |
vorking In'Faizabadeaad poat.offioe to becelﬁe on her behslfl
her duplicatc Paswe Bookrfrom Poatmaster Falzab&d. Shri Ram

Kumwar accordingl reci ted the duplicate Pasa Book i
ordingly p p - gﬂtwm




b

"on 31e14198% on bohell of Sut.Keushelys Davi,

u(vii) on racaipt of the duplicata Pass Book from
Shri Ram Kumar, the sald gmt,Kaushalya Devi appllad on

" ;:
R

V9S§éav T, D.¢/0 No.15537, On this applicntion oo the T.1.
of qmt .Kaushalya Devi, resident of Barl Chhaoni, Ayodhya

6.2.84 to SPM Ayodnya for tha prematured closure of hor

wag sorlibed by tha applicant and 1t was on the 1dant1f1cation
of the applicanr that the lady was paid Hae 5013/- on 602,84,

lk(viil) Rure one thing 1s vary.lmportant wolth Nobioa viz.,

the. dats of incidenca for which the applicant was awarded the

|

Punlshment of Removal from sarvice 1s 6¢2.84%, Tnis is tha

date mentionsd in ths Punishmant order, Enquiry Report &nd all

'ralevanc racordé; Tnis means there h&d baen ab&oiutaly

nothing ageinst the epplicent which warrantad his baing

Put off duty from 1,12,1983. It clearly showa that he wes

put off duty on 14.12 B3 becauge he pnrticipatad fn the

u

. dowuonostration befors tha D.Pe 8y Ludknow (on visit to Fulzabod o

8@}1.1983) and subéequently'hu was implicated in a fabricated

caga,

L T4 {x) Soon afterwards one lady named Kaushlya Devl

: accompanied by Shri Surya Narain Dass resident of- Bbajan Ashram

Naye Ghat, Saryu Tat Ayodhya is said to have apprcached the

Senior Superintendent, Posts, Falzabad (Respondent Nn,2) and

at Ayodhya 2.0. A copy of the sald complaint 18 eppended
ng Annexuarg A—é on pagze 32f9 Tharson tnu‘pruliminary

anquiry was antrustad to shri Hanahla Prased S.D.I (Hosts),

to havs handsd him over an hndated complaint regarding forgad

| ' witndrawl of Rs.4,000/~ from her T.D. Account No«15537 standing

o Faizabad gt whp recordud tne statemant of the said lady’ on

\ ‘ .
| " 12.10.198% and that statemunb was wribtan by Shri Surya Naruin

Lass of Bhajan Ashram, Naya Ghat, Surys Tat Ayodhya. Its copy

| ; 934
| liw ap pandad as Annexure A~7 on pego éaci

;%NX5»\«fk*d‘
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beg
4(x) 3Imt., Xaushalys Devi resident of Naya #hat,
Saryu»T;t was\not producod before the Inyuiry ofticav,
“# - Her dei,\th certifioats, "not bearing ths date of death, .
| not gramtqd by the Gram Pradhen ot the gSecretary of
| _Vill, Bongarmau Unnaeo was E!u\mitted It was suhmittod R
By the Presentinx Officer himself under bis oW
\’ attestation before the I/O who nccepted it despite
Protests frow the applicantw-Surya Nardin Disis Vs

produced bofore tho I/O to taatlly thu %ﬁb ol Smr.KauahnLyu Davi ¢
dated 12,10,1984 which he 1s sald to heve written bafora the
Pvalimlnary Enquiring Officer‘Shri_HauéhLa Prased Snarma. SDI(P)
Feizebed, The learned I/O hes placed'full'relianif[on pabts

A

of"the St¢ .of Snri Surya Nerain Dass'thCh suited‘to declare

tha chagrge against tha’ appllcant proved and did nct touch the
parls

v‘pests which rendered the whola statemant as unreliable, This

acflmn of the learnsd Inquiviﬂb officer had peen totally
againsb the lew of Evldance and nance thevfindings of the

Inquiring Officer are not maintainable.

Jh(xi}'- There 1s no dental of the facp that Snt, Kausnxya

.DQVI R/o Bhdjan hghram, Naya Ghat wes an 1111taéata lady, She
waétupable to sign and she always put har Thumb Imprqssiod.,

. Maturally tharafore whila cpening'hér T.D.Adcbﬁnt No. 1553?

at dyodhye P.0. she must hava got her Thumb Impreasion atb@sted
by so0m3 ons known to. tha Post oifica (és pur Po;tal rulas). Tha
learned Pvaliminary Enquiring Officer (hareaftar callad PsE.0. )
"dld not enquiras fﬁom‘har as tovwho attested her'Tnumb Imprassion

at tho tlms wmhe of opening Account. The V.8 0. furthar fallag,

.. to ascarﬁaih'as‘to who attested her»Thumb'Imprassion on ths

—T4

application for'(sautng a duplicats Pass Bopk, when the lady

néd flatly refused that shs did not know any BRajendra Kumar
(upplicant) it was a must on the part ot P.B.U, to have.
‘confronted the applicant and the lady and should havs then asked

who 1dpnt1flad nar Thuwab Impraaslon,ab the tima of openinp ths
T, Account. | i 3«/\5“[\»)\4’\)‘/’

f:z;>&/\/b’<z/ C—:). ID»«U
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h(xli) On behalfl or the lady 8mt, Knumhalju Devi, rasgldent oi
 Bhajen Ashrem it has baan confirmad that she previously resid:d
- at Bart Chhaonl 'in the praemises of Shrl Rem Pratap Dass, 1%

'wgﬁia must oh tha pﬁvb of P.E.U,,to-have 3ona‘bo Shri Ram
Pratap Dass of Bari Chhaoni Ayodhyd and to have ascertalned
> rabout Kaushlqya Davi. This was all not done. Abovs all it 1s
' tndsenied that the speclmen signature razisber and tha applica-~
bkion for opening of a T.D.Account No.15537 at Ayodhya P.0. both
Saér tha. Thuub Improession of Smb.Kéushalya Devi Rasiéent‘of Bari
Chhaoni, Ayoﬁhya which were 1dent1fied by Shri Rajendra Kumar
urivaatava (agplicanb). So also the applicabiqn of pvemature
closura of tha said account'bears thé Thumb Iﬁpréssion of
Gt Kaushalya Devi, residant of Bari Cnhaonl, Ayodhyn which

_?ou wag 1dentified by Snri Rejendra Kumer Srivastave (the
- applicant). It wes a must on the part of P.b.U, to huve sent

the snid two applicationa (viz, applicatinn for opuning Account,
and that for its closure) to the handwriting axpert for obtain-
Tﬁg his opinion Qhatnér the Tnumb_Imprasaiqns porhg by each |

“application ware of dna ahd~£hel§6@elady'pr hch.' Hﬂd\the

reaport bsen in affirmative thallnnOcahcéhof tha applicént

“was fully astablishad and thera wes no. necassity of any further

.i.r',. '

] ﬂnqulry. But this too wag not’ done.{

At tnis stage, the}applicénﬁ prays thaet the epplication
rqr opaning #ha T. D. Acopunt alongwith.compléint Préferrad by
Smﬁ¢xaushalya Davi, resident of Bhajan Ashram, Nsya Ghat Sarys
Tat Ayodhya to Resp.No.Z (besaring har signeturs) ma§ be sant
to a handwriting BGxpert (at the.obsb of applicant) to obtaln
ga an opinion whethar the two Thumb'Impreésiona ara of tha
same ledy or not. This'will help the éourt‘a lot to asgess
tha magnitude of the chargss levisd by the respondents aguinst

Vﬁh@qup}icant. | | ,,KAQJ%I;;

'-\x_wVNJ _
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%(Llii) Shrl Suraj Narein Dass was not a llsted witness but
whE examinad as & prosacution witness by thu Inquivlng Oiflcar
against G.I.0s No.2b balow Rule 1% of C.C. S (CoCoho )Bules
Sﬁri Dess in his statsment has déposad certain fects which
be llef the whole prosucutibn story. Accordidg to‘Shri.Dags,
Smt.Kaushelys Devl jolned Bhajan ABhram ap'Nayégnat 1n‘May/
| June, 1980 and brought with her Rs. 4500/~ . 8ha donated Re.500/-
to Ashran and desirad to get invested ths remainlng h000/~Rs.
Lin soma Bank Shrl TDass got lt invested in Bank ef Baroda in |
Currant Account in the Joint nama of himself (Shrl Surya Narain
- Desu) wnd 8mb,Ksushalya Duvi, Lacer on 1t 13 dupoaed that
smb.Keushalya Tevi (a lady too illtarate tc slgn) withdvaw the
entire enount wlthout the knowledge or Bhri Daas and investod
.the qama at Ayodhya P 0o on 3 7o 1980 1n T.D.Account N001 553?
This too was dona withoub the knowledga or Shri Dass. ALL
this ia highly 1mpossib1u a aimplu mnqulby 1rom M/s Bank oi
) Qaroda,\Ayodnya Branch would‘revealﬁtha-faqt that no current
- féa%?unh in tha‘Joint,Nama of Smb.ﬁauanalyq.navt_andﬂéhri; suraj
kﬁarain Dags was at'qll opened nor wasvit‘flesed 15420'days-

» af ter 1lts being openad.

k(xiv) From the anquiry Reporh,‘ltfis”furlyantabllshad that
the Inguiry Officzr kas given a report on 'His Masters"Voica.

(a) He sent a lebter to Sut.Ksushalye Devi, at har Unnao
- address but falled to send a latter to har at her
Bari Chhaoni, Ayodhaya addreas.

(b) He himsalf cowparad tha T.Is of.Smt,Kaushalyé devi
obteining on the complaint pbesented tb S.9.Posts
(Resp.Nc.a) and her statamant datud 12.10. 198#

baforae Pe. h.U. on ona hand and that obtaining on tha

- vithdrawl fnnm on tne other hand and has daclersd

that ‘s the two 414 not tally the i I. on the uytn ;>§£?§R\f*

drawl !nrm was of avforggg”l@a, — gl)dﬂ




Had the laarded Inquiry Officar cowparaed thé T.1.
of'Smb Keushalysa Daleobtaining on her application
for opaning thas T, D.Account with thosa obtaining on
'_uur compluint end her atutumunt datud 1“.I0,A9UH
E}- . bafora the 2ol U. ha would have noticed the diffaer=-

encu Lhat & feke and iorged lady nud pr@farrad tha

. complaint.
>
h(xv)' Had the laarned I/Os Qomparad the Tols of &ub, Kaushn;ym
- Devl obtaining on her application for openinm the T.D.Account
sand that for her closing that &ccount he would hava noticed the
- gimilarity and he would have folt fuily convinced wirh the
tonocanca of the applicant B ut ha could not do that under
the pressure of his Master (Respondant No.2) who had a pre-
ﬂglan of dismissing the spplicant bacausa ha damonstrated againgt
him (Resp,No.2) befare the D.;\ o P Luaknow on 8.11 1983.
a@aw) i Loy
- Grounds for helief sought for -
e o (2) The Punishument orfder 1s bad in law because 1t
| kas besn passed with & malafidé 1ntentioh.' The
applicant was put off duty on M. u.1983 whan the
~admitted date of 1ncldanca rwsulhlng to his
rumovul fz'om survice is 6.,&_. 198%,
(b) Becauss & compleint of non-receipt of amount‘was
.FOt mede from a forgaed and {ake lady who was
nalth&r produced bef ore the Inquiry Offiour nor
wos har proper Dasth Report submitted,
(¢c) Becausa tha P.B,0. wilfully suprassed 1nqu1ry on
P most matarial part of the case,

(d) Bscauss the Learnad Inguiry Officer ectad

vasically sgainst tha Lsw of Evidance by ﬁccapting ‘

_ D Qa1
: ‘ o < Q/@OW‘
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qﬁ portion of tha statement of/wltness wnich

gulted his convanience and rejecting thse other

vhich did not sult him.

(r) Bocause the lesrned Hespondent No.2 rajucted the
appoal s time barred without considoring the
SO ' application for condonation glven on Madical ground.
6. Remadies exhauatad,

The applicant preferéed an'appeaL'on 15.0.88 to
Raspondant No.2 who rejected 1t on 13.8,88 vide appsllate cbdur
at Annaxurg A~2 on page /?> Ha furthar subumitted g revis
petition to D.P.8. 18§$’on 24~®q.i988 which has reweined un-
. sttended hence this spplication 1s befing submitted,.

7 —Matters not previously filed or pending with any court :

'
The applicant further declares that he had not previously filed any application, -
~writ petivon or suit regarding the matter in respect of wh ¢l this application has been
?umdc hefore any court ol law or wny other authority ar any other Benech of the "Trilnoid
and nor any such application, writ petition or suit is pending before any of them.,

Vil

e

e
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7~ Rollefe Sought Fob i~

The applicamt prays for tha grant of
followin* reliefs ;-

v (i) Thal the Tunishment Urdém No.A/tufondra Xuwar
o 7 srivastava/DP dated 31-12-87 issued by SpM Ayodhya
> . end tho appellate order No.P-1/3/85.86 isgued by

‘the Sr, Supdt, Posts Falsabad way both %e get aside
and the ax»bliormt may be put baok to bis old pout
with rntrospecti‘v“e effect. |

(11) That he may be granted the cost of this gsuit,

e There 18 wo prayer for any Misrim rellat,

(1€ applicaddon is send by Regd, Posi, does the applicant desive (o have oral
hearing at the Adinission stage if so he must attach a self addressed
P. C. ) ' o
‘ N 0 _ ;
lZ—»l’m ticulars of the POhlﬂ.l Order in vespect of the upplxcutmu !

(i) No.of L2.O.  DD3/630342 - s
- (i) Name of Tssuing P. O. Purchottamagar P.0, - '

(iii) Date of Issue = 21«ll.89

C(iv) POt which puynble—= Allububad [ead Post Ottico

YN

13~-—-L«§€st of enclosures :
Ki) Vakalatnama
(i) One L 1% O, for Ra 50/
(iii) Seven ‘documt:nts lo'b«.: relied Qpnn
In verification R

LReKoSrivastava s/dhri Trivendra Fumar Srivas, aged 45
years RO Vill, B&l‘ahat PO Ayodhya and workingas ®D Stamp. do hercby

ad
verify that the contenls {rorn ?&mw o 13 wre tvae (o my pnmanefc]m%ulgc and  beliel
/'V\Ls/(

and that L have not suppressed any mater ial facts.

. )
- Place—Allahabad | : ;\\0 @

Date 1.1-90 19 | : ) Signature of applicant
T'o : ' . ' D Q‘) '
The Registrar, Central Administrative o AL : '/_i
. Tribunal, - Allahabad 211001 ' ., (R.K. Tewarx)
e ’ Advocate

154, Purushottam Nagar,
Allahabad—16
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The S enlor suput.way officen
. Foizepud Diviwlon,
\ . SR Falzabad,

¥

3ubjﬂct;- Appeasl arains t tho order of the Sub Postnete

- : ' Ayo dhy a 1mpuuinw penality of removal fhom
:' 6 orvice vids Memo . NooA/Rajenora Kumer Srives!

wovt dated 37,12 «87delivered on 12.1.88
(copy enclosed ey snnexure A)o

Sir, o
N The aoove nam:ad mpellab}’ " Rajendra

‘

Kumar Srith\m bmr& A aubmit es under ;...

A hncta m’ ttw caua 1n brie/t/{w thmt"thw
appauant uw appuintea aa E D.Btamp Vanaur A,jndhya )

t,.‘_"-.. . \”r ‘-, I u,

by the thm lnapactnr ot Pom Officeﬂ Faizabad cwt

-

uith effect from 19, 2¢/8. The &ppallunt uas pmf'orminm
\""OM :

nis dutiss to t;ha bes t mtufuutiun - 6f punlic and

| o tnm‘m hm bm:n no publin cumplnint uwlnet; the upwuunt,

I | ','2» B That tho appaumu wﬂa setive wru,m' of the

E o, Uniun ann in cunnactinn w;tn illmal‘ity committad

| | _v‘tJy tho thm bcmd.mr ﬁupatqpuut Di’finm l"mixﬂuaci 11’1
% . _ revision of allowancw or EL, A'w "&msre Wwas demons -

=tratipn of E.D ,.employaem bm‘oraﬁam'i g .tha tha thvany

'hed alen participewd o

f

|
' : DoPaLucknow on Bolhtij nt Faizmaa and the wppallant
[ B - That theraa?tor tha appallant and otnenr: |

f—v,_ ,..-

|
| - | sirht or nine autivn uarker of the Union were ordarad

to be put off duty, Tha appﬁllant wes put off duty
pide menms No R/Ajoahya catpl 14.12.8% by the then
T g .p,.m3nri "Janpgt Lal iuawally uithnut juri&dicﬁinn

Us @ hie e invnr‘lnr in reaak then thae &ﬂwi"tim’
/ .

! | autharitg viz.Ing pgctar of Post aPfices, W%LM‘V‘
. - ) o (Q:S C/ @ r
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(_,?.o - That onw“irét.“auanlya Devi r/o Bari Chheoni qu
Ajn,cmya had apa o 5 yeer T,.D.'l A/C No 415537 on

‘ 3°J.uUu1th 1nitia,t dmouit of - ¢4ouu/- she was uaxl
Kot
!u «AtD the appuilunt 1] appauant uaa lwinu naew Bari

Chauni Ayodhya | -'he uaa 1111teraw and thergfore her
thunt imprwuion on 1nd«em c.m'd and payinalip was ser lbod
by tha appallant Dn«spec‘m«un alip pwtad in speciman

; ~elenature book the xua thumb mprmsipn of seid ﬁmf,

Kauahilya Daui was also scr dned by the appsuant . This |
fact hes baen aclmittau bJ ‘Sm:i Gﬂnpati LM(DW)

/@..  That the mold Bmt, Kauahilyu “eui r/u Béx‘i Chhauni
dD'ilim por lssupof duplicats Pesa book sﬁn the Nov ¢

Orep
- ﬂf@uﬂﬁ%ﬂ%p&a bo oK a8 lnst .ﬂaaaomﬂ ﬁhﬂwn in hm.'

application wes “fallen some yhera® e The copy af uaid
application dataed 2.,1434 is attachuﬂ &3 annmure (B).

(7/{. . Than nn thﬁ w&d appuwt;inn cha l‘hwub imprwgiun
of Smy .“auahilya Daui r/n Brﬂri Chauni Rjuahya was 8eribao
by tha appalwnt ae: aha Was uall Knnun tn tha appad nt o Tha_

5 &M .Ajn¢nya Sywi Gunpati Lal fayyerded applicatian fox

izsue of duplicets pmes haoK o Postmpater Fadzabad
aft i mauinpr pBEess ary. anquiry and uarifyinpr contants

. ,fwm 1edmr of aaid “/G maintninaa aszjndnyaq 8

o ,k.. v T R A }

Bos That aaid mt, Khu#hilya Davi &:ppliﬂﬂ fﬁr prﬁimatur

cmaure of T .A/C mu.15537 on b 4.64 on gocaipt pf
duplicate Nl +Ehrouen ‘Snri Ram Kuuw: md Mw &ppl‘DBeh&d

the appalhnt t'or identification md ucﬂbim! hed thumb
impression . ﬁhea usﬂ pald &,5015/1- nn 694.89 gnd Bn the
raceipt unrtinn the appallant ;acribod the thumb impreaa»-

oy of S bo sl @ amoee(€)
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&3’#“ | Thut the aa'ici 40 callad Smt, Keuy nilya bgyi
ﬂ‘bolicuht and cUﬁvpluinarit ﬁéiﬁhar dlscloved in hyw
application {annoxurse D) nor he{r statensnt dated

12610 84 that whs Wwos oy x:as idim et Dard Q‘muni

T Rjnanya, In _her ﬁtatﬂmmﬂt she dnppowd th 8t 66 was
. not knowine thae Bppallunt when record viz,Index
: card ,s{‘)mr-imm si«naturw 8 hoys thnt atg thﬂ time of
upenirw ~a/c: in 1980 she uw 1dmtified by sppellant
NG Gnibae B8 Xa uma wm Knuu ine the sppellant The
atatmant dat em 126 10,84 u e 1119;:0113, oruusht on

{ recorg or anquiry eno is attacnea a8 anneexure(F),

This stavement wm brouant on record inspitu oy

ub Jection rals ad by appslwnt (;:ﬂpy atteched as
annaxurm @),

e

Yo

M},, 'ﬂmt Murine the anquiry Snhri 5urys Narain Dasy
Kastalin Babe yno wes produgsd befor e theenquiry offiger
ey now svidenca thiue h ‘illwauy'muuwht out neu story
which makoey the uitnwa unwrthy or wliancra. He dopused

that sain comp!ainant ceme 9 Kamtalia Baba Rﬁnrw in
Mey or June Bu andiwa him ImttSOU/* s He pm'r. opened
~ the accnunt i T o4 000 /-— in Barnua ﬂanw 1n joint nemo

Aftar thot she uiuna;w ‘tha amount f'mm aarnaa Uanu
witnnut hisg Rnow.&uagm ang T.niu infnrm“tiun Wwos recelyad ﬁ
by nin when ha made enquiritm at; Bmada Bank, dhe eeain |
r@turnw to aaﬁd l%amam nf'tap 4omy t.ima and aaiu Shri
Surya N&raiq unquirqd fx:bm nur uhe'sn ww ha o depuaiwd

the ambunt as Bamc ﬂmt‘n \Bunu) hua t.nld thet money uuu

(2]

o uitudraun 2 Sna told that ana had sdspﬂﬂit"“ the wmwv

at Ajudhya Post foica » He a.lso uapnsad that aha to ld t‘nat

he » pean noun W o log © 8ne ut direztod her to gp to Rjuahyu
pos t artice tnd apply for oupiicebw pese ook, It mey be

notsd that at the time of‘ opendne of neu A/C ehe had glvan ‘
wer sadreas Hari Gheunt o Ap the tine of spplylne tor dup i

~cato P «Bwno nud wiven her uadress Beri Cheunis Such wvddence

way fedr mai:ad an o ﬂncﬂcwd W the Depertment{copy oF & tato=

Gyt de ’nt’mchﬂd &y annmxura (3) . .ﬂ VQ
RS Y “-3‘ -
Can wte “ IR T Lo R R B Q\U @I/ A]/Yi
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1%60 Thﬂt 't'"m pI‘W@ntin" ﬂft'iunr hi"}aﬂlr went Lo Unau fog J‘)’

the :aaaﬂnu best «noun to hiw wnd he produced Jeath certirics.

%8 o7 Sme. fsuunillya Devi to proye that Smtfeuwhilyas Yeyd

had dipd &nd a4 such she could not be produced (copy daath
eertificate att wetad by presentine officm‘ and Obtaine;d by

him o attachnd aa annaxurw (K)o ‘ o

-

}'A“ That neither Pradhen of the v:llliwm Wr ths S eer etury
| Gram Panchayat of sald uillan'e wes pmducad nor any authewtiu

cot ad daath cnrtit’icnta uw produced before the enquiry

ofrlour mcopt BIN EXUY 8 (K)uhion iv 1nmdmia ibly in uvldmnw.
‘

Bas Thwt the death aerti?icat3 prnducw by the pres ontlng
Pl cor doge nog contain the datu of desth 0F woecallud

Imte Kauah_ily?pnui an d raqumt wee madp ror ch).ling

“the %rai Pnadnen #nd 8 ecretary end death register vide

&p J.S.c étinn cmtmﬂ' 19 1‘2987 but nut 'allauéd by -the enquiry
offiver (copy anclos ed es annsxum (L).
iﬁ&'._ That thu tppollant submitted his defence wmwmaut

muhﬁch is nlmbamta and dm:le uith mll t'am: cnnminlna

u"""

1rrwuluvitiﬁw nnﬂ &llmamvkibw cmmmittnd by anquix'y

-

| n("i‘icur(copy attachad B ANMAXUCe (N)

Mf _ Thut the mquiry pfvicos 4unmittad rﬁpnx‘t o 9PN,
Ajudhye wno oo not apply hile mind to the ceve ,r'uidwnces

pf prog m'utinn ond dafanca snd’ iue;mntiw of emquiry
ofricm'. anri impuwd Lha mnalty nf rumoval from - sefvica

witnout peunine upamdmr prdmr 1}lmul1y and uitmut .
juriscf ctdon knowine it Fully yell thnat the sppointing |

outhority of sppellant ues 3 .0.Jwne wes pupoerdor in

£ ank thun thaﬁ P M Moanyag

B T e ¥ - -~ B I s

4 g‘ﬁ.  That uhen tne ordaer of x:mnt:'\gdl.' wna'deliu&r@d

tha eppgll&nt wa aariaua ly illmnd uas und(ar tx aatmarrt.

in elinic of Doctors, The phntoatat wpim oy rwmiptiﬂn
of DasyorVijedr Bahadur vp *ﬂnwh ’ K.Nodnde ' B.m;xmh
SR N Ho;piteal Allahamad Lr f?"’?‘oﬂmrotr& FoboNoligdd cal
tllews ars attashed s annssure N-1 to N:]o The &ppullaw
~nt i wtill conmwu to bed o Py now tne appellant

is &ubmittln:? appeal umch may uindly be conslderad LHoug

‘uhmith00 aftar 3% mﬁnthd due to hoys refsons, Thae dppdll“

- SN ,

e e o
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ﬁ | _
epp al is aummittad on thm rolluuim Rroynda .

Jrounas oy oppue d

Beca ‘ | |
use the oroer of put of ¥ duty ,rhaxwa 8 heet

T | PD ntmunt o anquiry orriceer BNQUATY conducted by Shrd

3 .H o
: U
| :. im N Pte ano nis unquiry report ang Puﬁiﬂmant ordoy
_//}»_ . p BG is 111raa1 and uithout Juri&dictinn
' : ' . ot . °'

X ) 'l 7 ? -l }
[T 2o Bemuwn th e pnvirs cean i pus ad on
o : MJWWL & and surmises uiuhout any suidsnca

anc thm pm cwdim:r wﬂﬁ Lnitiataa mala?idm

L VI M, e -

-3-. Bscause tha mquiry aff'icar haa connuewd the

gnquiry in_utwr alerspard si‘ principlm of natural

AR o juatice ann in Viﬂlétti"ﬂ of rula 14 0f the C.L.5 s
/

P

((‘ c A) Rules 1965‘6;10 Gnuc.nrdars. ’ ,
N ye ﬁ«cnuﬂ o thn rinaim ut’ snquiry otficer and
AR ! uiacipunmy authurity.immwu on nﬂ,wiwﬂm Tothr
O conjectures yaurmises and Inadnilseibls o uiudm:w:

and cﬁcmctf;xd ano fmrlmrad Mnry. :

T | Thu 1mpnrtmnt issuo to pe decided fu that lady

- | uho eupmitted appuaatinn to bnri M hokureal ¥ 9 Pout
Faizagnd in 19&34 U\h-cmw mrittwn) ana whos o el tement

w8 recorded by 5»1‘1 Hausile Prwao ond weitton by Swd
Sure] Narain “os wes the dupnaitor of the rm.‘-/c Na o
15537 anc 33 thors eny avidence to prova that wuld

s

lady comp todnunt nomed B8 auanilya Vvl yas reql
depus itor , Shrl ”auwilu Prau ad Sharme hew ocmitted
thet ha sid not make eny enquiry at Gard Chewnd from
ftahant of Berli Chauni to auted dsh thet suld ledy

nemod ed Keushilys Davi wyoe in ract Kewnilys Veud

raaddirg aarlier st Bari Cheyni. Sard Hauwsila Preugd
Sharmg © Jf has sduitted that ao confrantine prquiry
wes medsol he «uid lar‘y wes not proocuced in Post Of fice

cantd, oa p&n& 136s sucen

- /%4-;{&4
C.D\OM%? :
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e _'
. , | - | i |
?ﬁr iﬁ«wntit’if:atimn nithw oy @ppedlant or by wubpostmast er
: S Bprd G.mpq ci Led guhn nag foruary wil ‘tzhw spplication ror
R duplicat: pes ook, Tha waid ledy Was Bl50 nOT PEDULCYE r
.bn fore tniss ermulry tna.mh aha um nﬂmeu 8 uyltnessg, 44
“the 1*"1; mﬁm ant ’cnv m’m rgntinrx uff’icm tUoK plea that

galr Iedy wnd was CEvum el tO De dﬂpm"’ltﬂl‘ iy dead and ig
1tn ‘mu'pm'rt 1} d'mar.h cm’tihc.;atn containine 'nn uMm 0y

daath hmi ot sucthenticetrd but wttestad pruswrting officer
U 4o pr—';»duc:u'd, 'diil ‘i.'t; pijqua"that:: thé gelo lady eompleinant
mﬂméﬂli‘(‘- ‘_ms des»(i'w itof WS :)aafh. Theg dfmm"tm ant should

Nay « 1,;r»ﬁs!uE0*u wﬁ;r net of c*aa;t.h rawiatér’certiri,ﬂd‘/by T &Y Bnle

o autnuritiw in cnw Haon Flrwhmn and bwmmtarj al.onrr with

i
deith rmr’sst,ecc W o nm “raﬁumaug ‘hms hl:a lagy um maummd
heardalf w m frpes ftor wes nwm‘ prmwcw bafnce uppe,u.mt,
sne in tniy enquiry tha main wlmmsa Wes not produced on

falsp prwt‘,m end thm; Mm w08 d gl uitmut mtumum.m
_ ‘oo .diﬁldthr .
N : . _
Inﬁtuaﬂ tho prmuntinu of t*iwr pmducad one -xh‘ri
Bumj Naraoin “nm K+rl an ﬁmba W prndur(w » His utatemunt

ltaple dmm. lmhm thn umla cwa nnd htw utawmant Lesuly
Prove the raect thxn the smid lacy um nnitwar Mzt.‘(autehily&

",‘ 5
o le nos dmwm itkr of 'cni& ,Q..R/C 1553’}‘;« Tha appellunt
4 hma ﬁhuuﬂ rasans in aurmnrt or Hbov @ cacsumption Th&
.seid ledy hee weated in nis ® tayemant dated 12.1V.64 thet

&sha wie not Knouine appel lant. The fndex ecord and wneacd ney
xudwmnkuke $04p yill ahow that the thumb impr esion was
) - serdbed by wppsllant uhen Sceusunt ey opened in Julg 4 O0and
in danuery 184 when vpplicegion fer cuplicato pess book
was wiven Ly hen bs adelttudeled Lhe wald lady baon Bmt,
entde Un pope  Messsosae

T \0@” v
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Tt Kauz n 1y s Uput thezs depﬁuitur she uoyld have not

_ Ja'm& sd 00, Gnrd Suraj Narain Dasy Kortalia Buba did ot

dgpncdt  hefare d.12.87 thet ths wald lody numed

A“SUJM lya bmux had cami 3 nis Aghran in May and June

1684uith B 45UU/- and Jﬂint mmnunt wad opened in

Baroda. Bank flat ani *%nreaf’tm: the &Mu lady withar

s add OO/» an r!ma;ita‘_lt. at /«juunya and wh&n P,“S‘UW
Wat he diracted hor 9 o 0 hjochya P .D.mnu wive
applibatinn var duplicet e *’Blf Ma usraion iy baliauwg
it wiill mnuni that }:,i'xahn 6/ o uga 6panm& eho wos rosldine

bt Nayerhat but Mq_rm card ladeer and ledper cerd

e e

--ui",t Bhow thot atm hmﬂ uiu-m héz' addraw as’ Bari

f‘hmwni ﬂjmdhyu., Thia prowu thm'. tyw umid 1adyuw not

the dipos itor, huey nuoma mirht have: nuwn amt.“wuuhilya

Deui Eusn in her atatoment dated 12,10.84 it was

Cnnt dis o e ad t;huu aho hed 'mhif‘hm f'rnm ijfu'i Chawni ,

Thus thers s no uaLid auidm‘ma ta pmua thet said

lany compl &inant ER dapoa itorq

WM mquir; o?ricar mantiunwin his rindinw tnaL
tho iznprws ion of thumb on wmplaint anu 5tat.zsmurst dat ft
12,1<)_.8,4 'rlifr'am with thumb iisgh impmssimn rm 5.4 7
and on this sun testinony hﬁ_prqu g,d;t,na!; mONay Wed Prautys

ently withdran oy appsllent . Hawsng on o say that on

pame. 24 of defencs appauant hes ndmtteﬁd that pass book
wes plven to-me by Snrd Kem Kuber« The rwdinu of staveme;
will shoy that appalmnt ha;q nacratad the facts of tho
can e lovalled aeaingt we ‘Qr)d not that eppellant acnitfad

40 hava rac fued the Vuplicets P 8 ,This reflects the pias
- ana peujudicial approach of enquiry off cer o 1t the

Enquiry Ofricm could compare the thuab impr%uian hi

sion-on % 8.7 with
BAou L0 have CumprEEd tha thiab 1o pred:
wpocimem card onc Index Carc befpre tecine the setd ledy

har thumb impression on complelnt wnd

to b depositor.
urb impreseion

stettma( sh.uld hev® hean campare_ﬂ,uith o

2\0/
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glsﬂo

nn ppectosn gord ondg Induk Card borora soyine that ewaid
lody wes Smt,Mavshilya Vayl deposdtor. Tnis was uning.ache
ab In oyidenas yhlah the avpt.uhnuld hpve produceduut hoyno

bown donn, Thus thme 38 nd advenes thet sald lady was
dapoadtar nf the T,O.A/L Thustas enquiry offieer end Dis
ciplnary euthority oroes iy misappreciated the evidence
t ondar od heforo the umuiry'afflcar and railed to epply
their mind in judicial manner, Pt the risk oy roplglon

tha sppellant submits that thers wes unimpsachanles evidone

with the provocution viz BB7 Index Cardand spacimen Card,

‘Before oomittine tha waild ledy uno lodeed complaint es dp-

pos ltor {tne cepar tment snould hﬂvmubtaiz‘md the opinion
or Thuab Yepresuion Cxpert by sendine the apecimen of tha
enld ledy one Inuex Gnrd,«pecimen card snd 3.347 , Thy

opinion ot Hancurdtine expeet would hevt not only heoun

.

Clent yhather sald tar'ly wey iry facy cepoudtuor put wvlaa.

brousht dntc liwht the canspdracy of Shrd Sursj Naroin

Dagy nno Prm,ﬁal e RR XX Mmloyaé Whe wrotno the

‘applicurion presented $2 50 Posg to dor eud tha dopertm wy

Tous the findine 11 besad on no evioence end Msple
to b yueshed,

prayor

PRl bl w2 VS A AW NP

The anpmudnt, thé‘rafﬁm‘rp&yu thay impurr'nﬁd

. order o ronoval o® Kinoly set asidas

o

v .~ e
WD\l T
W EAANS KT '

R K{TF\VARI Yo urs faitm’ully,
’ v..cate i
{54,1u - m Nagar
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The Dircctor Postal Soxvicoe,

LUCEKENO Va1

Reviow Application agsingt #ho sppollate ordor

-'Pésso'd by tho leamed Sr. Supdt. Posts Paiszagl | ‘

rejecting tho app Reviewist's epposl o1 limitaticy
'G'mmao
Sir,

The pevievist noss rospectﬁxlly:begs

to eubnit a truo copy bis cppoal satnitted to the

leamed 3caior Suporintcdent 02 Post 0£Licop

Fotzghad along wth all 488 caolosurcs cd

nedical ecortificates #md the Prescripticis for

- your kind perupsale

'Nﬂe appesal Dés hem v'rejected‘ as

, tine-barred aﬂd tho requea's for the cande::a’e:lc:a of &

4te delay bag been reaected Tha leamed apponate
suthority has disac'ﬁmovlcﬁgoa the receipt 7 pree-u

cript:lons cacloged as Annexuroa Z el to H=To

ik A S R AR A
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oy oo et cabaiSted nfen Do st of

£ho nfpoRknato ordiee et (ho Icssaed arpodlato rmthostty

pofaczd © ocko Ay o I3 €0 appodialo ol

S0 povicy potiClien 40, TCwcEord o CalAN0A
A o psoyer

PR L\. ¥on
(ID %ot ¢ho dodey coarhd € U3 el noy USndly
Do cradshch ad lCﬁ?ﬁC? G0 opoRlatd Eneily nay
bo tdscated (o Coeddo €20 cipcol €3 neAl
or
(24) I o nGcroet of Jnctico ¢l O cﬁnga o es0s
ocord 46 Doy vesy Binaly o 6caicd Uy sovr hegap
Lor thich not of hé.nﬁmocm Qe E«%ﬁlom’loﬁ codl o
peandn Cmﬁoﬁnl <o FTUe
Yeuwo ﬁcﬂﬁﬁaﬂyo

Catel 3 2800-C3 (aoﬁamﬁ'as‘%n‘m)

cea$ ender Polodod utehesy Polo Noks DO 495
Antcd 24-0-C3

Rebt~ _
N e e

R. K TEWARI ) S
.o 'vecate Qk‘/@
{54, Fui- - Nagar
(K o iad)
Allal al .d-16
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P
ALLAIABAD BTNCH
»000=
INDZX
. IN
COUNTER AFFIDAVIT
IN
REGISTRATION 0+A-N0.59/1990,
Rajendra Kumar srivastava ose Petiticner
¢ Vge (
Union of India & otherg «+» Regpondentge
8l.Nos Degeription Page Noe -
1 1. Application 1 - 2
ae Counter affidavit 3 - 14
*. 3. Annexure No. I !

A photocopy of the complaint. |y .- OV

4. Annexure No. JII
A photocopy of the (é-— ‘
statemento ) '
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IN THE HON'BLE CENIRAL ADMINISTRATIVEZ TRIBUNAL
ALLAHABAD B BENCH

=000=-

Civil Misce Application Noo__2472 /1994

ON BEHALF OF

Union of Indla & othersg seo  Applicantg/

Reapondentso
IN
REGISTRATION OsA«NO «59/9C.
Rajendra Kumar srivasteava ese Petitione
Ve
Union of Indla & ctherg +++ Regpondents

TO'

The Hon'ble Vice Chairman and his other

companion Menbers of the aforesald Tribunpl.

The humble application of the abovenamed

applicantg MOST RESPECTPULLY SHOWETH ag under @

1. THAT €ull facts and circumgtances of
the case have been narrated in the accompanying

counter affidavit which may b@ ead In support of




&

this application..

20 - | THAT it ig egsentlal in the intercpgt

of justice that in view of the facts and clrcumctan.
ceg stated in the accompanying counter agfidavit,
this Hon'ble Tribunal may be pleased to kindly
roject the petition flled by the petitoner other-
wige the respondents ghall suffer a grave

irreparable lossge

i)
o
P
e
kies |
b2

8t is, therefore, mpst regpectfully
prayed that thiz Hon'ble Tribunal may graclously
be pleagsed to kindly reject the petition filed by

the petitionar, in viow of the factg and circumgstand

ceg discloged in the accompanying counter affidavit
othervlce the regpondents shell gsuffer agrave

irreparable lossgs

ADDLe STANDING COUNgEL
CENTRAL GOVT.
COUNSEL FOR THE REsSPONDERTS.

pts_|% 2 - /199¢.

Allahabade




IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHARAD BENCH
w0 O

COUNTER AFFIDAVIT

ON BEHALF OF

RESPONDENTS «
om

RECISTRATION O¢AN0.59/19900

Rajendra Kumar srivastava soe Peatitioner
Vorgug
Unién of Indla & otherg " ces Regpondentge
Jighs

Affidavit of sri Qawikar™

aged about

§3 Yyears, gon of ¢ 7Aates fA

posted ag
Sv. et o4 POT Yfrcer ~
,ﬂmj@ff/-”ﬂ
{Deponent. )
I, the deponent named gbove, do hereby

golemnly asffirm and gtate oh ocath gg undor

‘ - AN
1. THAT the deponont ig {¢is WJ 7




and as sixh ig fully acqualnted with the
factg of case deposed to below and hag been depried to

file this counter affidavit.

20 THAT before giving paravise reply following
facts are being agsorted in order to facilitate thig

Hon'ble Tribunal in administering justicoe

3o | TH:T the petitioner waé vorking ag an Extra
Departmental stamp Vendor at Ayodhya Post Office, and

a complaint was recelved from smte. Kaughalya Devi,
depositor, a/c no. 15537, regarding noniggue of the
duplicate pacgs book on 21.7.1984. It hag been agserted
that the com lainant is trying for the dQuplicate pass
book for the lagt one year, but ghe cou;d not get the
asame. A photostat copy of the complaint ig belng

annexed with thig counter affidavit and is being marked

as ANNEXURE NO. I

The perugal of the aforegald complaint would
go o ghow that she hag furthor reported that somzone
had fradulently withdrawn the whole amount from her

TeDe A/Ca

4. TH\T on receipt of the aforesald complaint




A

the enquiry was made and it wag revoaled that 5 yearg
time deposit account nhoe 15537 was opened om? with
inttial deposit of Rg.4000/~ by smte. Kaughalya Devi

on 3.7.1980 and the gnld paps book wag lost and sho
applied for isgue of duplicate pass book through Sub-
Post Magter, Aucdhyas The gald application fo; igsue
of pass book was forwarded by Sub~Pogt Magter, Ayodhya,
to Head Pogt Office, Faizabod., and the same was received

at Head Officc on 21.(1:1984.

5 THAT the duplicate pass book was isgued
on 28.1.1984 by Falzahad Head Pogt Office mymimoommigmte
and it was handed over to Ram Kuber, Postal Asglstant,

Falzabad, on 31.1.1984 under recelpte
‘BO

6o THAT the sald Ramkubar had handed over tho
duplicate pass book to the petitionar  who was known
to him as he had reviously worked in Ayodhya Post
Offico for 6 years. sri Ram Kuber hag stated thzt the
petitioner has told him that the deppsitor was hig
grandmother and had requegted for tfxe isgue of the

duplicate pass book earlye

70 THAT after receiving the pass book from




|

sri Ram Kuber, the petitioner presented application

for withdrawl for premature closure of the acoouric
alongwlth the aforesaid duplicate pasé book on 6.3,01584
at saving Bank Counter of Ayodhya Post Office. One
lady was with applicant at thi time who was introduccd

by the applicant ag depssitor.

8e THAT the applicant identified the gocalled
depositor on the application for withdrawle He also

vitneggeg payment on warrant of payments

9a THAT the gaving Bank Counter Asglstant
effected the payment of Rg.5013.30 to the lady produced

zas depositor by the applicant on tha daye

10 THAT the petitioner stated at the time

of enquiry proccedings that he knew the depogitor. He
also accepted hig fdentification on the appliga_tion for
duplicate pass book, application for withdrawl and on
warrant of payment sthting thot the payment was made
to the depositor in his pregences A photocopy of the
statement of the ,etitioner ig being annexed with thig

counter affldavit and ig marked ag ANNEXURE NO.II.




g R TR 8 S ALK i s . ATk b SN ERLH IR ¢ &M I ) R RN

1le THAT the petitioner expregsed hig ignorenco
sbout the smte Kaughalya Devi, deposigor/conm&ainant
but he kney smt. Kauchalya Devi, Lo whc;m he hed
identified and to whom the pay»mentv wag made but ho

could not produced here

12, THAT it was also proved during the enquiry
that the petitioner managed to qet duplicate pass book
from Faizabad Head Office and frauded the government by
pregenting a fake lady other than the depositor and

as such on 14.20.1986 the :etitioner was ordered to

be put off duty and and proceed under Rule 8 of E«DeAe's

(Conduct & service) Rule 1965 on 22:9.1987.

13» THAT after having the full enguiry according
to the principles of natursl jugtice as well ag the
principleg of the E«D-A+ (Service &Conduct )Rules 1965

which were
and the charges/levelled against the patitioner wore

in
proved/ the Enquiry, the disciplinary authority, after
going through the enquiry report, on 31.12.1987 removed

the petitioner from services.

14. TH. T the petitionsr filed an appcal on

150641988 vhich was algo rejected on 31.8.1988.




15.

and 3 of the petition needs no commente

el i L a ‘” E”F‘l ” ]éf( QL L A BB s il ol 8 g ey 0 . \

THAT the contentg of paragraphs nose 1, 2

16. THAT the contents of paragraph noe 40(1)

of the petition are not correct and as such xe denied.

The incident which hag been narrated in paragraph undor

reply has no relation with the petition.

17. THAT the contents of paragraphs noge4+(i1)

and 4.(ii1) of the petition arc matter of record and

as such heeds No comment .

184 THAT the contentg of parag.sph no.4.(iv)
of the petltion are not correctm and as such are denied
It is absolutely wrong to allege that the petitiorar
!}as. £iled any review petition, as referred in paragra
undor replye %he petitionor should be put to the §tri
proof of preferring the said review petition. It ig
further submitteﬁ‘that for the purpose of the'present
petition the .petitionar hag oconcocted the story of
preforing the review petit;.ion vhereas the fact remaling

that no such review petition hag ever been gent hy t

petitioner.




Q]OO

1%. THAT the contentg of paragraph noe4o(v)

of the petition aré not correct as stated. It ig
further submitted that the 5 years time deposit, A/c
no.15537 wag opened by the petitioner at Ayodhya Post
office, on 3¢7-1980 with a initial depogit of Rg»4000/-
only in the name of sot. Kaushalya Devi. Rest contentg

of this paragroph are not correcte

20- THAT the contentg of paragraph noe4.(vi)
of the petition gre not correct and az such are denied.

sri Ram Kuber has handed over the duplicate copyof the

pass book to the petitioner ag he claimed the depositor

ag his grandmother. It is further submitted that the

application for the duplicate pags book was witnesseld

by the petltionar and he gcribed the thuab impreggion

but
on the application im/sri Ram Kuber was not authoriged
to do goe | | Qfm QD
21, THAT the contentg of paragraph noo 4e(vii)

of the petition are not correct and as guch are denied.
Jt 1g further submitted that, as stated sbove, a lady
impersonated as Smte Kaushalya Devi pregsented the

duplicate pags book m} of a/c no-15537 aiongx-;ith' the
appliecation for withdrawl, vhose left thumdb impreggion

wag scridbed by the petitioner. The payment of Rg»4000




\\,,LV
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was Mmade to the sald lady on 6.201984.

220  THAT in reply to the contentg of paragraph

noe4s(viil) of the petition it is cubmitted that
the petitioner was oxdered to be put off duty on
16.201986 ingtead of 14.12-1983, ag referred in

paragraph under replye

23.  THAT the contentg of paragraphs fioge 4.(ix)
of the petition are matter of record and ag such

needg no comment.

24 TH/T the contentg of paragraphs nhoge 4s(x),

4ofxl) and 4.(xil) of the petition are not correct

and ag such are denied. A detall reply has alroady
been furnished in the foregoing paragraphs hencc

noed not to be repoated here égaine

250 THAT the contonts of paragraph nos 4.(xiii)

 of the petition are not correct ag stated.

26.THAT the contents of paragraph no. %.{(xiv) of

the petition are not correct and as such are denied.




. QFO‘L
1l =

The allegation which hag been raiged in paragraph
under reply agalnst the enquiry officer ig

#\ abgolutely wronge

27. THA' the contomts of paragraph noe
4+.{xv) of the petitiﬁn are not correct and as

such are denlede It ig further stbmitted that

the thunb impregsion which hag bean affixed on

the application for y igsue of the duplicate

pass book very much diffors £rom the thums
impregsion affixed on the application for withdrawl
dated 6+2-1984. 'Howave:. in vi@w‘of tha enguiry
procoedings asg well as other connected records

it is proved that the petitioner has pregented a

h ~ f£ake lady and got the ampunt withdx:awﬁ fradulently.

28, THAT in repiy tc the contentg of

paragraph no- 5 of the petition it is gubmitted

that in view of the facts and circumstances stated
above, none of the groundg tsken by the patitioner
are sugtainsble in the eye of law and the petition

is devoid on merit and is liabie to 'be rejected.

290 THAT the contentg of paragraph no. 6

of the petition are not correct ag stated. It ig

%




4

further submitted that the petitiopner has not

filed any review petition on 24.3.1988, as r efaerrad

4n paragraph under replys.

30 THAT the contentg of paragraph foe 7

of the petition are not requirmq'any comnant «

3l. THAT the paraagraph nos 7 hag been
ropeated in thig petition. However in itg roply
it 1s gubmitted that in view of the facts and
circumstances vstated above, the petitioner sl not
entitle for any relief ag prayved in pa?agraph

under replye

32. TH/T the contents of paragraph noe. 8

of the petition needs no comment.

33e THAT there 1s no paragraph no. 9 and

10 in the petition hence are not being repliede

4. THAT the contentg of paragraphs nNosge

11, 12 and 13 of the petiton neceds no commante
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I, the deponent namded above, do hereby

soletf«nly affirm on oath and verify that the contentg

va paradraphs Noge 1 QMK

of thig affidavit are based on my persgonal knouledge

and thoge of paragraphs nNoge ({5 3 L' S— -

of thig afflaavit erxc

based on perugal of records of thig case and thogo

o

of paragraphs hoge, . IR —

off this azffidavit are

bagsed on legal advice recel ved in thig case which
all are believed to hHe true and np part of thig
affidavit 1g falge and ncthing materizl hags been

conceal edle

S0 HELP ME GODs

Dezopen

I, D«gsChaubey, Clerk to sri K.«Cesinha,
Advocate, High Court, Allahabad, do hercby decl are
that the porgon making this affidavit and alleging
himsélf to be the deponént is known to me

personallye.

IDENTIFIER



|
14 -
Solemnly affirmed before me on thig L/

day of W?[L 1990 at___ 3P aré;%) at

Allahabad by the deponent who has been ldentified

by the aforesaid clerk.

I have satistiel mygelf by examining tha:
- the deponent has utidergtood the contente of
paragraphs of thig affidavit {-:hich have b een read-

over and explalned to him.

OATHACOMMISSTOR .
n‘; ;

Deponento»
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Betails of Application

1—Particulars of the Applicant :

v}
(i) Name of Applicant

-

(ii) Name of Father/Husband

S .“rﬁ"v-") Sy o “1‘.\ - ."_f\q'" l». T
(ii1) Age of Applicant
/‘.f Fome ey
. . . . o~ b'J e A »
04 (iv) Designation & Particulars of Office '
- :"k - 3, s.l"f: -— r S M ~ .
where employed or was last employed - - Moo ¥i-v.p ¢
(v) Office Address
(vi) Address for service ot Notice - -
.“_\: ‘I(\J"‘\ [ ~)r/“\ \‘} . P P AP
2—Particulars of the Respondents :
by, (i) Name &for Designation O T VNV P
(ii) Official Address
Ao - o VAN f,..rl.,.ﬂ'\ ALY
) : e R U 1 PR iy ~
(ii1) Address for service of all notices
= P
\f‘\. ~- f-jd ;’,":/':;’a L i! TN R AT
i e - ‘k}._kfu ..»L,‘ '/}‘ ) e ‘:;}"‘f\-r(;.“"{“’“\ ‘ : \- : "\:‘\A‘_}'
. . a .. ' o e b J . ~ L
3—Particulars of the order against which application i made :
(i) Order No. : o
~f Tl e oD ,}.’fzuf«f’ r::\?rf P
(ii) Date e
Leslem DY | e
(iii) Passed by lystuiie e’ i, N L, e e T
{iv) Subject in brief A T e Aoy

>

4— Jurisdiction of the Tribunal :

The applicant declares that the subject matter of the order against which he wants
redressal is within the Jurisdiction of this Tribunal.

5 —Limitation :

The applicant further declares that the application is within the limitation
prescribed in Section 21 of the Administrative Tribunal Act, 1985.

6—Facts of the case :

Vs G

The facts of the case are given below.




-

L(1) The applicznt wes an sxtre Deyarﬁmantél Stamp Vandor
et Ayodnya P.O.1n Faizabed Postal Livision. He enberad the
PDopaks Dspartment on 19.2.1978. He wes an scilve worker of
Extre Dapartmanisl mmployeég Union. Ih2ra was e demonstiration
of 4.D. dmploy2es on 8.11.83 before Shri 3.2.0jha, ths then
Dep.S.Lucknovw when ha visited Falzabad to show thelr resentment
ageinst wrong revision of Z.D.¢'s sllowancaes. The epplicent
was tha leader of that dumonstratiys and he, tharefore, bscams
&z sora of eyz to %hs lsarned Sr.Suparintendent, ‘osts, Fealzabad
(7asp.No.2) end shortly aftervards th2 applicant wes pubt cff

Auty on 14+.,12.83 In a fabricated case.

4(11) After being kept under pu® off dubty the applicant

wae served with s Mamo of charges by *he learnad Sub Poshtmasher
Ayodhya (Resp.No.1) vide his No.,A/Rajendra kumar Srivastava/DP
datad 31.12,87. The Memo of charges have baen reproducest
verbatim in %ha Punishment order as well aszzhe mnguiry Raport.
- The applicant denied %hz chargas and hencs an znquiry under
ruls 8 of 5.D.A.(CxS, Rulss =2was held and the Inquiry Cfficer
(1/0 in brief nereafter) submitted his report on 3.12.1987
vida copy of hnnexura A~3 on pagas 14 %0 '7 The
IIC. held the charges proved end the lsarnad BRespondent No.1
awarded tha applicant the punishment of rempval from Service

vid: his Memo Nn.A/Rejendra Kumar Srivastava /DP dated
31.12.1987 at Annexure A«1 on Pagsas /l and /éb *

4(111) The applicant preferred en sppeal to tha Sr.Supdt.
Posts, Faizabad (Respgndent No.2) on 15.6.88. Notwithstending
the fact that g condonation of dslay in the submission of
appeal was sought for en medical grounds the learned Raspondent
No.2 did not condone delay and rejectsd ths appeal g8s time~

barred vide esppallate order at Aanneturs A-2 ¢n page 15




e

L(4v) The applicant %then preferrsd a review Petition before
the learned D P.S. Lucknow (Respondent No.) on 24+.9.88 vide
copy at Annexure A=5 on pages 2“5 to 357 « This
review petition was submitted %o D.P.S. Lucknow 1n accordance
with ruls 117 of P & T Manual Vol.II., As the sams remelned
unettendad thls applica%ion 1s submitted before the lon'ble

Tribunal.

4(v) Ths fackte of %he case are that on2 Smi.Kanshalya Devl
rasident of Bari Chhaoni Ayodhya had cpened a 5 year Time
Daposit Account No.15537 on 3.7.80 with an Initial Daposit
of BRs.4,000/-. She was well known to the applicant as %he
latter had besen rasiding close to Baril Chhsonl Ayodhya. The
lady was 1llitergte and thsrefcore har thumb imprsssion on
the Ingex Card and the Pay-in-slip was scribed by the
applicant. The—Gpgctmen—Signature—by—the-gpplicans, The
spacimen signe®ure Rsglister also hesrs the Thumb Impression
of Smt.Kaushaleya duly scribed by the fé;t. éﬁri Ganpsti
Lzl %the %hen S.P.M.Ayodhya appesring ss a D.W. has confirmeg

these facts before the Inquiry Officer.

L(vi) Tha* *hs sald Sm4.Kaushyalayz Davl R/o Bari Chhasoni

Ayodhys Submitted an application én égggﬂﬁﬁr'to Resp.No.1 for
1ssuing hsr a duplicate Pass Book of har T.D.A/c No.15537

es %the original one wes stated %o have fallen some-whsre.

Even on this application *he thumb Impression of Smt.Kaushaleya

Devi RB/o Bari Chhaoni Aycdhya was scribed by the applicant.

The application was forwarded hy Besp.No.l %o Postmaster

Faigabad. who after hclding necessary enquiries orderead

for %he issue of a duplicate Pass Book. The sailc Smt.Kaushalya

Davi authcrised one Snri Ram Kumer L.S$.G. Postel Assistant

working in Felzabad Hezd post office %o recsive on her behalf

her duplicate Pass Book from Postmaster KFelzabzd. Shri Ram

Kumer accordingly recipted the duplica%e Pass Book
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on 31.1.1984 on behalf of Smt.Keushalye Davi.

k{vii) Cn receipt of the duplicate Psss Bock from
Shri Ram Kumar, the sald Smt.Kaushalya Davi applied on
6.2.84 to SPM Ayochya for the pramstured closure of her

5 ysar ToD.2/c No.15537. On tnis application too the T.I.

of Sm%.Kaushalye Devi, resident of Bari Chhaoni, Ayodhya

was scribed by %he applicant and 1% was on ths id«ntification

of tha applicant that the lady was pald Rs. 5013/~ on 6.2.84%.

4(viii) ®Mers gme thing is very important woBth Notics viz,.,

the date of incidence for which ths applicant was awgrded the
Punishment of Removal from service is 6.2.84+, This is the

date mention=d in ths Punishment order, dnquiry Report anc¢ all
ralsvant records. Tnie msans there had been absolutely

nothing ageinst the applican% which warranted nis bsing

Put off dubty from 13.12.1983. It clsarly shows %that he was

put off duby on 14%.12,83 becauss he perticipated in the
demonostration befors the D.P.S. Lufknow (on visit %o Faizabad on

8.11.1983) &nd subsequently he was implicated in a fabricated
case,

4 x) Soon afterwards cne ledy named Kaushllya Davil
accompanied by Shri Surya Narain Dess resident of Bhajan Ashram
Naya Ghat, Saryu Tat Ayodhye is ssid %o have &pproached the
Senior Superintendent, Posts, Faizabad (Respondent Nne2 ) and
to have handed nim over an undeted complaint regarding forged
withdrawl of Rs.k,000/- from her T.D. Account No.15537 standing
at Ayodhye 2.0. A copy of “he seld complaint is appended
af Annexurs A-6 on pags &8 Thereon the preiiminsry
Hawghia,
anguiry was egntrusted to Shri Hepghiy Prased S.D.I1.(Posts),%
Faizebad #ast who recorded the statemsnt of the said lady on

12.10.198% and that statement was writtan by sShri Surya Nerein

Dass of Bhajan Ashram, Naya Ghat, SurydLTat Ayodhya. Its copy

is appended as Annexure A-7 on page 29.
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4(z) Sat. Fenshalya Dovd rosident of Naya Obato
Saryu Tat was not prodused before the Inquiry 0ioers
Hop death certifiocate, not boaging the date of death,
Dot gpented by the Gram Pradhen of the Secrotery of
V411, Bangaroen Unbao vas sibmiSteds Tt uas eabni@ed h
by the Preseating Off4cer hinself tadew his o0 |
a@tes@aﬁiﬁn bYefoge She I/0 w0 accepted it despltoe '
| Proﬁests frou the BPP11°53ﬁ03urya Narain Dass was
prnduced before $he 1,0 *o testify the ggg of Smt.Keushalya Devi :
dated 12.10,198% which he 1s.sald to have written before the
Preliminary Enquiring Officer Shri Haushls Prased Sharwa. SDI(P)
Faizabed. The learned I/C has placed full raliance on parts
of thé:St% .cf Shri Surya Narain Dass which suitadzgg'declare
the chgrgs asgainst the applicant proved and did not touch the
pagts which rendered the whole statemsnt as unreliable., This
action of the learnsd Inquiring Cfficer had been totally
ageinst the law of 3vidence and hence $ha findings of the

Inquiring Officer are not maintainabie.

W (xi9 There Is no denial of the fact that Smt, Kaushlys
Devi RB/o Bhajan Ashram, Naye Ghat was an illitsersta laedy. She

. wes unable_to sign and she always pubt her Thumb Impression.

Naturally therefore while opening her T.D.Account No. 15537

at Ayodhys P.0. she must have got her Thumbgimpression attested
by soma cne known to the Post office (as per Postal rules). The
learned Preliminary #nquiring Officer (harsafter callzd P, 5.0.)
did net enquire from her as to who a%ttestad her Thumb Impression
at the %ime whe eof opening Account, The i, 5. C. further failsd
tc ascertain as tc who attested ner Thumb Impression on the
application for issulng a duplicate Pass Book, when tha lady

had flatly refused that she did not know any Rajendra Kumar
(applicant) it was a must on the part of r+ 8, U, to have
confrontad the applicant and the lsdy and should have than asked
who fdentifisd har Thumb Imprsssion at; the’tima of opening tha

T.D. Accowns,

T A (1 s L & SO YR B e e A S A o S TR RS I ERERRR B kI e o] o RS YOS (NRA e BERe [ | 00t (f5 SRl - & dETy
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L(xi11) Shri Suraj Narein Dass was no% a llsted witness buh
was examined as a prosecution witness by she Inquiring Officer -
against G.1.0. No.2b belgw Rule 1% of C.C.8.(C.C.h.)Rules

Shri Dass in his statemsnt has-degessd certein fects which
belie? the whole prosecukion story. 4ccording tc Shri Dass,
Sm%.Kaushalys Devi joined Bhajan Ashram at Nayaghet in Mey/
Juna, 1980 and brought with her Rs.4500/- She donated Rs.500/-
%o Ashram and desirsd %o get investzd she remaining hoco/-Bs;
in somz Bank. Shri Dess got 1t investad in Bank ef Barcda in
Current Account in the Joint name of himgelf (Sari Surys Narain
Dass) and Smb.Keushalya Davl, Later on it is dz2posed that
Smﬁ.Kéushalya evi (a2 lady %00 1llterate to sign) withdrew the
entire amount without thse knewledgz of Shrl Dass and invasted
ths same a% Ayodhya F.0. con 3.7.1980 in T.D.Account Ne. 15537
This %too was don2 without the knowledgs of Shri Dass. 4ll
this 1s highly impossible 2 simple anquiry from M/s Bank of
Baroda, Ayofhya Branch would reveal the fact that no current
accoun’ 1n the Joint Name of Smt.Kaushalya Devi end Shri Sursj
Narain Dass wes at all opened nor was it -closed 15-20 dsys

af ter its bsing opened.

h(xiv) From the inquiry Report, it is fully astablished khat

the Inguiry Cfficar tias given a report on 'His Masters' Volce,

() He sent a letter Lo Smt.Kaushslya Davi, at her Unnao |

address bus falled %o send a let*er %o her st her

Barl Chhaoni, Ayodhays address.

(b) He hims21lf compared the T.Is of SmtyKaushalya devi
obtaining on the complaint presentsd to S.S5.Posts
(Resp.No.2) and her statement datad 12.10.198%

before P.8 U, on one hand and that obtaining on the
withdrawl fobm on the cther hand and has declared

that as tha two did not tally the T.I. on the with-

dravl fgrm was of g forged legy
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4(x11) ¢Cn bzhalf of the lady Smh.Kaushalya Devi, resident of
Bhejen Ashram it has been ccnfirmed %hat she previously rasid:d
at Bari Chhaonit in the premises of Shr! Hem Pratep Dsss, 16
was a must on th: part of ¢.B.U, %o heve gons to Shri Ram
Pratep Dass of Barl Cnhaponi Ayodhya and So have sscertained
about Kaushlays Devi. Thls was sll no% done. Abeve all 1t 1s
fndenied that %he spacimen signsturs rsgister and the applica-
tion for opening of & T.D.hccount Nc.15537 at Ayodhya P.0. both
baayr %he Thumb Imprassion of Smb.Kaushalya Davi Reslgent of Bari
Chhaoni, Ayorthyas which wera identified by Shri BHajendra Kumzr
Srivastava (applicant), So Blso tha application of usramsbture
closurz of the said account bears the Thumb Imprassion of
Smt.Kaushelya Devi, residasnt of Barl Chheoni, Ayodhya which
too was 1dentifiad by Shri ajandra Kumer Srivastava (the
spplicant). It was a must on the pert of P,3.U, %o have sont

th

W

said two epplications (viz. espplication for opening Account
and that for 1ts closure) %o the handwriting axpart for obtain-
ing his oéinion whether the Thumb Imprsssions berne by sach
application werz of one and the sam@ lsdy or no%. Bad the
report baen In affirmetive the innocence of the applicant

was fully esbablishad ang thers wes no necessity of any further

enquiry. Bub this tco was not done.

At this s*ags, the applicant prays tha*t the application
for opening the T.D.Account alongwith complaint preferred by
Smt.Keushalya D2vi, resident of Bhajan Ashram, Neya Ghat Sarya
Tat Ayodhya to Resp.Nb.2 (bzaring her signature} may be sent
to a handwriting ABxpert (at *the cost of applicant) to obtain
g9 &n opinion whether th2 two Thumb Impressions sre of the
same lady or noct. This will help th: court a lo% %o &ssess
tha megnitude of *he charges levied by the respondents ageinst

the applicant.
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Had She learned Inquiry Officer compared the T.I.
of Smt.,Kaushalye Davi obtaining on her application
for opening the T.D.Account with those obtalning on
her complaint and her statemsnt dated 12.10.1984

bafore ths 2 LE.Us. h& would have noticed the differ-

ence that a fake and forged lady had preferred ths

compleint,

|

L(xv) Had the lLa2arned I/o. compared the T.Is of Smt.KausnaLyai

pevl obtaining on her application for opening the T.D,Account

i
!

and that for her closing %that acccunt he would have noticed the |

similarity and he would heve fel% fully convinced with the

innocencs of the applicant B oubt he could not do that under

the prassurs of his Master (Respondsnt No.2) who hed a pre-

plan of dlsmiﬁggng the applicant becauss he demcnstrated against‘
v

him (Besp.Neéi} before the D.P.S. Lucknew on 8.11.1983,

5. Grounds for Rellef sought for -

(a) The Punishment order is bad in lew bacause 1t

(b)

(e)

(d)

fhas been passed with a malafide intention. The
applicant was put off duty on 4.12.1983 when the
admitted dete of incidencz resulting to his

rempval from service is 6,2.1984,

Becauss a complein% of non-receipt of amoun®t was
got made from a forged end fake lady who was
neither preduced bsfore tha Inguiry Offficer nor

was hsr proper Da2ath Report submiitead.

Bacausa the P.B.0. wilfully suprassed inquiry on

most materlal part of ths case.

Becauss the lserned Inguiry Officer acted

basically sgalnst ths Law of Evidence by accepting

|

|
i
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~/ ef pertion of the statement ofywitness wnich
suited hls convenlence and rejecting the other

vhich dig not suit nim,

v (r) Bescause the lesrned Respondent No.2 raejscted tha
appeal as Hime barrad without considering the

application for condonation given on Medical ground,

6o Remedies exhaustsd, {

The applicant preferred an appeal on 15.6.88 to

Respondent No.2 who rejected it on 13.8.88 vide appallate ordsr |
ot Annexurs A-3, on page l?s' He further submitted a revis

attended hsnce this application is baing submitted,

%’;Matters not previously filed or pending with any court :

The applicant further declares that he had not previously filed any application,

writ petiton or suit regarding the matter in respect of wh ch this application has been

» made before any court of law or any other authority or any other Bench of the Tribunal
and nor any such application, writ petition or suit is pending before any of them. <
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9= Dolfofs Seuch Pod io |

TPhe applicent prays £c@ the grant of
£0lloving eoliefs o
(8) That $he Frndohnalt Ozder No.A/Rajcrdra Ranar

grivastava/DP datod 99-12-87 Sssled by Pl Ayodhya
end Che appoilato opdor NooP~3/5/85.66 dcacd by

o

¢he Sw Sardf. Posls Palsabed nay both be 80t asidel|)

end the arplfesm? may be puld dack %o his old post

>
vith PelPospcotive e££cats
(‘ﬂﬂ.) That he nay be grenlGed @he cost of this snit,
o 84 There ﬂ.s no prayc® for £y ﬂn%orﬂn Eeﬂiefo
.
N

N
~

Y o e

S § S If apphcatlon is sent by Regd. cs:, does the applicant desize to have oral
hearing at the Admission stage if so he must zttach ¢ se.T addressed

P. C.

12—Particulars of the Postal Order in respect o‘i[Qhe applicatioh :

(i1) Name of Issuing P. O. Pupsbettaagas Pol,

(i]l) Date of Issue 21@12:::89
(iv) P. O. at which payable—  Allahabad Head Post Office

13— List of enclosures :
»(i) Vakalatnama
(ii) One I. P. O. for Rs 50/-

/4 (1ii) Joven  documents to be relied upon

In verification

’RoK oSFivastava 9/¢§h“ Trivcndra Mnap Srivac, aged 49

years R/O V431, Dapch PO Ayodhya and working as do hereby
verify that the cont@d&%o P«éﬁ@b% 13 are true to my personaV@%?edge and belief

and that I have not suppressed any material facts.
Place — Allahabad

Date 1.3-9) 19 Signature of applicant
To
The Registrar, Central Administrative

Tribunal, Allahabad -211001 (R. K. Tewari )

Advocate
154, Purushottam Nagar,
Allahabad—16

T W £



\«/

4

= // -

-

A 'h, L X AT

XA 2l (4Rl

4]\4‘("124 ~— Ay a,]q)t\m ({)m Py 70)
' J\\hu\\ , u,u\\wc, ;z,qu’l”»

Fhued G {)/{ j\/g/&mgsﬂd\\a\c\ /~

aq\‘w\ 224123 {Qam A 1987

Yﬁ\Mﬂ g Brgad afaRao Foudly Rane G
%Mt‘u.ﬂ 3 "'h-"“a\ <4)”‘* &‘W') "')\ AH wwzxfmq o) q\\q,-)
ey dam f’dwh 22997 g\ ﬁp\ﬂaa ﬂ‘i‘uo“q AV
(B va M) F“*“‘”‘C’\(\ 4 @ fyn 8 4 %wwfd
.g)q, ?A\»{\U\ U Hd){m\q)v’\mﬂ(\ ow(\ ,);zf\ Qﬂ \’50}1\ -:\\qr
% MY g va Dhé;\qw\ %N {ﬂ'qu Qmm ﬂym B4
q {\o\rﬁ 9&1&2‘\4){& a2 @ > R QMM& "“’

« ag B o o &mwg i Fhicen A b
@"\Wﬁ Rame )Q,ﬁ»c\\ DU SWHAI 'M\\’QM\A Qm,oh
62 o oy %«* 8¢, b an *\MG»! A\ \q&u
55 A Ly WW O\w“« o ) o)
r}qu & &\NM o2 fieg ofﬂ aao\\{\ | |
é% %\\’{\ ﬁ) ’w‘m MM‘“QM% A

SN ﬁ%\a{\% i)m"i (IH\'U\Q»\% @w\\) ﬁqn\qnq
1abty 9 ol (mm vy ,,Qmw‘ Wn |

L Ho HMM A ﬂ%dc\ \y|)~p1 ﬂ’ S V’)Mf‘f")" )

,- T &) QA /%rnm) 24587 gi\\\ i)ﬁm\p J)(d

) ‘4\%& e Y Bonelig m\ S Bifey |
A) sﬂom» HRY b@a{fb afmy adiam Husel)
ey oz o) 5 o o] ﬁwwo (o
J\»\\a»] wtw) Qe 9 o) <y A g\\mqkn\
e o”ms QU H)(ﬂ’»ké\ \(v\j( @u\\«f 4) )

onyof 7/"?7“\) |
3, Ay ?»ﬁm)\{(\ A Bma) N~ ol l/)m%‘ )
M- “‘7 %\ M 2 (@l | 2 (W o) 0

| %f‘l\mﬂ LIANLy %\a\m\m m,*c)ﬂﬁwﬂ FEIR

@\?\&1’?\\«4 MM (”W\i‘ 32 mm\,\ on) &ﬁf(]n,v\
\\3\\“‘/\ N \M:)a %\z\mg\\m ﬂM f)m Ve

ShARL: Y6 2




T

f 1 ‘
b R
[

o 2
, “Hig sl )
7"’%7 75 ? a\(\i\ ﬂ;)}giu @‘;?,}Q: 12%3} ]“3/ o
‘ .
Ch"i@ 3:3\ \m‘b\ 'b\ﬁwré) oq m’,‘,‘,‘ 2 ¢ oy , ﬂ“cf‘) ﬁ\ 84@4,»(7
Qg T 0 g0 (00 &g o
) :%M &Cﬂm{q\ i B\UMM /a4 }a\m Rl
Y %M f\}fﬁ My ,,M (J/‘}hdw 3 1”””
"ﬁl 3‘.}'(‘"“) \‘1 ‘}Lvldf—y »Q@d R}ﬁ';\ {)d MK 'ﬂ)?}a’}
@ﬂl") 6-2- -84 nY Bilu'un 219013 (Loa 5 dtﬂ% ’d‘”o\ﬂ’)‘
\’M\Qﬂo‘ U 15537 & {M) tnaﬂ(’ »wn o ot dieafd
sl o) K ,\1@@ m% ct ) amg) mm({\ %("’)
@cﬁomo W ﬁm dm X M’lwﬁ“”)@
390 230 (B0 il d) o) Ak Rad JA%H)3 e
(3!1"3{”\ 1,() @q) ﬁ"“i‘wq HM ) (’d‘l’) )7 “}
e a W ey | el g 4 girg o
Mw@ (o ﬁﬂ @m% et} <\""} M "m/ |

()“b\c?«\ qg\ L)
| | 31\%2\ |
W
ho Al *mé) @3) By S)on hm (.ﬂum@wﬂ) 91*”“«“ |

~ LDO\\M B4y ,q /\% cw,m\ﬂ\q)\nay mﬂ@d«d .

$1m Rmz 1R Bl , g vmefp/t@' |

ﬁ\m‘)ﬂﬂ
i da & Q\&qnm ( 1494 3 P 47
amda 4 ) §[ demey ‘M)X] Hw%
Mvm‘»»ﬂ 71
3@@)(7 ﬁ*q qa % (\é?gggu?(:mo'ﬂwﬁz)
] ST

ﬁ\ﬂgﬁ <4 A4 2 a4t

édﬁ ’ Jatead 3o far s1n Lot @ 3
. B ‘\\J\“ c’)ﬂ\{'ﬂ Oﬂ{*(‘\ iy &l [Cme fﬂjil’“q"’n
% W)ﬁ i ‘1%) m (Q'g?f wf)@wﬁa dit) 2}

*ﬂ "*’*u & m&&q‘; 16 Saq00]
W!g Ia,Js LAt % »m\w y,
3, |

Y4 @V»\% 5194
Qﬁﬁv @“3;; gf,mg\\ CEARl

4”7 "bl-«fmz) ) ‘é\@ﬁﬁ‘rﬂ 3@ 1



|
|
,?
|

C %o audrutl ¥ vrrm WT YR WY @)

1% -

;-
i

g, :
N /l}"? 1 { . v
/)', . /‘ ,:'i/,'., [ . A A A LR
‘ "// . . P . '/ ‘ot !(‘i/“ L‘/ e VA &\/
./ . ¢ {,.\ o DAy - ;
'f.'{‘v"”w (,2 ‘> o b
,\f\l.

' nrm‘ﬁtm"u o™i
s srtrr vy Sy, Yorury weew |, W 224004
wraw waT vm—n/a/e:-es P‘cvn‘“z: h{rrw'rz Sjege moa[)”b fich

------------

&Y ITUE maﬁm wpqd afatrea P
WMT,M;WW’RWWKWM;WW
¥ vrww deay ey sEry rarwm fao's ste2eer Ty
vrfra goerie * ¥ar ¥ Paveres C ¥ Pawy e Pen'Pa
19s688 W ¥ , ot ww sTafaa ¥ Furrts 20<6v08 oY gTRY ¢

V Pafar gzers00 wod Yo
wn Tt An oyt Pauffer wia W % wree W ol v g
e W o owAm & 4T 20 A fedr ¥ P sk

s rkn Py ¥ wrw B oy wRITT W R WIwRTC W TeT % Wy W et
¢ sTeet ¥ wara ¥ T Yo aﬁwﬁ%?ﬁawﬁwﬁ '

‘~yﬁ%ﬁwﬁmkm#ﬁ%m-thm«7mmunw

sarar ¥ Toey faat #f Yofywa o7 et yfa area ¥ dra ot
Y f ¥ 1 Pami g7 e Purewstg Y waT 1 s sade Peaftea
L wrAT dafy Y wrw 9TR €Y ¥ et 3w v Pawrt Pal ourd wr whf
aﬁf‘ﬂ'mnwklmf‘mmﬂwfwmwmcﬁvrmtra

s W TR f'mf :
‘ - arf w“‘rmw .
gore U 2TwaT /')
m'rawz: gl ﬂwuéﬂ'&’l 4~

srf"m‘ﬁﬁr ?vru.?m*m &Y e wd sTeraE TR im T

\y o TR T séaTRn | zgm;a-xf‘aﬁw%m“m‘

'Mmm’rw‘r,mmt

L2, ¥ ETWATH SOteAr WrsTe t -

'3, CRATYAT opW wEATR 'amrﬁszr tmmr N

4y Cwrgfmyyta 1 3

3 o cafefee yfa 4l

R : ™
7
\
~




49

f \:ﬁ - \\“\:\n“é T
¢~ \f\ N7 SO
Ajh m«fﬂL*»s"‘v\‘mv\\%r\q \vmr«‘mno Lo S ‘é"*"ﬁ”{”“““
g\:"{ﬂ gl\\ RN {{,,\}“ ;\\\\\m,.u\ e T\‘\' ’\‘»C‘q‘\)\f\\k(. :
T\“\\ My LR M kr\?\\\)\"\ \ »\f’\m\ WEY @ T
-*‘\ EATIRE '\x\ ,‘\\ "y ”\‘ \,\\\ \

/)

19

e ""XX el T T T T T
I LW} I )
1 B TS T »n('m\ oy (i b
\k\m mm\“ ’\\\“N”“\ v 3 -
Fan ™ ey ’ W\\‘\ V\H\ TR
‘ UU\\ oA \\ \q m‘ ¥ Vm,,“)\\"\‘v] \x\;‘ \5 Ay Hea S )/ Ny
\.\" "

XY Ty
TR TR S e T \f\\v W“”‘“‘\k"“’”‘““““““ I

Q" o g Lo b r\\?](
ﬂi;\‘a L( _‘bn\{\'b’}\g\\\i—‘ﬂ"? \ ‘H\“’\‘J—A\ld < l S "'\ INEX \‘J\ RIS,
"\\(\\

1

o~ »'*j ai S, 1 “\\)\‘1\
‘l\\ \j \\,.‘\ >\S\ ““1\\\\ .{’“\ -ml 0\\ VQ \ l{ Q\‘ ('\,)\‘/\ (‘T‘\I\ {\\

llm

\v-\\.\ (ﬁ(ﬂl\ .T\L—m;} Lb\\h \.v\ \,\u\\’-q‘(lg\'f U L‘\\[J rﬂ\ ’\ ()/\4)\‘\\
)\D“u\ " l‘l) “{)(T(& :l: (\J\, “‘, ..;W"""q\ \,\\(;k'ﬂ\a L\\ LUl L\}’V\ ) )‘ ’"3\-5\\1\ Q\\\\ 3

7\ LN
~ . < D& ‘\'\\(“ '{)“\\
\'\ ’VS chy \c:\\«\ b\\) Tﬁl Gf\ \\J\ ORI 9 R 2 W(Q 9 ML

" 9 "<l n '{J\TN\V\\3

U c\\\‘“'\‘d\\‘\«\{
GO AN 5y 7\4\«(\\ TN A c\\W*v\\ \3

\j-\ \\
S '\T\ L) 5 { A
W\\\W\ R ~«i1\ SEREGEITRg MR SO Y (‘\" &Y r“\s \\ " \k\\\
. 9
o ‘ "3 ) Cuiy ~S\'1\*C\~\"l¥‘\ ) r\"‘(‘\\L\ (\\‘\ Wi BN Q‘l‘ IR
r‘\"\\f '

\

l\ "\
37 J(' '\\\ JK('\‘1T’\\ *{) vheee h(\--q\k‘xa\\\-\)( ) 4)"&\ »{\ Hj\‘ \

‘ ¥ K I [3 2y \(\\ {
()\\ a\(\ "\‘?‘\\ U\S‘ (‘C\t“ D\\j"'z\\ LL\/\\ ‘V\ (-,\ },‘ \.2\ )_‘5“\\ \/\\1‘% ‘\ \\ )\ Q‘

) \
,C\J;\\\“’\ 6 - AR VL\ "\\\6 61‘% \w ("\\ 2% ‘K(,\\l\(wrﬂ}_ (7‘\\4\(:{\\\\\)1'\‘ )\\.{\\
0’\ ‘7\‘"\ T‘\\n\ —,\5-\*-,

N -

k
AV N I -mm\ RN n\m\ N ‘*\\‘\ B
t\"&(\‘li\\ jv\{ $(v\ 3\‘\(1‘"«

N
\\r‘r(‘ "\“1\@‘1\5\‘6\“\ f“ \c\\h{\k\(\ - ‘Q‘h\ <'\\2~,.
NS Lay SR o\\ - oo e T
oMo 7 A\ My G AR ]“b“\%‘\ ‘w\\&\w—t\\ L\\
2 qy -

R TGavm
P d“{V“ AT o{?ﬁ.“

A fq T AL vTJTTM\\f\\x\\ Ay T Tl Uih “h st 7y &"1\"\\\}’\\1\\ *«\
P e 5"")“‘”\?“ TR '"%"?V\ ’w\ Cqegr WY% & TR T ¢ 2
0‘\‘- :(7”\ -ﬂ\ th\f‘( c“'\l?ﬂ jt\\\ ‘A‘i)\ “\A\ \\'\4\

By R ST %’V\lr\»\w N W’Vg

r-\&

&{\ AWNm kﬁ'ﬂ?\\ ’\"‘ &
N sy 7‘\ ("(\“\0 RO B L\&T‘“f« k*\a\\ ATy A R >ﬁ/ |
= "\\N_\ "‘fi\\\ f»\vl\v(“?\“’\m o B Geldle TR £ATT QL ?u‘:f%&;\l—)
R RS
W\r q}\( W{M&\ ] YRR 3w Ex LT S CPTR.AETRIR \'\ AT
°\ (Ul EX

W OTRTRE COSTRRI OR o0 TS \‘\(1"\' WYY
NOERAY 5q

b ALY ‘mlu 'l e i
< P 3o
; o . %, 4 (\ 3
)s\ un SUWER R w’\ [EHE S o & I dM ey STl
~

1 - .
o) by N0
ST AR AL A TR ST P ISIRERY
TRV M\u\

y ' S - ‘\’l v
“iﬁ"& ‘(\4\ l\] ‘,'h ‘ rw\..\ u\\\] ‘\ (’\( \ ,q\‘ (\I\")\ \{‘ ‘.\Jf‘o\/s b\\T\ v t'l)}

Jé*\ 0“\ 9\)«1\ h )‘5\{{\2 _1"\( m !*1\\(‘;’\3&;\ " {""”‘“ “\L{\ m@}h V"k'!\ “l \j(n J,\“ "

Q\\‘ o M- (! 1 w\m fl \ m..(mi»u.r\ ‘Vw\ Sl ’H\!
\ - "M\u IR Mq I\T“\L\\ Ay () PR

<

|
4 .M "{\L. { 'A-Jﬂ\ K fﬂ'“'\’x"hﬂ’i’""*}
A

AL Ry -
“ “ 0 ‘) *\ci\ni?l{é»?%i ea’z3i‘*?;il, /3
3, )— \” 3\ \\\ €N ..,\‘;“ ',._ )
o '“ oy enl 3Tl ‘\"“ ot (“—i)»n\)gr! 'J) H)‘{/(} o AN A
ol W
&) \;1\ Wh ¢ “)vlkv\m\u \w\. LTATEYR

sJ \3 |\ h\"\) {'(S—‘ku Li‘ P Y"TL d “Y o T’S':\\“ 3
_ Y TG ﬂm “’"C?LE‘,?,, Al
\5)"‘%"\1”7}!*\“4‘&/\(}\(‘ tl‘ g\'(\ﬁ“\«h\w\ 12 -vo - ”"‘

IO IERALEY
B Hae™m

-
.




(" |

—e \ - o

!“‘ 0 (2
. O

r/‘ __.____’\\ e L)l, l)\"‘ [

k- oﬂ«m; *1\ 2T‘-FST7 BN TR (g T) "JW““ ’?U L 120l oy

[\ (‘t A :
o IR L 0\3 % ;\mg\\a( w.\lmwn M'mcm\ e 121y 4 1 I

¥ "J T wqys 2\ CEFGE urt A\m By AN TerTh WKy 5 l R )40’\‘“““0” Wil Y 2 C‘:H

mﬁ\ Y Q“T iR R % F‘Wf%x T RGE
Eja TR 37 § T my A tm‘ﬁm&’\“\‘«\"‘m(

< - ') )}\”‘ K 5 H“v{ N v SN Wi &\o ¢ Y
. ) "’\“\“ST( 3\&1«\ \J\\(ﬂ\j‘\(V\\(V\lbk(.l("hn‘l) Sty Q(HW'M A0
..H\ )?‘( \“ ;:‘“‘

ACIRIPING 5\'1\l “\»k\l‘)v(ﬂv NI TRV DR T
e A RTT 4

BUSII EEVXT
VR ANTETEATY ‘\\d\\ XY\ K el i 2

b(m‘tu) .
’ﬁ‘g\“\‘\ ""*‘\'Z\-\\\ 5”‘)\ {Id) T JHJ\\”d\ql‘{.(‘ \"?‘\.\ Y%aen )15 “‘"’ X Cing
-4 TC{ /\”“ 21

f o l\ Ny ‘\\m“\“\,“ LTS B } ,f') ..\‘“ \:KQ?L& (\r(J”LJJr—L) 7&“'“?“) 3‘1\‘
U’“ "\S"t\\\\“‘“«\ e 0N IR 96’*““\\’“\’\ FRIGTN | R O3 ars
’ ’% \t 3 '\Vm M YRR TR ﬂ*ot'i'{ie’{ UI5Te3 ) 'm{”# #Gn) ﬁ"z\m
) N
Iy, \ (L
«\13 ‘th (.“v\\«\\ } ) (./\F\L\Q\( 0( I'5y &«»\\rr\\?km\ %l\%t\ .D$ \kr)ﬂ IH\ ‘l lfl 155y

('mm (?’»\\‘\,‘L \ (\g?*q\‘,ml ‘

\:) fi O\T% ]4\( - tmm &L ey M b ~T“:\\f%\\*l\’\\\‘g:1L‘f\1/\ '3/1 o
R RE

RIS e T
W &t{) \‘U’c\m\ ‘\/}T\rl\qlq
, lﬁaflb}d (\'\\“.\ ﬂ S’\u»

)
Tt ‘V\ \frf’tw‘

o ™y N
K\ 1 T oy 4| )“if't"’“\ Ty WG ”vn o \ %QFDQ LRI TTF A v “%V‘Tu)
v Y
N AW oy Y 1&‘@

N e %w«fsvt wrmﬂ‘
\M <) ﬁm ”'\3 VnKZ" t"‘?\ﬂ’ "ﬂ&k 3~H\5.<\ "i)/z.é::\) DY N ‘
""‘"ﬂ‘%"‘ oy, b\)%m I 0105)71 A1 ATy, LA o (675 % ;\L‘mj'm) “)I:Wu
% | . 5‘(/?[ c1§, (ﬂ'ﬂﬁ'f/}g U‘cu\ av\ d[(T -6\ vao ,N Y(?z\,\),,, ‘3 2=V0en)

‘3![\7/)!3“’\\ “/U Lﬂmﬂ ?h{,)(‘ (-ﬁ»{‘r]j?)( [4,,“,7\ C- )w(‘y‘,’,,// 4 p(} v
5"‘1 3 (Okf( j\bcﬂm f-(u

-

oo} LRE 1 elB i) 4‘?,;”/ il \).422, cf NEZ .Q-A\g'f\‘?\‘
q,,( \k{"(\&—% huu fr‘F‘&U’@q >‘f’,"}" al\ *G‘M’@?t lﬁﬁf.ﬂ(g\ WA 21{“'\»‘7“8‘4‘* ,
'CZ.’LN\ MQY]QV&‘)'\'"ﬁln Iél(s(/l” Sa G "WT’/G‘WM ‘Q o= 0y 4oy 7 )\?.]
T i3 .‘mm t«\‘m\\ LIl iz(f:\»n Yy 3,‘:\“ S ;,\A,,q ) e ny L7 ER »{\‘ 0 W‘N o)

"< ST (e ‘”’" ”W? ¥y ““W\\"n 3 C‘“‘( M’"L s i(t"”'z}f*n 24 mﬁ«
ol SN b 8.0 G R Py “L‘J(‘M ) e b

4 WL"J"“ IR T SS5TA QA 19 u»&; i c%‘,‘%f/ ST g,m\z;ff

1] . ﬂW O %r\if,\ RS A o9y 172‘, ,?r G H "}c 3,@7’(3.\“» 3 fm“'} 5T* He

O
“l“ G "l”_lf\ id (P\“{ tht ~uot }m g fcdm\ Jb\m% "’\»\’ﬂﬁitvc) ."t\ Lw,

\‘ . R’W \N‘Iﬂ? ’?“5’*’?\’\ S (mtﬂx. nQ\”él ‘{fmm) (i’/, ‘:r)c)\‘ii(” \:)Li “4 EU' "9‘
356 S

3G ‘%—5 \(i\\:“}{i L‘Il‘\\'ﬁ(q\,‘j"rm T {l}[" (_}l;l"b’;)’.‘u/"/}l /5,0{7 b,rtw "?\!"{ﬂ}l
i 3)\&:11 A »,,:(t\%r & o% STATAT u Loy Tt o ) )%L\ .Kw"d?ﬂ 7

*fTT'E(q_N\Jnré\ gl';r& \Ben & ]'?“’922\ c})‘ﬁr\z S ‘\a (‘\\Lt ¥t 577 e l “\W ’;3\\'\

%) (l&'ﬂ? QAL*"Z"( AR Ii‘?a )cmc’ ")‘ Ovthq 7‘ ‘quw{:’ T Q}!lﬁ el
T { J
((\vz(&(( "\\.{n\b\ ‘(Rdlfl U

! e ,,,‘ o+ Dmm i /5’!—07@ Lha lw‘u
5

WT‘F;». it AT Q‘%’""‘L“)l o T1dTe] n?*mml @y (G & 22 4‘“‘""&
0,"{3 ’X/ ‘d)(c

e
‘ll&‘

e T Y T AU S W
"Wﬁ&l “n ){Vm& T WE N TR \tl\p\q \&j (c}: 5“;\”‘\‘\‘ b”’“)"’

Gingy G CGOW, 7 L

PRI .}=‘g""'



i

\\'

‘ ‘5 &‘\%U (\)“

|

‘ liﬁﬁsﬁ M

o ¢ 4 i) ,«3 NG

s v\«; i {\‘*‘H\k\ ‘f\t}\ " HB A {Il‘ /u, l;”{\ &q'f‘;f’“\ Q L lH\lM (}).(Ii)(
Nl “"‘MJ\ SR NETW )@W‘*Mn}»mm\ﬁﬁ-\ﬁm\wms Ly i A
N ey DM ENTIRR PR R "ﬁlﬂm D i TG b 20 L\mh\?’f’(ﬁam

$Mloa
l‘ QLf“\)@\ oI X‘J‘Jl“” J%\?\ ”y'&"h ey (c.’f.mm “l <Y Yl MG 3

“““ A ”Iﬂﬂ“» P "’u—)u & A q (\&\'\ (Dot Ar) b LUi > f‘ “““"

Qmi i w\,;\ A P e T U m\f?\\%.x T

/‘([r P S
s ";:‘f“ :F«\‘\@\@ e R g’vl‘r){ w»f"w
bh\‘ m\( i ph‘ y “"”"‘
\'\ \ n(nj L\
N ) "T«V\\ a0

("é(\u’\ -‘5 J"‘m’\*h ’MTS\ ‘\'{ Oy ‘q ‘}J‘:)W)\\\K\
WQ LAy \\5\ S e
Cuﬂ QL( Q.&\QN”A e g o KA
- ‘L“f £y \aim Iy q IR % oo
fW\ Al N TGDT RAY o RO AT

"h\ ob,)

,%‘ RX W W "°~‘
Al G MMM Py V4 é wﬁ YA J(Mu
>‘"§3&\l ”\1 £ ﬂ\o% l"\“"‘?\ul\q\uc o ] _‘L ‘

\
A CRTY ’3'*\3‘\:\'\ m\n LMQT“W
ATMN’ WL@%J(@ &RV Q% LSRR Gt A T S vnc
W t?? RAL ! "e?\“ﬁ ‘ﬁ"{\.\l'ﬂ)%‘% "\ 3’%\ {'7\3}\?\'\‘ ('[ﬂ U\“\/\(ju“ ‘Q;"
5\
\\"] “, lr)q \))\\_’Fl ‘\\?.Y O\r\\L\\

)
«\ e Hw G T8 MERL 9] «\MC@ G - u G 5"’& Iy

%\“’1 ol vfcx\rt\»'f\ci\?vx\ f\u’-’v‘?h{ W\"'\“«\C\ *J\\ '\d\ "*\ W “‘ ‘\/
”‘\/\\ . f‘lﬂ‘\t KAy f"'\[\\

4,\'\ a}[\\ “, "t\

\\J’YQ\F\H\A\ \ W:,—(\?ﬁm\\{ﬁ rC\ (w\[ ’%‘\w 7 oK \m“\\ ‘I\];(\-(f)\\ \31”[.\.
gﬁ&ﬁ‘ 3 ""‘ TR ‘f‘“\'\*;ﬂ\zx Lt‘%’\l‘fl («\\'rn\o\m‘”&u} @A‘RW\ rmff'“xf\\(ﬂ

R X AT EAPA ok pooa qm\mﬂl\& q "&"ﬁ*“\\‘? “" ﬁ“\m\
I N ?-2{'\#7\\(,\;1{f"\[u "Viltfm &"\L‘\‘ \:*?l(

'\‘\”t\ Y u{‘. «:/}\‘rv\\ m H"!\L ‘2\
C‘W\ %y v

AR

‘l\L'\ll
P v‘(’{;&% 51 q_\m h J\o TR t%\ )

o N’\u\ My A wM\w
\ “\vf X u) ay *T‘TR]}:W/T .}%ﬁ [roere ey SEOR ,A'\ Qé\\%r(‘hl
TR m%\ M s\_

\“1\

é;?) (%{w\f?’] QIEe F} M"W! "”\

’l\ »J[
¢ ' IR e g f*fﬁf\ ﬁa&mf R 3?1*\4\""\*\\«\““ %A
;\l\ﬁ.cwm O -0 - 575 ) "H SRR E

(L 4 )
mehw _ N P vy I
2600 e W \\
v e Hlu\ wa(\dn\d“{;c(@ 4(‘{";“\ {\ rum Y GR ;t‘l Y
A ¢ S)h\-{\\ o SN

‘ N
o 73 Mvm'\\),!"h&\f’f\ ("\H\ L?{IWNH Vl‘”{l‘\’\"\‘\"““\ﬁ\“’"
"W‘M TR c'*\t{{h 5 v

RN 5 TEA S vag W’h%mm BuT AR ‘ns AR
N 4(:41 ‘.“l\bt—‘l&\(lw .\i}!\ ‘&m« ﬂ)“'{\\\\ N'*\‘““{j »\,_,r”u
a\‘\\ HH,!{(&T "&\S(Y S

‘5-{\:,, ‘N J\\N. t\ﬁ\

3 mm - O Rav “Jfﬂ“‘iim& ‘Y?" ﬁ»‘wmw%%mw«mw
(?’)J{Tﬁ %wﬂ“ﬁm "_)ICH(, rrg\%)[szm (G 5 B 610 (}7
ILE.’.\L L. 7o, o T ML& f};-r& ¥ ,%7&7\‘@&
&,/ﬁ \%\‘ dﬁqﬁ* /p\\ AN ,,r-\ﬂ-
“hA "\N\*m 1y a\ A\Y O,
0\’\\“\ N\r\zxf b\.?(:h e

Y

"

A"ﬂ ‘*“l ‘W, L/))I)-Qz,m ;../

{:'Y' }&"ﬂ 701\71 ﬂ&\_ [)])247{«‘,\\4\@ %\41\
GUREEVYE o o 20T

'Q\ Qm} C_hh'{ ’&\‘\\L( ‘.;\\ m’\}\—\ ‘}\)F_'i‘m[ l-| 1 l’” )\‘)L I.U‘r'l\“-(«‘f-‘
/'«.Vl\ AR AT {7 gy QO

QNN # Q)'n 0%{ :).)\’)- Ll }\H j"';) QT]‘;IIT ’\l’ 1("

29 AT “(T‘Tm, 9
; -lﬁ ’)’\Kfv\)” H*«’!“)n %1'\11
Q\ 4 é\ >y A !
“”v\ \n X\ n (m{@‘m Uy \f\q {w\ g;;ﬂ,,a.j“;\ o1V vn\T‘z{”“

; T
AL me - \tz 259 AR A 35%1\“ B
MO ~ by (mQ r\ e

. .
NS UK T
{ RNELAAT lﬁmcbsz»q Y LT YT
Y ’”k“"’i‘ q ‘\TI"{ A I A wl{:x%\ YLS?“\M\G\C '
»wa/, 557 &J) Q(

. .
. L ke
o F Y e

. o
L e

e e

.

e




B g

J\’q bh ’\bj /j)}\—p;@}\\ \\"1073\0(}{&‘\}6‘{3’1\ ‘”\U"‘ 110 ‘ m&}"lﬂl’l/\
C’”\UW N LZ\a\ o4\ B~ 1;»07 "}DJ‘M olt{{n}\ \g«dl\ﬁ;ﬁq’) */] U‘“xﬂw\\‘\: \nuu\)

}“ “{"1 Y- L “ww\‘”»(\e&\\ otp) & @\\‘\k&\ S TR o )

~ \'}\NQ o\ MO \)v % i\«&\ K| W\MH !)Jum% AR H"\)
. :a\....._
w ‘Wf X Nf?\k\, Mg’;mﬂ_y Yo\ fi‘“vm) WS ,;M\"’ML! o

TOY e A{ ;}La@,wm SE ) oy TTTRY, Uiy “‘L teri O ey S:,i‘ll"‘
\\QT“"? fo\‘ﬂ NEIYA "{\‘*}\X «m\ S\ai h\ ;QQ'\Z” @\cﬂ\(ﬂg (g=5
Pt 'r(\"m\/m' anoy % [2- ;g,\y‘g lxqm'r\ %’L*s\ T ,1 }Y“%‘ Nh\;ﬁ‘
W T ‘\\w;«\t\?i\ 2 \-‘-\M\ @?Fi*‘fd f\"l\ ] - mn m""l"mg 0 n\i
‘*«ﬂ\ i \(\" N R %\‘ \s M\ -ﬂm» i Jﬂ)v\&g\\\ww w‘\‘ i se3 ,0?1; 5
il “M\\“ BT Te Wiy om\u a»\l\m\ow\*‘acez\ RO M"m{w T
TARGE AR A A R B o) RGP e wﬂm\\ e -
el N}\ Az T cmw.uw EAR RO, BT L% e T*UL ARl
. Xﬂ\{\“\&\”’ ’QC ‘“5\ \n V\\E('\ [ 73% %a\“f ’Y‘:}‘\T—M)\(‘%\ (,__:J\'ﬂl"’:\c\\\“h\
\ ’ KF}“"‘{"\ ‘»L\ ?\\97"\\»«* %\ *2?\ QT g % v.w\% \\\\f ’H’>ﬁ ':;th"n
L JITE AT ek Z‘ham\ N ) m c%o.\w\"”'k BT\ T TR GIR
C by e QVQMM\ & §wigy o Fp=ae] "Un’:‘}'\ ?"\ ‘BQ\\%\QM‘W_"\\ d“%“
TN HETA R O TR S5 2 RN G, el GTT

L M:K Wmumq Y& 50 e q,(& 0\04( R FGREET) ‘»"'(‘RNYCT}
| | 23R q’””‘“\“\r\gj”}\

ATNTY £T ™ AN
\B(t\ 1 t‘&*—- \ . : ”T‘Mu
“\"W"\t*’tm '"7‘\»22’\“&?; Yall i’\ R A 2 e I\N\x)\"d\d* Vel 1t
e ‘;\% )/\ ’\\,"\]\%m‘% \\cq‘ @- o h]\l,.,, T \’.’0 i .H 4‘1
m” | ﬂf\ i XW‘T‘\H" O\f}k"\‘{_ {Jv “H . . h "
T | A% (R STATE as..{ca‘* %H"sx“\lt\\z\
I¢l ‘”)U ) ‘Qh\ \<\ 1 ‘_” ‘Q\ \Sr

*\M‘?\‘\ “ 1( 2 (trt G CE N \"7 (ATRaEs

am Vm \ AN uh-la\%‘(\“m\awﬁmgp }oéﬁ‘
(36 '\5"”‘%‘* WA T ﬁ%\(ﬂwﬂ‘@rw M\?’“““‘“«nww
DR, H*T AL ~—>““"”""'r‘\i@? RISy M\\ HC RN
o q\(‘\\ ’
Ak TR




JBEIRES Sl U LR 1 T e - W
elfm ) I.] ‘i’ i :J“ ] “ " ‘ L‘j' ‘ i “‘”HA:‘I :‘» ]*U- . BHR AR ek g s b R N B et e

19

A }/—\%mmwt ' F\\Q
»_ ; | The Senfor Supdt.posy Offlces
' "‘: A Faizepad Diviedon, '

Faizabad,

Subjectj~ Appesl arainst tho order of the Sub Postunastel

Ayo dhye imposine penalit a of removal fgom
eervice vids Memo. No cA/Rajenora Kumar Srivaet

woya dated 37012 o87deliverad on 12.1.68
(copy tcnclosed os annesure A)e

-

Sir, | T . .
| The uuavol nemed uppmuah;t Rajunura
Kumar Grivestve bews to aubmit aa undar -

, , chw n‘f‘ trw cas p inpria;éte th&t'tha
appall&nt uas appointad aﬂ Eq D,Stamp Vendor AJouhya

-

: R - uith effect from 1902478 o Tha appallunt wes pﬂafﬂrmiﬂﬂ

A | by thB thon. 1napﬁcwr of. Poa@ Ofi’iceﬂ Faiwbad Eewt

‘ Sy e |
- nia dutissa to t;ha best aatufaatian " of puulic and

ther's has baen no public complaint anuin&t the appuuunt,

2o | That the appallmt wae &ctiva unruar Df the

* o E D Uninn anu 1n nomactian mtn iueu'ality aammitwd

| by tha then *enior ﬁupﬂtipnut Drricw Faizanad in
3 o mvwion of allowances of E.D &'a :*tnara was demum-«

| ‘ wtration of €. Dﬂmployaaa bm’nrahm’l .p .Ojrm the than

e e e e e ot e —

B.PA ,Lucknow on 8o 11«»85 ot Faizabad and the appellant
. had Muo participutad oo |
' ' 'j,; That th arcaaftur tho uppaumm and an

“O

aiwht or ‘nina autiva uoruar ur the inion wero or daer ed

~to be put off uutyo Tha appelilent uw put bff duty

vide memoNo A/Ajnahya datpd 1401283 by the then
J’ M.Shri Yanpat Lal 1llmally without jutiwiction

e T

L3

s

: . S . . bﬂﬂawm i o ar iﬂ’ﬂ“‘ﬂr 1[1 ranik thm fbﬂ anmin‘tin’;f
! | | | | ’ oy -

authoritg uiz JIns _pgoc'tnr' of Poat qu'f,ic:w, |

»
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L&no " That one Sat.“cusnlye Dg{ui r/o Beri Chhcadni <}1 U

Aj‘odngé had opengl § year T.D," A/C No.155%7 on
,45 of Uuitn initla] vepneit of [336400()/—- Sn@uaa well
}uj’ikﬁ»w th u uppmllant a8 appellant yes. liyine near Barl
Ch_auni- Ayoohyu o She wes {llterate end thecdfore he
thumty impression on index card and payinslip yas seribed
> by tlw uppwllmt. on-e paéim,@n 8lip pasted ip ppecimen

binnature book the Ax thumb impression of said E”Htu

Kausnilya Doyl wes also scribed py the ﬁppallant . Thm
foct hay psen atmitted by Shri Ganpati Lal(Dl’r/)

s ‘@“ : That the seld Smt. Kauahilya Ueui t‘/n Bard fi'shawni
i applizd ror isau&nf duplicata Pasa book n&n tnu ‘Wﬁ{/

)
N‘»uunrﬁ‘“ltmtwtf:fpm& ha DK - lﬁut Jft e NG & hdwn j_n hoy

opplieation wes “fullen soms yhere® o The copy nf sald
application dated 2,184 1 ettached as ennexurs (8).

(’L«.. That on the sald applicstion the Thumb Impreasion
of Smt .“aushilya Doyl r/n‘str,i Chayni Aljo,dhya wes sclined
by the appellant ss ohe wag well Known to the appaéu nte Tha

5.8 .Ajodhya Shrid Cfanpat;i Lal fOryes 0pd 8pp11cation foy

issun of duplicaty pms bocm to Postmpater Foizebad
aft ot malk Ing necosw ary onquiry and verifyine contents

rrowm lodesr 0f oald “/C minwirmu at Rjacnya.
“Bs»  That said Smt. Kauahilyu Daui zspplied for pmmatum
) | | cl.nuum ot ]'.D A/C ND ,1;;55/ an Ge& .84 op recelpt of
- duplicata ?»ﬁ sthrouen ﬁhri l"wm Kupew end fme &pprumc‘wd
the appelbnt f’or 1dent1riaation Amd o eriping her thumb
| . : , , _ .
} ‘ o : | o .
| 3 impression , Sho wes puld 123.5013/9-» on 6284 Bl on the

‘recelpt oortion the appellant soribad the thuub imr:rwa-
~ion Aompy op 9 «Bq is attachwd & annaxura((:)

-~

‘@m, That an E‘Pplicatinn f'rﬂfﬂ eome 1‘“‘” puxported

to be Raushilya Deyl x/o Neyeshat Garju- Tag Ajodnhya
c/0 Baiaa Narayen Yess Kertenis Rae Ao he 80 Noyarhat

Rjnahya address ed to trh&*&m'mnni Lal Kurcel ssld to

asn repalved in Offica of § .5 Post Falzepad

] ey e b
&J\"fd\ Ky s A il ra

(eopy enelossdas annm:ura (D),
dwtﬁ nor any one had sc.riaed the? thumb imfats.ﬁaiah
il | | or 't;n;at; the soic leoy wes But, Kauahilya gyl o No
| saa had idantiried thar to barﬁmt,l{n'uﬂhiwa Devie

S
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K a;’?a. | Thut the seid w0 collsd Smt. Kuuahilyw'%gi
Tupnlicaht and comploinont nerthar adsclosBd in he

applidation (snnaxura D) nor her statement Uated
12,1084 thist uha woe evear rosdioline ot Uord Chmunt}

Ajoutiya, In het wtstemant she duposed th st she yos

44

. not Xnowine ths sppellent when record viz, Index
Lard Juparimen glonature whows thet ot tha thue ot

| ppening . o/e in 1980 she wes identiried by cppellant

“na ar.t.‘i:xémaxu‘ ~ why yas Knoyine the eppellant.The
® | awt;vument Jat od 12; 10.84 ues §1lowally - brouvht on
| racord W snquiry ond 1s ettached we ann mum(")«

Thiu stuvement yas brourht on record 1hap1t.¢a of

b Jection rals ad by eppallant (wpy atwc’nad 88

ann exUr e (9)

e s

5 | M;“ That durine the enquiry Shri 5uryz: Narain bass

| o Kastalia Basa wno wes pro dugsd bafor B theenquiry offiger
es ney widence thourh illerelly brourht Puf ney story
which makes the yitness unyor thy or ralia\nce. He dopuead

they sald cDmpLaim.mt: cema to Kawt;alia Bahe Asnrem in

May or June 80 andl’;wa him ks e4500/= o He ot opened
the seccount of GeOU) /= n BM‘QN&: B airyke in JoInt weno
Aftor that uhe uiu‘ndr oW tha e;:muunt from Bernds Yank
| witnoug nis knoulgare ann tnds Information wes receivad
by nim when e mace enqu irdea we Berods Bank, $huy sroin
| | oo wturnad to gald %hram aPter some time and wald &hri
?‘ o - : : Surya Na.rain anquirad frem nar when bne h&d deposited

.
= - the amount as Daok Hsatt \Babu/ hao told thet RONeY wau

~

E | _ withdroyn o “ha tolg thet she hao sleposited the monay
at Ajpdhya Post Dr’t’ica . He also aﬁpuwd thet wha told that
he r pess Dook was J.r.uu sri Ne uireu:csr‘ ne»r t0 gD tU Mnahyu
pos t m’flca and apply ror nuplicaLa pess pook, 1t may be
m:tmi thm, ut tho timg of opendne of nuw A/C she hod glven

far sddress Barl Ghsyni . At the timse of epplyine for dup e
~cat o !9 Bwne nud piven her address Beri Ghowni, Suen avidence

U 89 muricmm o concicted by tha D gpartment (capy ni’ vtato~-

wo et _,i'ul aﬁt:":chh‘ﬂ G annyerura (:—])u
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. Th ‘ - ' .
é eopeal ds summittod on the tollouine erounds i

Lrounay op tppun L

Beca v |
"CBUsE the orosr or pye OF ¥ duty ,charee shest

appainémhnt of enquiry orpf |
o quiry o7rigey : ]
T S.H.Gupnm ana nis e enquer_CD"GUthd by S
5 . ‘ nquiry report ana Punis tment orday
i ‘presd 38 illral pno without jurisdiction

| A L

X o 2a Beeauwa the pavirs cean ds bud ed on
conjucius o and surmis es wiuinout any syioence

]', .
and tha procssdine yus initlotec malsiics.

3o Beceuse the enquiry afficair has conductsd the

; /

ﬂndﬁiry in utter odspwperd of principlws of naturul
jus tice and in violattlon of rule 14 of the C.Cb,

(C.C.A) Rules 1965an0 fove.orders,
4, Bacousa tﬁé tindine of snquiry officer and
diacipliﬁary gut hority isbesad on 50 eyldonca téthrf
| B on mnjmturmé,ﬂurmiww end inagmigseinle o vioonce
and coctetad and Yeorlcated atoly. |

The Smportent dssue to be cecided dv that ledy

uho supmitt sd applicntiun:to S nrd M.L.dyreal @9 Post
, Faszepso in 1984 \No deta written) and whos o wbs cemont

,n'" - R ' . .
wes recorded by Shrd Hewille Praveo end writton by 5l

Surej Norein Yow wes the depositor of ghe T.U.o/C N,

15637 anc i3 thers eny wifence ta prove that wuld

lady comp dodnunt nemad aﬂ_“ﬁuahilya Vol wes roal

aepositor, Snri Hags i la Pi'aa ad Shatmy has oomitted
thet ha 0Ld nat mako any enquiry et deri Cnawnd froe
fehant of Beri Chauni to euted Hoh thet ould lay

nemnd ea Keushilye Davi s in Pact Keuwrhilya Lapl
regioing sar tler ot Gard Gieuni. S.rd Hausila Pres s,
Shurne ol ohoe wdmitted that ao conrrspcine ongulry
s nEds.Tha suld laly was not prucuced la Post UTtice

cantd, On pore 13esovvss
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